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LOKSABMA 

Tuesday, Uecembsr 15, 1987lAgrahaysna 
24, 1909 (Saka) 

The LQk Sabha met at Eleven of the Clock 

[MR. SPEAKER in th9 Chair) 

(English] 

KUMARI MAMATA BANERJEE 
(Jadavpur): Sir ... (/nts"uptions). 

[English] 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Shr; Vasant Sathe and Shri Sangma 
have signed a settlement, which, it looks, the 
Government does n~t recognize. After all, 
Shri Sangma is Labour Minister. What is he 
doing about it? .. (Intfl"uptions). 

[ Translation1 

MR. SPEAKER: Let it be over now. 

[English] 

SHAI BASUDEB ACHARIA (Bankura): 
[ Translation] Sir, the workers of West 8engal are being 

discriminated against. They are not being 
MA. SPEAKER: What Kumari Mamata paid interim relief. Today is the last day of 

is sayin9? this session. They should make a statement. 

[English] 

KUMARI MAMATA BANERJEE: Sir, 
seventy-five thousand workers of public 
sector undertakings have gone on indefenite 
strike Q(l the issue of interim relief. Shr; 
Sangma, Labour Minister, who is here, has 
agreed: Minister of Enerqy has al:-,o ';~Clrp.p.d, 
but the Industry Ministp.r IS not rJlvrnq. I wanl 
a stat9mont frnm th("l Inri! IstfV Minister ..... 
(Interruptions). Today IS the lfist day of this 
session. 

( Trans/ation] 

MR. SPEAKER: Now it is alright, I have 
Usterred. 

Shri Sangma had assured a delegation ... 

. (Interruptions). 

r Trans/ation) 

MR. SPEAKER: I have heard it, please 
rin not make noise. Why all of you are shout-
Ing? I will look Into it. 

( Interruptions) 

[English] 

MR. SPEAKER: I will took Into' it. 

( InterruplIonsl 
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[ Translation j 

MR. SPEAKER: I have heard your point 
and it has also been conveyed. 

MR. BASUDEB ACHARIA: Sir,' ask 
them to make a statement today. 

MR. SPEAKER: I have heard~ your 
point. I have also asked them to make state· 
ment. . 

[English] 

SHRI BASUDEB ACHARIA: One lakh 
workers of textile, footwear and other indus-
tries are not being paid interim r9Ii9f. ... 

KUMARI MAMTA BANERJEE: Today 
is the last day of this session. He is here. We 
want justice ... 

( Interruptions) 

[ Translation] 

MR. SPEAKER: 80th Ministers are 
present here and they have heard your pomt. 

SHRI BASUDEB ACHARIA: They are 
not hearing. 

[English] 

KUMAR I MAMATA BANERJEE: Thp 
Labour Minister is helpless; Indu:,try Minis· 
ter IS "not dOing anything . ~ 

SHRI BASlJDEB ACHARIA: Please 
direct him to make a statement. 

( Interruptions) 

MR. SPEAKER: I cannot, butt have told 
them. 

* Not recorded 

( Interruptions)·· 

MR. SPEAKER: Nothing goes on rec-
ord; nobody has got my permission any 
more. 

11.05 hr. 

PAPERS LAID ON THE TABLE 

Reviews on the working of and Annual 
Reports of f:llndOstan Cable. Ltd., Cal .. 
cutta, Engineering Projects (India) Ltd., 
Sharat Ophthalmic Glass Ltd., and Reha-
bilitation Industries Corporation Ltd., 

Calcutta for 1986-87. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMATI SHEilA DIKSHIT): On 
behaHofShriJ.VengaIRao, I beg to lay on 
the Table a copy each of the following pa-
pers (Hindi and ~nglish versions) under sub-
section (1) of section 619 A of the Compa-
nies Act, 1956:-

(1) (i) A statement regarding Re-
view by the Government on the 
working of the Hindustan Cables' 
Limited, Calcutta, for the year 
1986-87. 

(ii) Annual Report of the Hindus-
tan Cables, Limited, Calcutta, for 
the year 1986-87 along with 
Audited Accounts and the com-
ment of the Comptroller and 
Auditor General thereon. 
[Placed in Library. See No. l T-
5430/87] 

(2) (i) A statement regarding Re-
view by the Government on the 
working of the Engineering Proj-
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ects (India) Limited for the year AND CIVIL SUPPLIES (SHRI H.K.L. 
1986-87. BHAGAT): I beg to lay on the Tabla a copy 

each of the following papers (Hindi and 
(ii) Annual Report of the Engi- English versions) under sub-section (1) of 
neering Projects (India) Limited section 619A of the Companies Act, 1956:-
for the year 1986-87 along with 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Library.. See No. LT-
5431/87] 

(3) (i) A statement regarding Re-
view by the Government on the 
working of the Bharat Ophthal-
mic Glass Limited for the year 
1986-87. 

(ii) Annual Report of the Bharat 
Ophthalmic Glass Limited, Dur-
gapur. for the year 1986-87 
along with Audited Accounts and 
the l 1mments of the Comptroller 
and Auditor General thereon. 
[Placed in LIbrary. See No L T-
5432/87] 

(4) (I) A st8t~ment regarding Re-
vIew by the Governmnnt on the 
workIng of the Rehabilitation 
Industries CorporatIon LImIted, 
Calcutta, for the year 1986-87. 

(IJ) Annu 11 Report of the Reha-
bilitation Industries Corporation 
Limited, Calcutta, for the year 
1986-87 along with Audited 
Accounts and the comments 01 
the Comptroller and Auditor 
General thereon. [Placed in 
Library. See No. L T-S433/87] 

Review on the working of and Annual 
Report of Hlndustan Vegetable 011 Cor-

poration Ltd., New Delhi for 1986-87. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 

(1) Review by the Government on 
the working of the Hindustan 
Vegetable Oils Corporation lim-
ited, New Delhi, for the year 
1986-87. 

(2) Annual Report of the Hindustan 
Vegetable Oils Corporation lim-
ited, New Delhi, for the year 
1986-87 along with Audited 
Accounts and the comments of 
the Comptroller and Auditor 
G~neral thereon. [Placed in 
Library. See No. L T -5434/87] 

Review on the working of and Annual 
Report of Steel Authority of India Ltd. for 
1986-87, Annual Report and Review on 
the working of Minerai Development 

Board for 1986-87. 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): I beg to lay 
on the Table-

(1) A copy each of the following 
papers (HindI and English ver-
sions) under sub-section (1) of 
section 619A of the Comoanies 
Act, 1956:-

(i) Review by the Government on 
the working ofthe Steel Authority 
of India Limited and its subsidiar-
ies viz., the Indian Iron and Steel 
Company Limited and liSCO 
Ujjain Pipe and Foundry Com~ 
pany Limited for the year 1986-
87. 

(ii) Annual Report of the Steel 
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Authority of India Limited and its 
subsidiaries viz., Indian Iron and 
Steel Company Limited and 
liSCO Unain Pipe and Foundry 
Company Limhed for the year 
1986-87, along with Audned 
Accounts and the comments of 
the Comptroller and Auditor 
Generat thereon. [Placed in 
Library. S88 No. L T-5435/87] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Mineral Development Board, 
New Delhi for the year 1986-B7 
along with Audited Accounts 

(ii) A copy ()f the Rp.vip,w (Hindi 
and English version hy thp, Gov-
ernment on thp worklrl~ of the 
Minp.ral nAvp.lopment Roard 
New Dplhi, for th0. ye'1r 198(-)-87. 
Placed in Library. SAe No. L T-
!i1l361B7] 

Petroleum and Natural GRS (Amend-
mp,nt) Rules, 1987. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMATI SHEILA DIKSHIT): On 
behalf of Shri Brahma Dutt, I beg to lay on the 
Table a copy of the Petroleum and Natural 
Gas' (Amendment) Rules, 1987 (Hindi and 
English versions) published in Notification 
No. G.S.A. 867 in Gazette of India dated the 
21 st November, 1987 under section 10 of 
the Oil fields (Regulation and Development) 
Act, [Placed in Library. 599 No. L T-5437/87] 

Consolidated Annual Accounts ot Em-
ploy.es PrOYId8n~ Fund Organisation for 

" 1986 .. 87. 
I· , 

THE MINISTER OF STATE OF THE 
MINISTRY OF LAS'OUR (SHAI P.A. 
SANGMA): I beg to lay on the Table a copy 
of the Consolidated Annual Accounts (Hindi 

and E~glish versions) of the Employees' 
Provident Fund Organisation for the year 
1986 .. 87 together wrth Audit Report thereon. 
[Placed in library. 598 No. LT-54381B7] 

Notlflcitlon under Official Languages 
Act, 19.63 and statement for d81~y IIi lay-

ing this Notification. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGAAHI): I beg to lay on 
the Table-

(1) A copy of the Official Languages 
(Use for the official purposes of 
the Union) Amendment Rules, 
1987 (Hindi and English ver-
sions) published in Notification 
No. G.S.R. 790 in Gazette of 
Indirt of section 8 of the Official 
Languages Act, 1963. 

(2) A statement (Hindi and English 
IIerslons) showing reasons for 
delay In laYing the notification 
mentioned at (1) above. [Placed 
in Library. See No. L T -5439/87] 

Notification under Central Excises and 
Salt Act, 1944, Customs Act, 1962 and 

Central Excise Rules, 1944. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI 
JANARDHANA POOJARY): I beg to lay on 
the Table-

\ 1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (2) 
of section 38 of the Central Ex-
cises and Salt Act, 1944:-

(i) G.S.R. 965 (E) publish~ in 
Gazette of India dated the 8th 
December, 1987 rescinding the 
Central Excise (Fourth Amend: 
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ment) Rules, 1987 published in 
Notification No. 165187 -Central 
Excises dated the 11 th June, 
1987. 

(ii) The Central Excise (Ninth 
Amendment) Rules, 1987 pub~ 
lished in Notification No. G.S.R. 
966 (E) in Gazette of India dated 
the 8th December, 1987. 
(Placed in Library. See No. LT-
5440/87] 

(2) A copy of thA Notification No 
G.S.R. 973 (E) (HindI and Eng· 
lish versions) published in Ga-
zette of Inrlia dated the 10tt"t 
December, 1987 together with 
an explanatory memorandum 
making certain amendments to 
Notification No. 208-Customs 
dated the 1 st October, 1977 so 
as to allow duty drawback on all 
goods which are exported to 
Nepal where payments are re: 
ceived in any freely convertible 
currency and also allows duty 
drawback on certain specified 
goods of the' nature of capital 
goods exported to Nepal against 
any global tenders invited by His 
Majesty's Government of Nepal 
even where payments are re-
ceived in Indian currency under 
Section 159 of the Customs Act, 
1962. [Placed in Library. See 
No. LT·S441/87] 

(3) A copy each of the following 
Notifications (Hindi and English 
versions) issued under the Cen-
tral Excise Rules, 1944:-

(i) G.S.R. 912 (~) published in 
Gaze1te of India dated the 13th 
November, 1987 making certain 
amendments to Notification No. 
123/81-Central Excises dated 

the 2nd June, 1981 so as to 
make tt clear that packing. Mate-
rials also can be procured with-
out payment of duty by 100 per 
cent Export Oriented Units. 

(ii) G.S.R. 972.{E) published in 
Gazette of India dated the 10th 
December, 1987 together with 
an explanatory memorandum.._ 
making certain amendments to 
Notification No. 150-Central 
Excises dated the 20th July I 
1981 so as to provide for export 
from the factory of manufacture 
of capital, ~oods against global 
tenders invited by His Majesty's 
Government of Nepal against 
payment in Indian currency with-
out the payment of excise duty. 
[Placed in Library. See No. L T-
5442187] 

Annual Reports and Reviews on the 
working of Indian Institute of Technol-
ogy, Madras for 1986·87, National Instl· 
tute of Foundry and Forge Technology, 

Ranch' for 1986-87 etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CUL lURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRIMATI 
KRISHNA SAHI): I beg to lay on the Table-

(1) (i) A copy of tna Annual Report 
(Hindi and English versions) of 
the Indian Institute of T echnol-
ogy, Madras, for the year 1986-
81.. [Placed in Library. See No. 
L T-5443/87] 

(ii) A copy of the Review (Hindi 
and English ver~ions) by the 
Government on the working of 
the Indian Institute of Technol-
ogY, Madras, for the year 1186-
87. 
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(2) (I) A copy of the Al1nual Report 
(Hindi and Eng1ish versions) of 
the National Institute of Foundry 
and Forge Technology, Ranchi, 
for the year 1986-87. 

(ii) A copy f)f th~ RP.VI9W (Hinrll 
:)nri Enqll;.h Vf'1 slons) hy thn 
('](')vArnrnflnt on thp I \lorklng of 
Ih~ N~tlonalln~1tltLFt; of Foundrv 
qnd Forge 1 AchnOl1)9Y, Ranchl, 
for the year 1986·87. [Placed in 
Library. Soe No. L T -5444/87] 

(3) (i) A copy of the Annual Report 
(Hindi and english versIons) of 
the Sal Bhavan Society (India), 
New Delhi, tor the year 1986-87. 

(ii) A copy of 'the Annual Ac-
counts (Hindi and Eng!ish ver-
sions) of the aal Shavan Sooiety 
(India), New Delhi for the year 
1986-87 together with Audit 
Report thereon. 

(iii) A statement (H indi and Eng-
lish versions) regarding Review 
by the Government on the work-
ing of the Sal Shavan Society 
(India), New Delhi, for the year 
1986-87. [Placed in Library. See 
No. L T-5445/87] 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Raja Rammohan Roy li-
brary FoundatIon, Calcutta, for 
the year 1986 87 along with 
Aud ited Accounts. 

(ii) A copy of the ReView (HIndi 
and English versIons) by the 
Government on the working ot 
the Raja Rammohan Roy LI-
brary Foundation, Calcutta. for 
the year 1986-87. [Placed In 

Library. See No. L T-5446/87] 

Annual Report and Review on the work-
Ing of Centre for development of Tel.· 

matics, New Deihl for 1986·87. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPAR~ENT OF OCEAN DEVELOP-
MENT. ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): I beg to lay on the Table-

(1) A copy of the Annual Report 
(Hindi and English versions) of 
the Centre for Development of 
Telematics, New Delhi, for the 
year 1986-87 along with Audited 
Accounts. 

(2) A statement (Hindi agd English 
versions) regarding Review by 
the Government on the working 
of the Centre for Development of 
Telematics, New Delhi, for the 
year 1986-87. [Placed in Library. 
See No. LT-5447/87] 

Review on the working of and Annual 
Reports of State "Trading Corporation of 
India Ltd., New Deihl for 1986-87 and 
Expert Inspection Council and Export 

Inspection Agencies for 1986-87 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMATI SHEILA DIKSHIT): On 
behalf of Shri P.R. Das Munsi, I beg to lay on 
the Table-

(1) A copy of each of the following 
papers (Hindi and English v;:.(-
sions) under sub-section (1) of 
section 619A of the Compantes 
Act, 1956:-

(i) Review by the Government on 
the working of the State Trading 
Corporation of IndIa limited, 
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New Deihl, forthe year 1986-87 

{II} Annual Report of the Stnte 
Trading Corporation of India 
Limited, Np.w DeIhl, for the Y9ar 
19An-87 alona with Audited 
Accounts and the comments ot 
the Comptroller and Auditor 
General thereon [Placed ,n 
Library. See LT-S448/87] 

(2) (i) A copy of the Annual Report 
(Hindi and english versions) of 
the Export Inspection CounCil 
and Export Inspection Agencies 
(Volumes r and II) along with 
Audited Accounts. 

(ii) A copy of 1he Review (Hindi 
and English versions) by the 
Government on the working of 
the Export Inspection CounCil 
and Export Inspection Agencies 
for the year 1986 .. 87. [Placed In 
Library. See No. L T-5449/87] 

(3) (I) A copy of the Annual Report 
(Hindi and English versions) of 
1he Engineering Export Promo-
tion CounCIl, Calcutta, for the 
year 1985-86 along with Audited 
Accounts. 

(II) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Englneerrng export Promo-
tion CounCil, Calcutta, for the 
year 1985-86. 

(4) A StAtpment (Hmo! and English 
verSions) shnwlnq rPrisons for 
rl('ll~y In l;:)vlnf1 the paperc, mpn-
tll1nr-sri r'lt (~, .1h('')\I(.) fPIArf3rl In 

LlhrAry 8l'in Nn l T-5450/A/I 

A nnusl Report and RevIew on the work-
tng of Central Council for Rese.rch In 
Ayurvena and Siddha for 1986-81 and 
statAment for delay in laying th ... pa· 
pprs, Annual Report and Review on the 
workinq of Central Council for Research 
in Homoeopathy, New Deihl for 1986 .. 87 

etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMAR I SAROJ KHAPARDE): 
1 beg to lay on the T ab1e-· 

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Central Council for Research 
in Ayurveda and Siddha for the 
year 1986-87. 

{Ii} A copy of the ~eview (Hindi 
and English versions) by the 
Government on the working of 
the Central Council for Research 
in Ayurveda and Siddha for the 
year 1986-87. [Placed in library. 
See No. LT .. 5451/87] 

(2) A statement (HIndI and English 
versions) explaining the reasons 
for not laYing the Audited Ac-
counts of the Central CounCil for 
Research In Ayurveda and 
Siddha for year 1986-87 Within 
the stipulated pertod of nine 
months after the close of the 
Accounting year. [Placed In 
LIbrary See No. L T-5452/87] 

(3) (I) A copy of the Annual Report 
(HIndi and English versions) of 
the Central CounCIl for Research 
In Homoeopathy I New Deihl, for 
the year 1986·87 along with 
Aunltf?d Accounts. 

(II) A copy of the RevIew (Hindi 
and English versIons) bv the 
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GQyernment on the working of (7) A statement (Hindi and English 
the Central Council for Research versions) showing reaaona for 
in Homoeopathy, New Delhi, for dela~ in laying the papers men-
the year 1986 .. 87. [Placed in doned at (6) above. [Placed in 
Ubrary. SH No. L T -5453187] Library. See No. LT -5456/87] 

(4) (I) A QOPY of the Annual Report (8) A statement (Hindi and English 
(Hindi and English versions) of versions) explaining the reasons 
the Central Council of Ho- for not laying the Annual Report 
moeopathy, New Delhi, for the and "udited Accounts of the 
year 1986-87. Institute of Post Graduate 

Teaching and Research, 
(II) A copy of the Review (Hindi Gujarat Ayur-veda University, 
and EngUsh "versions) by the 

.. 
Jamnagar, for the year 1986-87 

Government on the working of within the stipulated period of 
the Central Council of - Ho- nine months after the close of the 
moeopathy. New Delhi. for the Accounting Year.1Placed in Li-
y,ar 1986-87. [Placed in Library. brary. See No. L T-5457/87] 
See No. L T .. 5454187] 

\ statement (Hindi and English 
(9) A statement (Hindi and English 

(5) v(frsions) explaining the reasons 
versions) explaining the reasons for not laying the Annual Report 
for not laying the Audited Ac- and Audited Accounts of th.e 
counts of the Central Council of Indian Medicines Pharmaceuti .. 
Homoeopathy, New Deihl, for cal Corporation Limited, for the 
the yaar 1986-87 within the year 1986-87 within the stipu-
stipulated period of nine months lated period of nine months after 
after the close of the Accounting the close of the Accounting Year. 
Year. [Placed in Library. 599 [Placed in Library. See No. l T-
No. L T -5455/87] 5458/87] 

Review on the working of and Annual 
(6) (i) A copy of the Annual Report Report of National Thermal Power Corpo-

(Hindi and English vsrslons) of raUon Ltd. for 1986-87. 
the Vishwayatan Yogashram, 
New Delhi, for the period from THE MINISTER OF STATE IN THE 
18th February to 31 st March. DEI-' ARTMENT OF POWER IN THE MINIS-
1980 along with Audited Ac- TRY OF ENERGY (SHRIMATI SUSHILA 
counts. ROHTAGI): 1 beg to lay on the Table a copy 

each of the following papers (Hindi and 
(ii} A copy of the ReView (Hlnrh F:nglish versions) under SUb-section (1) of 
and English versions} by the section 619A of the Companies Act. 1956:-
Government on the working of 
the Vishwayatan Yogashram, 
New Oelhi. for the penod from (1 ) ReView by the Government on 
18th February. to 315t March. the workIng of the National Ther-
1980. [Pta~ed in Library. See mal fIlower Corporation Limited 
No. L T .s456187] for the year 1986-87. 
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(2) Annual Report of the National for leave to withdraw a BiI1toconsolidat.and 
Thermal Power Corporation amend the law relating to motor vehicfes. 

11.08 hr •. 

(English] 

Umited for the year 1986-87 
along with Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon. 
[Ptaced in Library. S99 No: LT· 
5459187] 

BUSINESS ADVISORY COMMllTEE 

Forty-Seventh Report 

THE MINISTER OF PARLIAMEN-

MR. SPEAKER: The qu.st~ Is: 

"That leave be granted to with-
draw, a Bill to consolidate and 
amend the law r.fating to motor 
vehicles. k 

The motion was adopted 

SHRI RAJESH PILOT: Sir t I withdraw 
the Bill. 

( Interruptions)* 

[Engl;s~J 

TARYAFFAIRS AND MINISTER OF FOOD MR. SPEAKER: I cannot direct any .. 
AND qlVIL SUPPLIES (SHRI fi.K.L. body. 
BHAGAT): Sir, I beg to move: 

"That this House do agree wIth 
the Forty-seventh Report of the 
Business Advisory Comminee 
presented to the House on the 
14th December, 1987 " 

MR SPEAKER' The <1uestlon IS. 

"That this H(1u~e rio ~f1ree with 
the Forty-c;pventh Rf'DOr t ot thp 
B'JSm9SS Advisorv Commlttep 

( Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
What IS 'your observation Sir? 

MR. SPEAKER: I have told him. Now 
Ilslen. Look herA 

( Interruptions) 

MR. SPEAKEH: Grder please, 

orpse,,1ed to the rlnlJ~p on thfl SHRI BASLJDEB ACHARIA Please 
1.4th Decernbpr, 1 f)P7 ' direct him Sir 

11.8 1/2 h's. 

MOTOR VEHICLES BILL 

Tht: MINIS1ER OF STATE OF THE 

MR ~PEAKEH' Th~ questIon of dirGe 
tlnn IS onlJ when there IS consensus t" t~e 
House--

SHRI B,\SUDEB ACHARfA: There is 
ccnsenSU!l. We ar~ Ur"2Hllmous. 

MINISTRY OF SURFACE TRANSp<.)nr KUMARI MAMA~iA BANERJEf 
(SHRI RAJESH PILOT): Sir. I b~g to mf)V~ !JcJdavpur} Out cf three Min;stor, two Min· 

• Not recorded 
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( IntemJptions) 

[ Translation] 

MR. SPEAKER: I have already told 
him. Please listen to me. 

( Interruptions) 

PROF. MADHU DANDAVATE (Ra-
japur): You can imagine it, Sir. When Kumari 
Mamata Banerjee and CPI (M) agree, how 
can there be anything more unanimous? 

MR. SPEAKFR: I agree with you on that 
score. 

KUMARI MAMATA BANERJEE: Sir, it 
is a matter of labour welfare. 

MR. SPEAKER: If you all agree, then I 
can even direct the MinIster 

SOME HON. MEMBERS: Yes. 

MR SPEAKER: All right. I have also 
allowed one submISSIon under Rule 377 on 
this Issue. 

SHRI P.R. KUMARAMPNGALAM: 
Thank you Sir. 

MR. SPEAKER: Yes. Minister. 

THE MIN!STER OF STATE OF THS:: 
MINISTRY OF lABOUR (SH,.;I F--.A. 
SANGMA): Sir, I have come tf"' {ha House to 
lay the papers on the table Of th£ House ... 

M~.Sf.':AKER: Youcanoomelateron I 
prepared. 

it now. It is true that an agreement was 
signed with a representative of the Central 
Trade Union Organisations where it was 
agreed to pay interim relief to public sector 
undertakings. Then. the Bureau of Public 
Enterprises. Department of Industry have 
interpretations of their own and some of the 
Unions have not been paid so far. We have 
received memoranda again from the Trade 
Union Organisations. I have also met the 
organisation from West Bengal. At the 
moment, the whole matter is again before 
the Committee of Secretaries. After the 
Committee Secretaries examines the mat-
ter, it will again go to the Cabinet. This is the 
poSition at the moment. 

( Interruptions) 

KUMARI MAMATA BANERJEE: We 
are not satisfied with it. The Industry Minister 
IS not supporting It. 

( Interruptions) 

MA SPEAI<ER: Nothing goes on rec-
ord. 

( Interruptions)** 

[ TranslatIon] 

MR. SPEAKER: If you do not want 
work. I will adjourn the House. 

[Englishl 

If that IS what you want, I can just ad-
Journ the House, if you like. 

[ translation] 

!f you ard not willing to work, it is 2tright. SHRI P .A. SANGMA: No Sir, I can say 
------------.----~-----------------•• Not recorded 
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Now listen. I have had enough of it. This 
is not the way to do it. If there is anything, he 
has listened to you and have listened to him. 
There are ways and means to do it. But if this 
is the way you are doing it, I would like to 
adjourn the House and I will not work if you 
do it in tHis way. This is not the proper way. 
I have had enough of it. 

(Interruptions) 

MR. SPEAKER: I do not know. You 
cannot hold this House to ranc;om. I -=1m !"TOt 
going to allow it. I have had enough of It 

( Interruotions) 

SHR! SOMNATH RATH (A~k()): I haVA 
to YAlr,,("> ~ pOint of ordpr. 

MR ~'')PEAKER: What IS your pOint of 
ornnr? 

SHRI SOMNATH RATH' The recom-
mendation of the Business AdVisory 
Committee has been circulated today. I m-
vite your kind attention to th,s that It ha~ 
recommended four Bills to be passed with-
out discJsslon. Sir, legislation IS the Impor-
tant function of the House and the rules 
provided for discussion ....... 

( Interruptions) 

MR. SPEAKER: There is nothing like 
that. 

SHRI SOMNATH RATH: I may be just 
allowed to subm~ .... 

MR. SPEAKER: Look here. I have said 
it yesterday and I say it today, the freedom of 
speech is enshrined in the Constitution and 
that will always be allowed. There is no 
problem with me. It is only a question of your 
understanding, what you undertake and 

what you do not undertake. We have had 
examples like, that. We have had discussion 
on sati for so long a time and if you say that 
is enough, that is enough. But it is upto you~ 
There is no binding on that. This is aquestior 
which you have to do both ways. 

[ Trans/ation] 

MR. SPEAKER: Now it is enough. 
Please sit down. 

[English] 

SHRI SHANTAAAM NAIK (Panaji): Sir, 
I am standing for the last 15 minutes. I have 
given notice of breach of priVilege against 
Opposition members for walking out against 
your ruling yesterday. 

( Interruptions) 

f Trans/anon] 

MR. SPEAKER: I will look into it. 

[English} 

PROF MADHU DANDAVATE: It wa~ 
not agatnst your ruling, Sir. We protested 
against the attitude of the government. 

( Interruptions) 

[ Trans/ation] 

MR. SPEAKER: You ask with roo I 
mind. I will look into it. 

( Interruptions) 

MR. SPEAKER: You have $poken 
enough. Other Members are also there in the 
House. You do not have the monopc'Y hera. 

[English] 

SHRI P. KOLANDAIVElU (Gobchetti-
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[She P. Kolandaivelu) 
palayam): Sir. you had promised on Friday 
a Calling AU.ntion on Sri Lanka. in case the 
Session is extended by 2 or 3 days. Now the 
Session is extended ... 

( Int8"uotlons) 

[ Trans/atlOn1 

MR. SPEAKER: I have allowed the hon. 
Member, Mr. Vyas, , have listened to you. 

ing to external affairs. and that no Minister is 
here to reply to the Calling Attention. 

Sir, there is a JOint responsibmtr. • 
common responsibility for all the Ministers. 
Suppose you an ow me to speak, let any of 
the Ministers involved in this affair give the 
reply. Mr. Ch~ambaram is available. 

MR. SPEAKER: Mr. Kolandaivefu, the 
problem is this. I agree with you ... 

Now how many times I should listen to you. (Interruptions) 
My listening will be of no use but they should 
listen to your point. [ Translation] 

[Engilish] 

SHRI NARAVAN CHOUBEV (Midna-
pore): Slf, Mr. Sangma is standing. He IS on 
the point of saying something. ((nterrup-
tions) 

MR. SPEAKER: Mr. Choubey, please 
sit down now. Otherwise I will name you 
Please sit down. 

[ Translation] 

MR. SPEAKER: You pleased sid down. 
It Is enougtl now. 

(English] 

SHAI NARAYAN CHOU BEY: I am sit-
ting down: I will abide by what you say. 

SHHI P. KOLANDAIVELU: Sir, on Fri-
day. you have already promised a Ca"ing 
Attention on Sri Lanka, if the session is 
extended. The session has been extended. 
Based on the prom ise you had given I have 
give'l a Calling Attention notice yesterday. In 
the Businesf3Advisory Committee, I insisted 
upon taking up the Calling Attention today; 
but unfonunately, the Minister of Parliamen-
tary Affairs has stated that no Mintster is 
avaUdbfe who is dealing with the pol~ 1"918t-

MR SPEAKER: I am giving reply. Mr. 
Tanti when I am talking to him, why are you 
interrupting? You should have some sense. 

[English] 

Why are you butting in? You must have 
the decency at least to listen. I can allow you 
certain thIngs. That is all right. But not like 
this. 

Mr. Kolandaivelu, I sympathize with 
you. I agree with you that I did so, and I never 
go back on what I said. I have never gone 
back on my word. That is one thing I will 
keep. !t is a specific matter of importance, 
and that had to be handled by a specific 
Minister-they have a joint responsibility, 
but that will not be doing justice to that 
problem. We will take h up later on. 

SHRI P. KOLANDAIVELU: Another 
Minister, Mr. Faleiro is there. 

MR. SPI:AKER: No; I think he is sick. 
Yesterday I came to know about it. I do not 
know whether he js well today, or not; but we 
will tak$ it up later. I agree with you, and I 
share your feelings. 

KUMARI MAMATA f3ANERJEE: Why 
don't you direct the Minister of Industry to 
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make a statement? 

[ Translation) 

" MR. SPEAKER: Madam, will you 
please sit down. Please, for God sake ...... 

MR. SPEAKER: It is okay; 1hare is no 
question of a statement. Now plea •• sit 
down. 

[ Translation] 

MR. SPEAKER: We have listened to it. 
[English] It came up yesterday. 

KUMARI MAMATA BANERJEE: O'nly fEng/ish] 
one minute, Sir. Please ask the Minister of 
Industry to make a statement. SHRI BHADRESWAR TANTI (Kalia .. 

ber): I have given you, Sir, a Calling Attan-
(Interruptions) tion regarding the Illegal Immigrants (Deter-

mination by Tribunal) Bill. It has already 
[ Translation] been placed before the House. But it has not 

come up for discussion before the House. 
SHAI HARISH RAWAT (Almor~): Sir, 

you convey our views to them. [Translation] 

MR. SPEAKER: I have given enough MR. SPEAKER: We will take up it in 
time to you to express your views and you next session. 
have spoken much on it. New I do not have 
any alternative except to adjourn the House [English] 
if you do not allow the House to run. 

SHRt NARAYAN CHOUBEV: Sir, Mr. 
KUMARI MAMATA 'BANERJEE: No, Sangmawas on the point of saying some-

Sir, we do not want that. thing. 

(Interruptions) [ Translation] 

[English] MR. SPEAKER: You please sit down. 

SH~1. S. JAIPAL REDDY [English] 
(Mahbubnagar): Yesterday, two IPS officers 
were killed in Punjab. 

[ Translation] 

MR. SPEAKER: It came up yesterday. 

[English] 

We have heard about rt. 

SHAI S. JAIPAL REDDY: Letthe Home 
Minister make a statement. He is here. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHAI H.K.L. 
BHAGAT): Sir, lam makingasuggastionfor 
consideration by all the Members; I am par-
ticularly addressing the Congress members, 
and making an appeal to them. Numberone: 
the Labour Minister has already said some-
thing on that matter. I had taken note of that. 
I shall tell the Government to expedite the 
decision on this .... 

SHRI BASUDEB ACHARIA: Tell the 
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Minister of Industry. 
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SHRI H.K.L. BHAGAT' I have under-
stood your feelIngs. Yes; I will talk to the 
Minister of Industry to expenditure It. (Inter-
ruptions) I am not a nobody. I represent the 
Government. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: I have conveyed it. 
what more I can do? 

SHRI HARISH RAWAT: It is another 
issue. The employees of Telecommunica-
tion Department. .. 

( Ints"uptions) 

MR. SPEAKER: Now I do not have 
time. 

SHRI HARISH RAWAT: They have 
been on work to rule for last nine days which 
has disturbed the telephone service. 

AN HON. MEMBER: Sir, telephone 
calls will not be materialised. 

( Interruptions) 

[English] 

SHRI AMAL DAnA (Diamond Har-
bour): You have given instructions that the 
Parliamentary Com mittees should not go on 
tours, to curtail expenditure du~ to drought. 
We appreciate it. (InterruptIons) We are 
deciding not to go on tours. In the meantime, 
the Cabinet has decided to meet outside 
DeIhl. (Interruptions) 

. We arG lodging a strong protest agains1 

•• Not recorded 

it because crores of rupees are being spent. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: You give me your 
question. I wtll get the information. 

[English] 

MR. SPEAKER: Shri Sriballav Pani-
grahl. 

SHAI K.N. PRADHAN (Bhopal): Since 
today is the last day of the session, will you 
allow all the submissions under Rule 3n? 

( Interruptions) 

MR. SPEAKER: Not allowed. 

( Interruptions) *. 

MR. SPEAKER: Only Shri Panigrahi's 
submission under rule 377 Will go on record. 

(Interruptions) .* 

MR. SPEAKER: The House now shall 
take up' matters under rule 377. Shri Sribal-
lav Panigrahi 

12.21 hrs. 

MATTERS UNDER RULE 377 

[English] 

(I) Nead to abolish Sales Tax and 
Octroi Tax Immediately. 

SHRI SRIBALLAV PANIGRAHI (Deog-
arh): It has ~ong sincp been decided in prin-
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ciplo to do away with s;:tIF)~ tax t=lnd octroI tax 
all OVAr the country. But because at opposi-
tion from the States and the urban bodies for 
their loss of income the same has not yet 
been implemented. Thesetaxes are respon-
sible to push prices of several commodities 
higher. Uniformity in prices at different 
places is also not possible due to variation in 
tax percentage. Further, administration of 
these taxes also gives rise to corruption. 

It is, therefore, imperative that objec-
tions of States and urban bodies should be 
suitably disposed of through negotiations on 
alternative sources of their income and 
these two taxes need to be abolished forthp 
with. 

[ Translation] 

(Ii) Need to allocate separate 
funds to tackle the water scar-
city problem in hilly regionsof 
Uttar Pradesh 

SHRI HARISH RAWAT (Almara): Mr. 
Speaker, Sir, there is every likelihood that 
unprecedented dnnking water problems 
~ay hit the hilly areas of Uttar Pradesh this 
summer. Due to lack of rains this ye :r, new 
springs of water have not shot up and the 
watpr of the old springs has already started 
drying up. There is a strong feeling that by 
the end of this year or by the beginning of 
next year, drinking water will not be avail-
able. in 60 percent VIllages of these areas. 

Most of the drinking wc=Jter scheme~ 
formulated With the help of flnctnclalln~tltLJ­
tions hke World Bank etc. In these areas are 
not functlonlnq or will ~top functlontnq near 
futurp OWI'lf) to mishandlinG 

RIVPI nr local WrltAr s"nn~s cue the only 
~ollrces of watAr in these areas There IS no 
po~s'hillty of availability of underground 
watpr (-flso in these areas. 

Therefore, there IS a need to look and 
understand the drinking water crists in these 
rireas in district manner. The Central Gov .. 
ernment should make a list of villages struck 
by the problem of drinking water and start 
work after preparing a strategy with regard to 
wafer supply in order to solve this problem. 
The Central Government should earmark 
sufficient economic assistance for these 
areas for the purpose. 

(ill) Demand for conversion of 
ShahganJ-Ballla MG Railway 
line Into broad gauge IIn8 

SHRI RAJ KUMAR RAI (Ghosi): Mr. 
Speaker, Sir, I would like to draw the atten-
tion of the government to the districts of Uttar 
Pradesh viz., Azamgarh, Maunath 8hanjan, 
Sallia and Gajlpur where world famous 
goods are produced and thousands of 
people of the aforesaId and other nearby 
districts visit these places. Various goods 
are sent out from here but due to the lack of 
transport facilities a lot of problems have to 
be faced in movement of these goods and 
the people. The manufactured goods, if not 
sent outside have a direct effect on their 
demand and In the absence of proper re-
sources and the broad gauge line, the proj-
ect to install the thermal power project in 
Dohrighat is hanging in the balance. tf 
means of transport were made available 
here, then the manufactured goods could 
surely be sent to far-off places and their 
rlemand would have increased day by day 
and by the Installation of thermal power in 
f)ohnghat. Bihar, Gorakhpur, Jaunpur, Bal .. 
11;:t, Gajlpur, Dewna. Basti and other districts 
would have got power, thus enabling to set 
up industnes In these areas. 

Therefore. I request the hon. Minister of 
f1ailways to take immediate action tn order to 
r.onvArt the Mamath Bhanjan, Dohnghat, 
13~lIia line from Shahganj into broad gauge 
line for the development of manufactured 
goods of this area, for industrial growth and 
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[~h. Raj Kumar Rail 
installation of thermal power" station in 
Doh rig hat, and that thrs may kindly be in .. 
cluded in the Eighth Five~year Plan. 

[Eng/ish] 

(Iv) Need to pay Interim relief to 
workera of public sector un Its 
of W •• t Bangal 

SHRI BASUDEB ACHARIA (Bankura): 
About 1 ,00,000 workers of the central public 
sector units in West Bengal started an indefi-
nite strike from 14-12 .. 1987 to press their 
demand for interim relief, which was given by 
the Government to officers of these I ,"its. 

The strike call had been given jointly by 
nine central trade unions including INTUC, 
CITU, AITUC. 

The proposed strike orig ina"y sched-
uled from November 23, 1987, had been 
deferred in view of the Union Labour . 
Minister's assurance of looking into the 
demand. 

When the officers and 'lxecutives are 
getting intenm relief then why are the work-
ers not getting this relief? 

I request that steps b~ taken by the 
Government to mitigate the grievances of 
workers of publtc sector units of West Be'1 
gal 

(v) Need for special allocation of 
funds In Union Budget for 
Telengana reg.on 

SHRI C. JANGA REDDY (Han-
amkonda): In Andhra Pradesh there are 
three regions, viz., Rayalaseema, Andhra 
and Telengana. There is no big project in 
Telangana districts except Pochampadu for 
which construction work had started long 
back but has not been completed so far. 

There are proposals for some medium irriga· 
tion projects like Bhima project but not aven 
a single project has started. The work on all 
the projects is very slow because of meagre 
funds. No funds have been allotted for Sri 
Ramapada Sagar Project in the last three 
years. though the plan allocations war. 
made to complete it under Plan schemes. All 
this adds to the sufferings of the region. It is, 
therefore, requested that a special allocation 
may be made in the Union Budget for Telan-
gana region for the proper development of 
the region, and a separate budget provision 
may be made in the State Budget also. 

[ Translation] 

(vi) Demand to develop Chi· 
trakoot and Ma hlyar 8S tourist 
centres 

SHRI AZIZ QURESHI (Satna) Mr. 
Speaker, Sir, in the Satna Lok Sabha Con-
stituency, various historical places, which 
are important from tourism point of view too, 
are lying without any development. Places 
like Chitrakut and Mahiyar, which are the 
centre of attraction of the tourists due to their 
historical, cultural and religious importance, 
have neither been fully developed nor do the 
domestic as well as foreign tourists get all 
the facilities during their visit there. Chitrakut 
has not been developed because it lies half 
in Madhya Pradesh and half In Uttar 
Pradesh. There IS no railway station in 
Madhya Pradesh by this name for the con· 
venJence of passengers coming to Chitra-
kut. whereas if the passengers get down at 
Majhagawan then they Will get more facilities 
In starting their religious rituals. Mahiyar also 
awaits a similar development. 

The historic temple of Lord Shankar 
also comes in the Chitrakut Legislative 
Assembly constituency where a number of 
tourists visit for 'darshan' and blessings, and 
as there is no bridge on the only road there, 
the tourists face a lot of probler1)s during 
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rainy .eason. Similarly in.the Barwarc. Leg-
islative Assembly constituency there is an 
ancient suburb named Biliary which ooosists 
of a lot of items of archeological interest 
towards which the department has neither 
paid any attention, nor has taken it over, and 
thus they are getting destroyed. 

The Minister of Tourism should pay 
special attention on all these issues and 
should set up a Central Development Au-
thority which may undertake the develop-
ment works both in U.P. and Madhya 
Pradesh independently. Similarly a plan 
should be made for other places too _d the 
Madhya Pradesh government should be 
given special funds for executing these 
works. 

[English] 

(vII) Need to open Kendrlya 
Vldyalaya In Etah, U.P. 

SHRI MOHO. MAHFOOZ All KHAN 
(Etah): In Etah district in Uttar Pradesh, 
which is a backward district In the State, 
there are, at present, no good schools or a 
college where children could be admitted. 
Therefore, the parents are forced to send 
their children to distant places for their edu-
cation. This causes considerable financial 
burden on the parents particularly belonging 
to the middle and lower income. groups 
besides causing a lot of inconvenience to the 
children. Needless to emphasis that good 
education is a pre-requisite for the develop-
ment of a child's mind in the early stages to 
make him a good citizen and ultimately for 
building up a healthy nation. But, unfortu-
nately , the backward district of Etah is yet to 
be brought in the main-stream of oountty's 
progress in the educational. field. A large 
number of people of Etah are serving outside 
the Siate on transferable jobs such as armed 
forces and other Central Government organ-
isations and thair children are suffering for 
want of good educational institutions. There 

has been persistent demand tor a Central 
School in Etah to overcome this probt.m. 

I would, therefore, urge the Govern-
ment that the feasibility of opening as Ken-
driya VidyaJaya in Etah may kindly be con-
sidered and necessary steps taken to open 
such aA educational inst~ution before the 
commencement of the next academic year 
in the larger public interest. 

[ Translation] 

(vIII) Nead to abandon the move to 
start casinos In Hotels to at· 
tract foreign tourists 

SHAI RAM PUJAN PATEL (Phulpur): 
Mr. Speaker, Sir, I ~antto draw the attention 
of the House on this important subject under 
Rule 377:-

I am drawing the attention of the govern-
ment of India on a very important subject. 
India is a very vast country known for its 
spiritualism, where the foreign tourists come 
to seek mental peace because they are fed 
up with the materialistic IHe in their qwn 
countries. The element of spiritualism here 
has unique place in the whole world, but it is 
sad that the government of India has taken 
this first step of openmg casinos in hotels 
situated on the coasts of big cities like 
Bombay, Calcutta, Madras and Goa. The 
government feels that by doing so, it will 
succeed In attracting tourists. What is the 
propriety behind legally opening such things 
on the pious land of this country which are 
not only con,iemned by the people of this 
country but by the whole world. This results 
in the moral degeneration of humanity. It will 
severely damage nation's dignity and the 
economic and social development. 

I wish that there should be a competition 
in good deeds in order to enter the 21 at 
century. Sant Kabir has said in his discourse 
that:-
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"Jus, chori, mukhbari, byaj. parai 
nari. Jo chahe didaar ko, itni vastu 
niwari." 

So I request the government that keeping 
the nation's interest in view, this move of 
opening casinos at different places should 
be abandoned. 

SHRI BALKAVI BARAGI: Mr. Speaker 
Sir, now that Kabirdas ji is on staka, you 
should agree with him. 

(Ix) Demand for more financial 
assistance to Rajasthan to 
meet the drought In the State 

SHRt VIRDHI CHANDER JAIN 
(Barmer): Mr. Speaker, Sir, I want to draw 
the attention of the House on this important 
subject under Rule 377:-

Rajasthan has been facing drought for 
the last four years. This year's drought is the 
biggest drought of the century. The western 
desert area of Rajasthan is most affected by 
drought. This year out of 38901 villages of 
the state, 32270 villages, whose population 
is 2 crores, 62 lakhs and 69 thousands, are 
drought-affected. 3 crores, 52 lakhs and 45 
thousands live-stock of the state are at-
fected by drought. 

The Rajasthan government had re-
quested the Central government to allocate 
As. 1023 crores to meet the situation for the 
term from October 1987 to March 1988 out of 
which they had demaf.lded Rs. 429.52 
crores for giving jobs, As. 184.08 crores for 
materials Rs. 1 crore 80 lakh for tools and 
plant, Rs. 274 crores , 44 lakh, 60 thousand 
cattle for protedion, Rs. 2 crores, 281akh for 
veterinary care and Rs. 14 crores, 74 lakhs 
and 80 thousand for providing drinking wa-
ter. 

Barmor, Jodhpur, and Jaisalmer dis-

trids are the most drought-affected areas. 
The state government has baan able to 
provide emplOyment to only 10 per cent of 
the people in these areas, whereas it Is 
essential to provide employment to at laast 
20 perqent of the population. 

The Rajasthan government has de-
manded from the Central government, a 
sum of Rs. 15 lakhs for rural population Rs. 
31.50 crores in the form of .... grant and Rs. 
22.50 crores in the form of loan in order to 
give 10 kg. wheat in grant, and Rs. 15 per 
person as loan every month in Jaisalmer, 
Barmer and Shergarh and Fauladi tahsil of 
Jodhpur districts, so as to enable them to 
survive. 

So the Central government is requested 
to grant the total amount of Rs. 1023 crores 
to the Rajasthan government for the period 
of November'S7 to March'88 and a sum of 
Rs. 31.50 crores for the most drought af-
fected areas - Barmer and Jaisalmer di$-
tncts and Shergarh and Fauladi tahsil of 
Jodhpur district, In the form of wheat - grant, 
and Rs. 22.50 crores in the form of loan for 
a period of 1 n months to aVOid starvation 
deaths. 

[English] 

(x) Need to provide a halt of Kon-
ark Express at Kespur railway 
station In Ganjam district of 
Orissa 

SHRI SOMNATH RATH (Aska): 
Kespur Railway Station in District Ganjam in 
Orissa is centrally situated. Many traders, 
tourists, workers, common men in large 
number travel from this Railway Station. It is 
situated close to the famous Chilika Lake. 
Many foreigners also visk this area besides 
people in large numbers from different parts 
of the country. The Konark Express running 
from Bhuban.eshwar to Hyderabad should 
halt at this Railway Station for travelling 
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facillties'Of all concerned. 

[ Translation] 

(xl) Need to provide electricity to 
all villages of Khalilabad Par-
liamentary Constituency 

SHAI CHANDRA SHEKHAR TAIPA-
THI (Khalilabad): Mr. Speaker, Sir, India is 
a Jand of villages, where, about 75 percent 
people live in villages. Of course the govern-
ment has launched different programmes for 
development in the rural areas after inde-
pendence and the rural population has also 
been benefited to quite an extent by them. 
But they are denied the benefits of modern 
amenities due to shortage of electricity in the 
rural areas. The State governments are 
trying to electrify villages with their limited 
means, but at this speed of electrifIcation, 
they will not be able to complete the job in the 
next 50 years, and the backward and ne-
glected villages will not be in a position to 
avail the benefit of power. Khalitabad parlia-
mentary constItuency falls in the most back-
ward dis1rict Basti of Uttar Pradesh, where 
the number of weavers and economically 
backward people is the '!1aximum but very 
little has been done to provide electricity in 
this constituency. 

So I requestth hon .. Ministerof State in 
the Department of j~ower in the Ministry of 
Energy to make arrangement for the e~9Ctri­
fication of villages falling in Khalilabad par-
liamentary constituency so that this ne-
glected and backward area may also get full 
benefit of power. 

(xII) Need to provide additional 
financial assistance to Hima-
chal Pradesh to enable it to 
Ude over Its financial difficul-
ties 

SHRI K.D. SUl TANPURI (Simla) : Mr. 
Speaker. Sir, prior to the formation of Hima-

(Amdt.) Bill 

chal Pradesh, it was decided that when 
Punjab government will increase the ema-
lu ments of their employees and the same will 
be applicable to the employees of Himachal 
Pradesh government and the same principle 
is being followed even now. When the gov-
ernment of Punjab increases the ema-
luments and D.A., the Himachal Pradesh 
government Has also to follow it. This time 
Himachal Pradesh government had to pay 
Rs. 43 crores to their employees as a resutt 
of this increase in the emaluments of em-
ployees of Punjab. The State government, 
further spent Rs. 30 crores to meet the 
situation arising out of natural calamities. So 
thetatal expenditurecomesto As. 73crores. 
The State government has given this 
amount out of its own exchequer. I will re-
quest the Central Government to immedi-
ately disburse this amount to the State 
Government which was spent on drought 
relfef a"d payment of increased emoluments 
of State Government employees. 

11.35 hrs. 

DIRECT TAX LAWS (AMENDMENT) 
BILl-CONTO. 

[Eng/ish] 

MR. SPEAKER: Now we will taka up 
Item No. 17, Le. further consideration of the 
motion moved by Shri Tiwari. 

[ Trans/ation] 

Chaubeyji, let there be something about 
business of the day. 

SHRI NARAYAN CHOUBEY (Midna-
pore): We always do Sir. 

(English] 

Do not blame me, Sir. 
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MR. SPEAKER: Great persons earn 
name even they do irrelevant acts. 

SHRI NARA V AN CHOUBEY: Tewariji, 
please listen to me. 

( Interruptions) 

[Engilish] 

SHRI NARAYAN CHOUBEY: Mr. 
Speaker, Sir, this bulky Bill ... 

MR. SPEAKER: Now Mr. Tiwari is look-
ing right at you. He is giving all attention. 

SHRI NARAYAN CHOUBEY: Sir, our 
Tiwariji is not bulky but this Bill is really very 
bulky. I think a lot of injustice has been done 
tathe hen. members in presenting this bulky 
Bill at a time when the House is going to 
come to an end. 

MR. SPEAKER: Are you against the Bill 
or against its bulkiness?·· 

SHRI NARAYAN CHOU BEY: I am not 
against the Bill, I only wanted that some 
more time should have been given to us so 
that we could discuss it throughly. I do agree 
with the aims of the Bill. We require the 
simplification of all the rules for taxation. At 
the same time we also require simplification 
of the people who take action, who are 
engaged in the duty of taxing people and 
extracting the tax from the common man, 
poor man and also the rich men. The aim of 
the Bill is quite a good. The officers of the 
Department have taken at least seven 
months to prepare this Bill and we have been 
given not even seven days to discuss it. This 
is my first point in this matter. Moreover, Sir, 
the Bill is brought at such a point of time 
when we really need it. 

Sir, the country is passing through seri-

cus drought. Just now the hon. Members 
from Rajasthan told that they do not get even 
a glass of drinking water, and the friends 
from Uttar Pradesh hilly areas. from which 
our han. Mr. Tiwari has come, have told that 
the same situation is there. This drought is all 
pervading and its intensity is growing. When 
such is the condition, we require more funds 
in the exchequer of the Government, we 
require the simplifications. be made, we 
require that easily our Government can have 
easy access to the sources where from 
money can be drawn. We are noting with 
concern when Mr. Amsl Datta was speaking 
that it was extravaganza. The entire Ca~inet 
is being taken to AlwCir, the abode of tigers 
and I do not know why this is being allowed 
by the Government. 

SHRI RAM SINGH YADAV(Alwar): 
What objection you have got? 

SHRI NARAYAN CHOUBEY: I have 
got an objection. Our han. Speaker has the 
objection to sending the team outside Delhi 
and very rightly so, but you have no objection 
to send the entire Cabinet and spending 
crores of rupees without arranging drinking 
water for the poor people of Rajasthan. 
( Interruptions) 

So, Sir, the Government of India will 
become master by only going tothe spot! We 
have heard ftom Chanakya 'Raja karne ni 
pashyati'. 

[ Translation] 

MR. SPEAKER: Today it appears that 
Shri Choubey has became a Sanskrit 
scholar. Today he actually looks like Ch-
oubey. 

SHRI GIRDHARI LAl VVAS (Bhil-
wara): Today·he became Chhabeyji instead 
of Choubeyji. 
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Before the Christ was born, in the days 
of Chanakya, it wa~ said 'Raja karne nt 
pashyati'. But now Sit' in the days of televi-
stan, Raja had to see "",{h his own eyes only, 
otherwise he cannot. (Interruptions) 

The great marriage of Gwaliqr of the 
century ... 

(Interruptions) 

MR. SPEAKER: What that has to do 
with this Bill? 

SHRI NARAYAN CHOU BEY: The en-
tire Government machinery of Madhya 
Pradesh was utilized for this. the District 
Magistrate, SP, Commissioner, who oot, -
everything was dl'ne. YoO have brought this 
Bill 10 revive taxation. We do require. But 
then at such a time when the country is 
passing through such a drought, such a 
tremendous marriage has been allowed to 
be performed by people who belong to your 
Cabinet. What happened in Gwalior? I do not 
know. What a shame. But it is not proper Sir. 

SHRI AMAL DATTA (Diamond Har-
bour): Those people are actually shame-
less. 

SHRI NARAYAN CHOUBEY: I beg to 
submit that Mr. Tiwariji be good enough to 
send this Bill to Select Committee, 
that IS what I echo and what others have 
stated. WA require this Bill. This Bill is re-
qUired, I fully agree. But, you should have 
given some time so that the people can go 
throuqh the Bill. can brtng in some amend· 
ments and Improve upon this Bill. I definitely 
suggest tnat this Bill should go to the Select 
Oommittee. I hope thA hon. Minister In 
charge of Finance will consider the sugges-
tion given here. 

SHRI RAM SINGH YADAV: Sir, I rise to 

support th'e Bill, which has been moved by 
the hon. Finance Minister and I disagree to 
the proposition which has been just ad-
vanced by Mr. Choubey that the Bill should 
be referred to the Setect Committee. I re-
quest the hon. Members of this House and 
the hon. Minister that it should be passed as· 
soon as possible, because it is very dynamic 
and it is In the interest of the general public, 
and as the levy of t~es are being imposed 
upon the persons to pay to the exchequer in 
the country, it should not be delayed. 

Sir, the hen. Minister has made very 
progressive provisions for imposing the tax 
upon the persons who have the capacity to 
pay. But at the same time, I would like 10 
inform that there is no provision for giving the 
relief to the female members who are 
earning, as expected in this legislation. 
Because as soon as the spouse earns. her 
income also is clubbed with the income of 
the husband. In that case, it is the husband 
who has got superiority over the finances. It 
is the husband who files the return. There-
fore, this sort of provision should be there, 
because as soon as she becomes an 
earning member, the whole income be-
comes the inCome of the husband and he 
gets power to file the return before the ITO. 
while the lady will not have an independent 
status, she cannot enjoy that wealth which 
she is earning as she will have to pay tax 
according to the tax slab worked out after 
clubbing the income of her husband. There-
fore. there should be a progressive legisla-
tion In th,s field also. If it is not possible this 
time, the hon. Minister, who is very progres .. 
sive and dynamic, should give relief to the 
female In this regard so that she can have 
her independent income, independent re-
turn and there should be no question of 
clubbing the Income of the wife with that of 
the hu~band's and the husband will not get 
superiOrity in so far as dealing with the in-
come of th~ wife is concerned. 

The hon. Minister has made a very good 
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(Sh, Ram Singh Yadav] 
provision that the charitable institutions or 
the religious trusts shaU also be taxed and 
money shalJ be clubbed with the income of 
the individuals. He has made a provision that 
even the trusts whk:h have been set up in 
foreign countries, the assessee can contrib-
ute to that and he can give his income forthe 
establishment of those trusts. I request the 
.hon. Ministerthat in future no trusts in for~ign 
countries may be created 'with the helpofthe 
finance which is being earned by the 
assessee in this country. If the money has 
been earned in other countries, then, and 
then only the assessee can set up a trust in 
other countries. If the income has been 
earned in this very country, then he shall not 
be allowed to create a trust in foreign coun-
tries. There should be a specific provision in 
this respect also. There is no specific provi-
sion now. He has allowed to set up a trust in 
foreign countries and invest one't; own in-
come which o'ne has earned in 
India. Therefore, these restrictinns should be 
very clea'rly laid down ~ 

So far as gift tax and wealth tax are 
concerned. my submission is that the han. 
Finance Minister is required to see that the 
Act which has been repealed i.e. the Estate 
Duty Act, should be revived. Estate duty is 
very necessary. Estate duty can help in 
assessing at least once after the death of the 
assessee. His whole Income c_omes to the 
notice of the Income Tax Department and he 
can be assessed. Therefore, the estate duty 
should be revived. It will be helpful to those 
people who have got Income, jewellery, 
valuables and other things. At least at one 
particular time, that Will come to the notIce of 
the Income Tax Department .. ,. (Interrup-
tions) 

As regards the Income tax, I was ex-
pectIng that the han. MinIster WIll make It 
more and more simplified. Even now it re~ 
quires more simplification. 

Of course, you have simplified It to a 
larger extent. You are going to set up a 
separate Directorate so that all exemptions 
which are being given by the Central Board 
of Direct Taxes, they will be given by that 
Directorate. That is a very good provision. I 
will give consistency and it will harmonise 
and no inconsistency will occur in any part of 
the country. At present. there are so many 
circulars and some of tMe officers do not 
know about those circulars. Those circulars 
are not available in the very small office of 
the ITO. Sometimes, he bona fidely commits 
a mistake. Therefore, you have taken a very 
good decision in setting up a separate direc-
torate which will deal with all the exemptions 
on a uniform scale. Nowthey have given thE' 
concession that up to the returns of Rs. two 
lakhs, there will be no need of any scrutiny. 
I will say that it may be extended up to Rs. 
three lakhs so far as the salaried persons are 
concerned b~cause the salaried person, 
who files the return, is always very well 
scrutinised by the department. Therefore, if 
that is done, the work of the department will 
be lesser and liberalised also. So, this con-
cession should be up to the extent of Rs. 
three lakhs safar as thA ~alaried persons are 
concerned. 

Sir, today I have read in the paper that 
Income-tax officers and other employees 
have given a call of strike. Today is the 15th 
of December,'the date on which the advance 
tax returns are to be filed and the tax money 
to be deposited. Since the han. Minister is 
very dynam ic and has always been inter-
ested in the welfare of the low-paid employ-
ees, I request him to invite the concerned 
people arthe concerned unions so that talks 
may be held amicably and their genuine 
demands may be considered at his level. 
ThIS is my earnest requestto him. With these 
words. I support the Bill and hope the han. 
Minister, at a future time, will take more 
appropriate steps to simplify these taxation 
"laws. 
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SHRI AMAL DAnA (Diamond Har:-
bour): Sir, this Bill had been introduced for 
consideration and passing by this House on 
11 th of this month, which, was scheduled to 
be the last date of the session of the Parlia-
ment. This Bill has been so introduced by 
getting your permission under section 198 of 
your Directions, and to ge.t your permission, 
the Minister has stated that it is necessary to 
have this Bill passed now because sOlJle of 
the clauses of this Bill take effect from first 
April, 1988 and for that sufficient time has to 
be given to the administration and to the tax-
payers. So, it appears that at least three 
months or more time is required for the 
administration to adjust itself to the effects of 
this Bill, the same time IS required for the 
assessess, but for the House, no time is 
required because originally the House was 
scheduled to go into recess aftHr 11 tho The 
Members of Parliament have not been given 
any opportunity to consider the effects of the 
various sections of thiS Bill. If you see this 
volume, It IS a very large Bill and It IS not 
possible for us - I can challenge anybody 
who says that It IS possible for him - to 
understand the ImplicatIons of the Bill and 
discuss It wIth any degree of coherence and 
knowledge ThiS IS not a new BIll If It was a 
new Bill, absolutely on no matenal before, 
then one could even understand. Now, as an 
amending Bill, It has to be read along with the 
eXisting provIsions. Is It possible to under-
stand as to what h~c been the provIsIon 
before, what has been Its effoct and what will 
be the beneficial or harmful effect of that? 

PROF MADHU OANDAVATE (Ra-
Japur): SIr, It IS as big as Thakk81 
Commission's Report 

SHRI AMAL DA rr A: It IS much bigger 
and much more complicated. Thakkar 
Commission's Report want on repeating the 
same thing ad infinitum, but this is not the 
same thing. So, Sir, J will very humbly submit 
to yourseff that in future if thiS kind of permis-
sion is given by you, please think of us, Don't 

think only of adMinistration and other 
people. Last night we went home at 11 0' 
clock and after that is it possible ... 

( Interruptions). 

MR. SPEAKER: You have to make 
amends for the time lost. 

. SHRI AMAL DATTA: Not this way, Sir. 
We have to do justice tothe legislation. Later 
on people will say: lIyou were in the Parlia-
ment at that time. How this kind of silly 
provisions were passed?" There are number 
of silly provisions in this Bill but if I am to 
explain those, It Will take a long time. Our 
gracious Parliamentary Affairs Minister, who 
is just going out, has already warned me not 
to speak so much. Shrimati Sheila Dikshit is 
just gou;g out. The Minister has already said 
not to speak too much. (Interruptions) 

PROF. MADHU DANDAVATE: Sir, this 
IS the ViolatIon of Rule 105. 

SHRI AMAL DADA: Not so, but she 
saId not to speak too much. 

MR. SPEAKER: At least that we are 
aqreed now 

SHRI AMAL DATTA' Sir, I WIll only say 
that so far as these prOVISions of this Bill are 
conr,erned. they are merely making certain 
cosmetIc changes They do not have a focus 
eIther In trying to plug the leakages which are 
currently occurring mainly to curb the eva-
SIons by those tax~payers who are not 
c;omplYlng With tile law. It does not show that 
the MlnlstAr Will he able to show any particu-
lar section where these leakages have been 
plugged. Now, In the Objects and Reasons. 
I do not know whether he has brought out 
these Into focus. He has not done so 

Then, Sir, there are ways of decreasing 
the tax liability by what is called tax planning 
which really means, in common parlance. 
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tax avoidance. So, one ar,anges one thing in 
such a way that the tax nability is minimised. 
Now. I come from Calcutta where the domi-
nant commercial community belongs to one 
particular casta of a State. Now. I find that 
every member of that family has the income-
tax file. Even the child of one month old has 
an income-tax file. 

PROF. MADHU DANDAVATE: Howdo 
you know? 

SHRI AMAL DAnA: They have a par-
ticular system of family law by which a child 
as soon as it is born. immediately becomes 
a co-sharer in the Undivided Hindu Family 
Property. 

RAO BIRENDRA SINGH (Mahendra-
garh): Ev&n when the child is in the womb, 
even when it is conceived, it becomes a co-
sharer in the family properly. 

SHRI AMAL DAnA: File cannot be 
started bythattime.lt becomes notIonally an 
owner even rt is in the womb So file starts 
when it IS born. I think the hon. Minister 
should know these things. 

PROF. MADHU DANDAVATE: They 
have to maintain file for award to pregnant 
women also, Sir. 

SHRI AMAL DAnA: They should be-
cause sometimes even those who are not 
pregnant give birth to children which would 
increase the number of files In the family. Not 
only that. What happens IS that they form 
within the undivided Hindu Family. they have 
a small Undivided Hindu Family. As a result, 
if you look into it, you will find that a family of 
this particular community having 20 mem-
bers will have at least 40 files because they 
have small undivided Hindu Families which 
are anowed by the Department. As a result of 
this. the income is spread over 40 entities 
which should have been possibly taxed in 

one only. The tax liability thereby is spread in 
that fashion and this has been started by the 
Department for a long long time. That Is 
number one. That is, of course, the question 
of Personal Law. It is notthatthe Income-tax. 
Department cannot put a different interpre-
tation to the Personal law for the purpose of 
taxation. That can be done. But that has 
never been attempted because we have 
seen the Government is subject to manipu-
lation. Yesterday that was the main m~er of 
discussion in this House. Now. this is being 
done by these business communities and 
many others who stand to gain that the 
family laws of different Indian citizen being 
different, the direct taxes are different in ttieir 
case. The income-tax, wealth tax. gHt tax, 
etc. everything is minimised in their case. 
So. no attempt has been made and this has 
been one of my main complaints against 
those set of amendments which are to be 
passed by the House today. Nothing has 
been done to decrease this kind of practice. 
to discourage ~his kind of practice. to put 
disincentive to this practice and to see that 
tax collection increases. 

12.00 hrs. 

[MR. DEPUTY-SPEAKER in the Chai~ 

Sir. there is another thing. There is a 
new provision, new Innovation being mads. 
A Directorate of Exemption IS being created. 
The Directorate of Exemption will gIve ex-
emptions on a uniform basis. I do not know 
whether the creation of a new wing of bu-
reaucracy is a good thing. I do not think so 
because that means it will be centralised and 
the centralised decision-making will take 
long-long time. But I am not only against it, 
what I am against is what appears in the 
Financial Memorandum from which it ap-
pears that new officers are again going to be 
recruited, new offices are going to be 
open~d. cars, f':lrnitufe and everything will 
require expenditure. We know that because 
of the Government's direction that no 
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scrutiny is to be made on incomes returned 
below Rs. 1 lakh last year and below As. 2 
lakhs this year, the work of Income-tax 
Department has been considerably reduced 
and of course, the Incomo-tax O:ficers and 
others have lodged a protest against this 
kind of thing as to why they should be de~ 
barred from even opening or scrutinising 
cases where there is a suspicion that income 
has been reduced to be able to get advan-
tage of this direction given by the Gov9rn~ 
ment. What has, in fact, happened is that 
Income~ta)( Officers' work has been consid-
erably reduced, they are now apprehending 
and that is why they are going on strike, they 
are now apprehending that some of them will 
be declared surplus and retrenched. I would 
like the Minister to tell this House what is the 
intention or what is the plan of the Govern-
ment in this regard, if they want to retain 
these officers, how they are gOing to retain 
the officers to whom they are not able to 
provide work or not able to provide enough 
work. If that is the case, where IS the scope 
for recruiting more officers, where is the 
scope for making any additional expenditure 
even for the new Directorate which you ~ant 
to put up? Sir, this is something unique that 
on the one hand we see in the same Depart-
ment people are becoming redundant and 
on the other hand more and more money is 
being spent by recruiting more people and 
by opening new Departments. (Interrup-
tions). 

Sir. some of the well-known ways of 
evading taxes is by creation of trusts. These 
are used to be called religious and charitable 
trusts. I do not know why in this secular 
country religion is being.given this kii'id of 
exemption from taxation, and it is through 
religion the people lower down are 8xpl~ited. 
The money is concentrated in a few hands 
through donations coming from people who 
have very small means. Sir, I know a particu-
lar place -Anand Margis as you know Sir, 
are creating a Jot of problem for the Govern-
ment, but they are also religious trusts and 

they have a post office inside their complex 
because that post offICe is to handl. thou-
sands of money orders which come from the 
disciples all over India. Rs. 2, Rs. 3, like that 
everybody sends every month in small 
amounts and this is the money of the poor 
people,.it gets concentrated in the hands of 
a few people who can threaten the~ with 
religious consequences in the other world. 
So, as a resu~ there is no case for religious 
trusts of this nature and forthat matter as far 
as I am concerned, of any nature to b. 
exempted. 'Charitable' is a different thing. 
But by this so-called religious activity - you 
know, Sir, what is the kind of activity which 
the Anand Marg is indulging. This is all 
subversivB activity, this is anti-social activity. 
but in the name of religion they do it. There-
fore, their income is exempt. Why should it 
be? Let the Minister consider these things. 
Unfortunately I find very little application of 
mind has gone Into these changes which are 
now proposed. There has been no focussing 
of attention to fiscal policy tor the purpose of 
Increasing the activities in the welfare State. 
Concessions should have been given on a 
differential basis for the purpose of encour .. 
aging rural development, for removal of illit· 
eracy, for women development, for agricul-
tural development, for development of agro-
based industl ;(18. Than, it should also be 
differentiated not only between rural and 
urban but between backward and not-so-
backward districts and so on so that you give 
incentives to people to go and spend money 
in these activities. There are a lot of pnople 
sitting in the urban areas who have the 
necessary expertise, who can go and use 
their expertise for the purpose of upliftment 
of the rural community provided you allow 
them that money to be spent and you give 
them that incentive. Now the incentive that is 
given, that will mean. half the money which 
goes into this kind of activities has to come 
from their own pocket. The other half ;s given 
by the Government. But in the backward 
district, when you are giving so much sub 
sidy and incentives and so on for develop-
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ment, still you are failing. You are failing for 
the last two decades. Therefore, why don't 
IOU allow these people who are genuine 
social workers, who wan! to do something for 
the rural commun~y to go into the field, by 
giving incentives which would fully replenish 
them with the amount spent by them in these 
areas, in these kinds of special subjects like 
health. family welfare, education etc. This is 
a kind of strategy which you should have 
devised to focus this change. You have 
failed to do so. Nothing has been done in this 
direction.lwould liketo know how economic 
development will be there, how economy will 
be benefited by this kind of amendment 
which is being brought in. 

Last point is, the Government says that 
they have got a new code in mind. Even if the 
new code is in mind, there is no reason why, 
these small cosmetic changes should have 
been brought in now. 

THE MINISTER OF FINANCE AND 
MINISTER OF COMMERCE (SHRI NAR-
AYAN DAITTIWARI): I am very thankful to 
hon. Members for their valuable sugges-
tions. I am also thankful to my friend and 
colleague, hO:1. Member from Andhra and 
leader of the Telugu Desam for his sugges-
tions. He along with, some of the other 
veteran Members have suggested that this 
Bill should be referred to a Select Commit· 
tee. They have been good -enough to sug· 
gest names also. I am thankful to thefT). But 
my difficulty is that the Government stands 
committed to Parliament, at least, I think, so 
many times as it has been said on behalf of 
the Government and on demands of hor.. 
Members that this Direct Taxes (Amend· 
ment) Bill will be passed in this session, that 
session and so on. Even last year, when my 
coileague and my predecessor, Vishwanath 
Pratap Singh Ji la;J it on the Table of the 
House on August 14, 1986, therein also it is 
very clearly mentioned, the amendments 
now proposed will go a long way In ration ali· 

sing the provisions and simplifying the pro-
cedure. The paper is being published for 
eliciting public opinion. After considering the 
comments and suggestions received by 
30th September, 1986, a comprehensive 
taxation laws Bill will be introduced in Parlia-
ment in the Budget Session, 1987 

Now, this Bill was to be introduced dur-
ing the Budget Session. 

SHRIAMALDATfA: Why didn't you do 
that? All that you were saying. But you did 
not even give us 7 days' time. 

SHRI NARAYAN DATI TIWARI: My 
distinguished friend, Chairman of the Public 
Accounts Committee will appreciate this. 
Suggestions were sent by 30th September, 
1986. Now all this has been done. We have 
had so many discussions at different levels, 
With han. Members individually, collectively 
tn.the Consultative Committee. This repre-
s~nts a consensus. Again I would say that 
many valuable suggestions have been 
made by my friend and han. Member from 
Alwar. The Direct Taxes Code Bill is yet to 
come. This is Simplification and Rationalisa-
tion Bill. It is also very important from thl:l 
assessee point of view, because it intro-
duces. I would say, a revolutionary measure 
as far as assessees are concerned because 
it gives them a cause for self·assessment 
and to be truthful in their declarations. H any 
assessee declares the return truthfully, 
there is no problem for him. It lessens proce-
dural difficulties and it takes at face value a 
truthful assessment. The whole modus 
operandi is being simplified as demanded in 
this House and also outside, by many asso-
ciation, by the ordinary tax-payers. Why 
should we wait for a bigger Bill to be brought? 
We thought that we should come forward 
with these items on which we are unanimous 
more or less. 

SHRI AMAL DAlTA: You have not 
given us a week's time. This is what I am 
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SHRI NARAYAN DATI TIWARI: In 
Jegal terminology. there might be differ .. 
enees. But the basics are the same. We 
agree on that. Only you can say something 
about the drafting orthe wording. You can go 
through. You have X-ray mind and X-ray 
eyes. I am very sure about that. If there are 
any amendme~ts, yerbal, routine or gram-
matical, they also come up to their notice. 

PROF. MADHU DANDAVATE: He has 
infra .. red eyes. 

SHRI NARAYAN DAnTIWA~I: He is 
Trinetra. He has got third eye' 

When we say that some of the provi-
sions of this Bill will be brought into force 
from 1 st April, 1989, it would reflect that the 
accounting year has to be one. Another 
reform is that a~ounting year would be one. 
You have to keep enough time so that there 
is one uniform accounting year. Many ac-
counting years start from September. From 
the income-tax point of view, some af the 
accounting years have" already started. 
Therefore, it is very essential that we adopt 
this Bill now so that we can implement it. We 
can implement some of the provisions from 
1 st April, 1989 given so much margin oftime. 

SHRI AMAL DA IT A: I want a clarifica-
tion. You have deleted Sections 11 t 12, 12A 
and 13 and in their place, according to your 
notes, a new Clause namely 80F will be 
introduced. What will be the revenue impli-
cation of th is? 

SHRI NARAYAN DATI TIWARI: Of 
course, we have revenue implications. It is 
difficult to calculate exact revenue implica-

. 1ion. The basic thrust is to simplify tax proce-
dures. 

SHP.IAMALOAlTA: Will it not open the 
doors for leakages? 

SHRI NARAYAN DATTTIWARI: If you 
look at the Objects and Reasons, one of the 
Objects is to avoid the increase in the c6st of 
avoidance. 

SHRI RAM SINGH YADAV: By this 
amendment, more money through taxation 
will come, because the income through the 
charitable or religious trusts is clubbed with 
the income of an individual assessee. 

SHRINARAYANDAlTTIWARI: I have 
mentioned that yesterday. If you look at 
Clauses 4, 1 i, 63 and 118, this again is 
increasing the cost of avoidance. 

This will provide an effective deterrent 
against evasion which the hon. Member 
said. 

I would not take much of the time of this 
House. I would suggest let us prepare that 
direct taxes code. I would be inviting hon: 
Members who have taken part in this discus-
sion especially after that. I will have separate 
meetings with han. Shri Madhav Reddi , Shri 
Arnal Datta and Shri Ram Singh Yadav and 
Shri Narayan Chaubey and all others, who .. 
soever wants. 

SHRI BASUDEB ACHARfA: Invite us 
also. 

SHRI NARAYAN DATT TIWARI: Yes. 
I would request that this Bill be passed. 

MR. DEPUTY-SPEAKER: Iputame"d-
ment moved by Shri C. Madhav Reddy to the 
vote of the House. 

Amendment No. 1 was Put and Nega-
tived. 

is: 
MR. DEPUTY-SPEAKER: the question 

"That the Bill further to amend 
the Income-tax Act, 1961, the 
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Wealth .. tax Act, 1957, the Gift-
tax Act, 1958 and the Compa-
nies (ProfHs) Surtax Act, 1964be 
taken into consideration." 

The motion was adopted 

MR. DEPUTY-SPEAKER: We shall 
now take up Clause by Clause consideration 
of the Bill. 

The question is: 

11Th at Clauses 2 to 189 stand 
part of the Bill" 

The motion was adopted 

Clauses 2 to 189 were added to the Bill 

SHRI C. MADHAV REDOI (Adilabad): 
Sir, this is for the first time in the History of 
Parliament that all the Clauses - Clauses 1 to 
189 - have been passed without any amend-
ment. 

(Interrupt ions) 

MR. DEPUTY-SPEAKER: The ques-
tion IS: 

"Th at Clause 1, the Enacting 
Formula and the Title stand part 
of the Bill". 

The motion was adopted 

"That the Bill be passed" 

The motion was adopted. 

12.16 hr8. 

PETITION RE: RE STRUCTURING OF 
PUBLIC SECTOR BANKS PARLIAMEN-
T ARY CONTROL OVER THE PUBLIC 
SECTOR BANKS, NATIONALISATION OF 
ALL BANKS IN THE PRIVATE SECTOR 

AND FOREIGN BANKS ETC. 

[English] 

SHRI K. RAMAMURTHY (Krishnagiri): 
Sir, I beg to present a petition signed by Shri 
K.K. Nair, General Secretary, Indian Na-
tional Bank Officers Congress and Shri 
R.P.K. Murugesan, General Secretary, In-
dian Natio"al Bank Employees Federation 
and others and countersigned ~y me regard-
ing restricting of Public Sector Banks Parlia-
mentary control over the Public Sector 
Banks, natlonalisation of all banks in the 
private sector and foreign banks etC'. 

12.17 hrs. 

COMMISSION OF SATI (PREVENTION) 
BILL 

[English] 

MR. DEPUTY-SPEAKER: The House 
Clause 1, the Enacting Formula and the will now take up the next item. 

Title were added to the Bill 
THE MINISTER OF STATE IN THE 

SHF,i NARAYAN DATI T'NARI: Sir, I DEPARTMENTS OF YOUTH AFFAIRS 
beg to mOVd: AND SPORTS AND WOMEN AND CHILD 

DEVELOPMENT IN THE MINISTRY OF 
·'That the Bill ,.: passed" HUMAN RESOURCE DEVELOPMENT 

(SHRIMATI MARGARET ALVA): On behalf 
MR. DEPUTY-SPEAKER: The ques- of Shri P.V. Narasimha Rao, Sir, I beg to 

tion is: move: 
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"That the Bm to provide for the 
more effective prevention of the 
commission of sati and its glorifi-
cation and for matters con-
nected therewith or incidental 
thereto, be taken into considera-
tion-. 

Sir, the House had discussed earlier the 
crime committed agafnst Roop Kanwar, in 
ttw- Deorala Village of, Rajasthan, and 
Members had shown a rare unanimity in 
their speeches, which were characterized by 
emotion, introspection and determination, to 
fight the evil of Sati and ensure that such an 
incident never occurred again. Mambers 
had also called for a strong and det~rrent 
Central law, to provide for the effective pre-
vention of the commission of Sati, and its 
glorification, covering the entire country. 
There are at present only the old enactments 
of Bengal and Tamil Nadu and the recently 
enacted Rajasthan Sati (Prevention) Act, 
1987. Although the offence of lattempt' to 
commit suicide' is contained in Section 309 
of the Indian Penal Code, and has been held 
by various High Courts to include the 
commission of Satl, the punishment is not 
deterrent enough to prevent such a practice. 
Besides, thera is no provision to orohibn the 
glorification of Sati. 

We have, therefore, introduced the 
Commission of Sati (Prevention) Bill. The 
Bill defines Sati comprehensively to include 
not only the burning or burial alive of a widow 
with a deceased husband but also of a 
widow or woman with the husband or rela-
tive. This is because it has come to our notice 
that there have been cases where a woman 
has been burnt alive With a brother or a step-
son. 

Anyone wl10 abets the commitment of 
Sati by inducement, encouragement, par-
ticipation in processions, preventing the 
widow from saving herself, ate. would be 
punishable With the maximum penalty i.8. 

death or imprisonment for life. Th.IbetAl.nt 
of an attempt to commit Sati would be pun-
ishable with imprisonment for life. 

In the case of persons prosecuted 
under these offences, the burden of provlllG 
th~t he had not committed the offenct .han 
bei on him. This is a prinaple already ac.-
cepted .by the House, in the Dowry Praven-
tion Act. Those convicted of such offenea. 
shall be disquanfied from inheriting the prop-
arty of the victim. Further, persons convicted 
of such offences shall be disqualified under 
the Representation of the People's Ad. 
1951., from the date of such conviction and 
shall continue to be disqualified for a further 
period of five years after release. The propa-
gation'of the practice .r the commission of 
sati or its glorification by a candidate or his 
agent shaU b. deemed a rorrupt practice 
under the Represantation of People's Act. 

For the stempt to commit sati, we have 
provided the same punishment, as for the 
attempttocommit suicide inthe Indian Pen .. 
Code. This is necessary as the abetment at 
the attempt to commit Sati has been made. 
majoroffence. However, slnceoniy a person 
under very great pressure, or not in sound 
mind, wouldattempttocommitSati, we have 
provided that the rourt trying such an of-
fence should, before convicting any person, 
take into consideration the circumstances 
leading to the commission of the offence. 

Glorification of Sati has be.n defined in 
detail but not exhaustively and incJudes 
obs,rvance of ceremonies, collection of 
funds and constructIon of t.m"lls. We pro-
pose punishment ty imprisonment which 
may extend to seven years forthe offence of 
glorification of Sati. While the proviSions of 
the Bill have necessarily to be prospectfv8 all 
acts of glOrification carried out in future even, 
at old existing temples/structures woukl be 
covered. W. have specifically provided 
~w.rs to the ColiectorlState Government, H 
.atisfted that, In any temple or structure, any 
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ceremony is carried out with a view to per-
petuating the concept of Sati (as dealt with in 
this Bill), the State Government, in the case 
of older structures, and the Collector in other 
cases, 10 direct the removal of such temple 
or structure. I may mention hera that the 
Rajasthan Act did not apply to temple~ and 
structures constructed 'before the com-
mencement of the Act - this exception has 
been struck down by the Rajasthan- High 
Court. The Collector can also seize proper-
ties collected for the glorification of sati. 
These provisions are essential if we are to 
launch an all-out attack on this perverse 
practice and strengthen the hands of State 
Government to bring it to an end. 

The Bill lays down procedures for set-
ting up of Special Courts and appointment of 
special public prosecutors, laYing an obliga-
tion on certain persons to report on comm is-
sion or possibilrty of com mission of the of-
fence, etc. All laws In force immediately 
before the commencement of the proposed 
Central Act will stand repealed, but anything 
already dona under the laws so repealed 
shall be dHmed to have been done under 
the correspon~ing provisions o'f this Act. 

Mr. Deputy-Speaker, Sir. I am confident 
that the hone Members will welcome the Bill 
with the same spirit and commitment with 
which they discussed the Deorals incident 
earlier dunng this session. I commend the 
Bill for their consideration. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That the Bill to provide forthe more 
effective prevention of the 
commission of sati and its glorifi-
cation and for matters con-
nected therewith or incidental 
thereto, be taken into considera-
tion." 

MR. KALI PRASAD PANDEY. 

[ Trans/ation] 

SHRI KALI PRASAD PANDEY (Gopal-
ganj): Han. Deputy Speaker, Sir, I welcome 
the communication of 'SATI' Prevention Bill 
1987 moved by hone Minister. 

( Interruptions) 

The han. Members of both sides of this 
House had demanded, earlier also at the 
prime of discussion on Deorala incident that 
stringent law against persons compelling 
any woman to immolate herself should be 
passed by introducing radical changes in the 
existing provisions. Government deserve 
congratulations for making provisions to 
elimina~e this tradition by bringing compre-
hensive legislation for the purpose. 

Deputy Speaker, Sir, what do our 
'Shastras' say in this contest, some precep-
tors and sages had welcomed Oeorala inci-
dent, but this incident is unparellel in the 
history of India. One can only imagine the 
feelings of the woman who is told that she 
has to immolate herself today. ThiS type of 
heinous crime in the history of India is unpre-
cendented. ThiS custom was glorified by 
terming it as 'SATI'. This is a very old custom. 
When Ram returned from exile he heard a 
washerman beating his w~e and uttering 
follOWing words: .. 

"yea choo" padchalan har, main 
nahin tujhe rakh sakata hocn. 
Too rahi ~at bhar bata kahan, 
badnami nahin sah sakata huin. 
Main Ram sareekha mard nahin 
jo tere chakkar mein aa jaun. 
Main itana nadan nahin, jo tria jal 
meln phans paun." 

In .this way Sita had to pass t.hrough 
"agni-parikshti' by the order of Ram. H Sita 
had not maintained her chastity she would 
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have burnt to ashes in the fire. It may be 
understandable definitely if definition of truth 
is linked to Isati'. People say that after the 
incidence of D80rala. famny of the immo-
lated gathered so much wealth through 
donations offered by thousands of devotees 
which may sustain whole family for life time. 
Once Madhu Dandvateji & Balkavi Bairagiji 
had said in this House that even if a member 
of their own party participates in such ven-
tures, they will not hesitate in Condemning 
him. Madhu Dandvateji and Balkavi Bairagiji 
said that there are so many persons at 
Deorala and elsewhere who participate in it 
deliberately. They presume that they may 
get votes as a result of such participation. If 
you had made provisions iA this Bill that any 
person whosoever participates in such ven-
tures, he will be disqualified to contest elec-
tion in this democratic country, then such 
trend could have been checked definitely. 

( Interruptions) 

PROF. MADHU DANO"\'ATt-
(Ha~ apur). There IS prOVISIon for (III'" q~h.~:'f' 
cation 

KUMARI MAMATA f3Aj\JERJEE 
(Jadavpur): Have you not read the Bill? .. 

( Interrup.tions) 

SHRI KALI PRASAD PANDEY: f have 
gone through the Bill. It is possible that in 
your speech all these things may have not 
been mentioned. If it is there, I welcome it. 
This legislation brought forward by you inthe 
House should not be only matter of discus .. 
sian in the House but its provisions must be 
implemented in the country. With this I con .. 
clude. 

[English) 

SHRI M.Y. GHORPADE (Raichur): Mr. 
Deputy-Speaker, Sir, this is a very important 
and historic occasion. 

( Interruptions) 

[ translation] 

SHRI MANNENDRA SINGH: Thd 
people who participate in such functions, 
should not have the right to vote. 

[English] 

MR. DEPUTY-SPEAKER: There is no 
point of order. 

SHRI M.V. GHORPADE: Sir, this 
ghastly incident which took place in Decrata, 
a remote village in Rajasthan had its reaction 
in the whole country and reflected in no 
uncertain terms the national mood in the 
country today. The media, of oourse, played 
its part. It reflected a state of social awaken-
ing that was there in this country. 

Sir, I would like to say that If such an 
incident had taken place in the past, perhaps 
several SllCh incidents have taken place in 
Hle past Without a Similar focliS in national 
rnaction. So, to this extent, what happened 
In Deorala has had afu" reaction. Parliament 
IS taking full notice of it. Government has 
come out with a legislation, a Bill which in a 
sense IS a symbol of its determination to 
flight it is a symbol of its will to see that the 
nation does not once again slide back into 
obscurantism. Sir, we all know, in this coun .. 
try, what happened in the days of Raja Ram 
Mohan Roy, what Mahatma Gandhi said in 
those days, how he strongly condemned 
sati, not only Sati, but the kind of thinking that 
was behind Sati. When Jawaharlal Nehru 
was the Prime Ministerfor 17 years, at every 
step he tried to take this country away from 
obscurantism and towards a more rational, a 
more human and a more scientific way of life. 

Today I would like to say • there are no 
two opinions on this Bill and I am sure that 
everybody in this House .to whichever Party 
he belongs to is bound to 8upport it will ful 
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convidion. We should take advantage of this 
occasion to rem ind ou,...lves and the nation 
as to what lies behind this kind of activity. 
Obscurantism and caste ism have a com-
mon source. They both arise out of, as 
everybody knows. social backwardness and 
economic backwardness. It is only when 
areas remain backward that this kind of 
activity. thinking and social behaviour can 
survive. 

I must say that the development that 
has taken place in this countrY for the last 
forty years was to a large extent able to 
subdue caste ism. Casteism is no longer the 
same as it was forty years ago. Casteism in 
the sense of a closed, stratified, hirarchical 
socIety based on birth and a traditi("tI"'~1 ('I('CII~ 
pation, has gone down bec~uc;n It WOllirl nnlv 
survivo in a backward sItuation wh~tf- vil-
lages were isolated, where there was nf') 
connection between one village and an~ 

other That kind of situation, that kmd of 
isolationtsm, that kind of narrow loyalty 
which found it d~ficult to transcend to highE'r 
loyalties have been dealt an effective btow 
by development. 

But the same development unfortu-
nately has enabled a weakened caste con-
sciousness, a weekend obscurantism to join 
hands all over the country. Caste ism is 
weak, but it has joined hands all over the 
country. Therefore, it is 'necessary for the 
country to take a serious note of it. It is 
therefore that Jawaharlal said even in those 
days that socialism and c~steism canndt co-
exist. Vinobaji said that this is an age of 
science and spirituality and not an age of 
religion and politics. -

In the Preamble to this Bill, justifying this 
Bill, it has been found necessary to say that 
it has been brought in because Sati is revolt-
ing to the feeling of human nature and is 
nowhere enjoined by any of the religions of 
India as an Imperative duty. I would go a step 

further and say that even if it was, W8 are 
duty bound, to fight forces which offend 
human nature. 

Ta~8 for instance animal sacrifice. Ani-
mal sacrifice clearly offends human nature. 
There has been legislation and there has 
been a movement in this country to stop it 
irrespective of the fact whether there is 
something in some religion, some religious 
texts in favour of it or not. That, I think, is not 
relevant or necessary as a justification for 
what we are doing. That kind of attitude has 
to go. 

So far as Hindus are concerned, I think 
i am fairly a good Hindu but I have never 
been told that I have to believe in a particular 
scripture or a particular book in order to 
qualify, or claIm to be Hindu. I am proud of 
my heritage that even an atheist is not dis-
qualified from being called a Hindu. There-
fore, it is important to remind ourselves that 
a 'fundamentalist Hindu' is a contradiction in 
terms. 

Therefore, I would like to take this op-
portunity to emphasize that whether it is 
Hinduism or any other reHgion, the essence 
is spirituality. Spirituality is not something 
negative and self-destrudive; it is something 
positive which enables you to dedicate your 
entire inner resources for service, which is 
social goal. 

Sir, having said that I want to draw your 
attention to the legislation itself. The law 
which is being sought to be brought in is a 
very good law. The Minister has already 
explained to us the various components. I 
welcome this Bill and I congratulate the 
Government for having made the punish-
ment harsher. 

I would only like to suggest that since 
you admit that the woman is not in a proper 
state of mind when such a thing happens, it 
should be specifically taken into account so 
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that in our anxiety to have a deterrent law we .. 
do nat ignore the situation from the women's 
point of view and it should be more specifi-
caJfy recognised that she should not neces-
sarily be punished because more often than 
not she is innocent and it is somebody else 
who out of obscurantism is tryir)g to commit 
a serious offence. Sati is more often a mur-
der than a suicide. Therefore, this has to be 
more specifically recognised. 

Finally not only Sati but there are hun-
dreds and thousands of other thlnqs which 
are obscurantist, castelst, backward, op-
pressive and anti-national happening every-
day in this countrv If thiS has to go it is not 
only legislation b Ivhat is necessary IS to 
expedite the soclo-economic development 
in the country. In Karala for Instance two-
third of the people are literate whereas In the 
country as a whole two-third people are 
illiterate. Therefore, Inevitably the situatIOn 
has been created in Kerala where whether 
there is legislation or no legislation nobody 
does this SatL It is the social climate, literacy, 
compulsory education, economic develop-
ment and a programme which will give 
employment skills and a better chance of 
living with hope and dignity to our people 
which will be the ultimate answer to social 
evils. We are all for the social legislation 
because it expresses in clear terms the 
thinking in the cou[ltry and gives the-Deputy 
Commissioner the specific right to interfere, 
obstruct and remove things which are obvi-
ously bad. But in addition to that I think we 
should remind ourselves that in the ultimate 
analysis it is the programme which gives 
socio-economic freedom to the people that 
will be the ultimate answer which would fulfil 
the hopes and aspirations of reformists like 
Raja Ram Mohan Roy, Mahatma Gandhi 
and Jawahar Lal Nehru who did so much to 
bring the women of this country into the 
mainstream of life more than perhaps in 
other parts of the world. 

SHRIMATI BIBHAGHOSH GOSWAMI 

(Nabadwip): Sir, the whole country was 
shocked and felt humiliated at Deorala incl-
dent. There were somen's movement 
throughout tha country condemning and 
demanding prevention of this type of crime 
and my party and the women's organisa-
tions to which I belong, namely. AIDWA were 
in the forefront of that struggle. A huge 
women's rally was organised here in Deihl 
and only after that the Government have 
been forced to bring in this legislation. 

But, Sir, what IS really shameful and 
shocking is that they brought forth a legisla-
tion which IS full of senous flaws without 
consulting any of the women's organisations 
who have done a lot of work In this sphere. 
Therefore, while I support a centrallegisla-
ticn forthe abolition and prevention of crimes 
against women in the name of religion or 
custom and against perpetuation or glorifi-
cation of such practices or customs, this Bill 
has to be suitably amended before it can be 
passed. 

There is no question of passing this Bill 
as it stands now. 

I go to the Bill itself. Part I, clause I, sub-
clause (3) says: 

"It shall come into force in a State 
on such date as the Central 
Government may, by notification 
in the Official Gazette, appoint, 
and dHferent dates may be ap-
pointed for different Sta1es." 

What is this, Sir? If they are serious, why 
have they brought in this kind of a thing? 
What does R mean? They want to use It for 
their political expediency. No option should 
be left to the Prime Minister or any other 
Minister on this count. This, to my mind, 
means that this Act will not be implemented. 
The Prime Minister took twenty days to 
condemn the atrocity at Deorahl. This Gov-
ernment is always compromising with rallg-
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ious fundamentalists. 

Now look at Part II, clause 3. The first 
offender is the woman herseff. She is t~. 
only offender. She is the only criminal. Oth .. 

SHRI AMAL DA ITA: &ir, the Minister is ers are only abettors. In this entire section, 
not listening. the premise is that 'Satl' is voluntary though 

THE MINISTER OF STATE IN fHf 
DEPARTMENTS OF YOUTH AFFA'RS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA). I am lis-
tening. 

SHRt AMAt DAnA: No. you are not 
listening. You ate talking. For the last five 
minutes, I have been watching you .... (Int9f-
ruptions) 

SHRIMATI MARGARET ALVA: I am 
sorry for your concern. I have been listening 
to her. 

that word 'voluntary' is .Rot written here ... 
(/nterru(Jtlons) ... lt pUnishesthepoorwoman 
In this entire section. The premise is that Sati 
IS voluntary. The under-current is that. 
Therefore, pUnishment is given to: firstly, the 
woman who is actually the victim. She' is 
made the cnminal; secondly. the abettors 
who are, In factI the murderers. Sir, giving 
the extreme punishment to the abettors 
does not obliterate the present socio-eco-
nomic resiny that the circumstances. the 
degradation and humiliation of a widow in 
India ensures that no Sati is voluntary. In the 
Rajya Ssbha and in this House also, this was 
established. Sir, Rammohan Roy under-
stood it more than 150 years back that Satl 
can never be voluntary. But now the present 
Government failed to understand this. 

SHRI AMAL DATTA: No, you are talk- Therefore. in the Statement of Objects & 
ing. Reasons in one breath ... (Interruptions) ... it 

says that attempt to commit Sati will be 
SHRI AJAY MUSHRAN: When Shri 

1 nd raj It Gupta was disturbing her, we did not 
object. He came and disturbed her 

PROF. MADHU DANDAVATE: She 
has two ears. 

SHRIMATI BIBHA GHOSH 
GOSWAMI: Sir, there is cause enough to 
think that this Bill wiU not be implemented. I 
raise serious objection against this sub-
clause. That must come into force at once in 
the whole of the country. 

Secondly. this entire Bill reeks of the 
reactionary understanding that 'Sati' is vol-
untary and, therefore, it talks only of abet-
ment and not of the aduaJ offence Which is 
burying or burning alive woman on funeral 
tyre. It punishes the poor woman who is the 
victim of social circumstances. 

punishable as suicide. In the same breath it 
says: 

II... the widow or the woman is 
compelled to commit Satl and 
invariably she will not be in a fit 
state of mind or will be labouring 
under a state of intoxication or 
stupefaction or other cause im-
peding the exercise of her free 
will;" 

If the woman is forced to die, then the 
charges should be against her murderers 
and not against herself. But that is exactly 
what this Bill has done. So. this is my objec-
tion against the Bill. With this faulty under-
standing. the Bill gives enough loopholes to 
the criminals, for instance, e~raging the 
woman 'to remain fixed in her resolve'. What 
can that be? That must be pushing the 
woman back into the fire, when she wants to 
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escape, and ·aiding the woman in her deci-
sion'. What are all these? These must go. 
The whole bf Part II must be reframed with 
proper understanding. 

ISir, clause 3 of Part II must be deleted. 
I gave amendments only this morning. But I 
see that they have not come. The amend-
ments should be taken In and there should 
be opportunity for us to move them. 

The Bill has to mention directly the ac-
tual crime which is murder, a special kind of 
crime against women, namely, burying or 
burning alive the woman on the funeral tyre. 
In page 3, Clause 4, there is a mention about 
abetment which will have to be framed with 
correct understanding of the crime. The 
whole of Part 2 has to be reframed. I must 
mention specially the wo~d 'intentionally'. In 
page 3, Clause 4, Sub-clause 2(d), the word 
·intentionally' is there, How can you prove 
intention? Here with this word it has been 
ensured that all the guilty.will go scot-free. It 
is like the definition of dowry where the 
phrase 'in consideration of' occurred._ This 
word must go if the Government has got any 
seriousness to punish the guilty. Clause 4, 
Sub-clause 2(d) says: 

IIParticipating in any procession 
in connection with the commis-
sion of sati or intentionally aiding 
the wide w or woman in her deci-
sion to, ommit sati by taking her 
alongw h the body of her de-
ceased husband or relative to 
the cremation or burial ground." 

That word must go if the Government has got 
any seriousness and not just want to show to 
the people of this country that they are doing 
something about Isati'. 

The biggest loophole'is that the offence 
has not been categorised as cognizable and 
non-bailable. This is really surprising. A 
crime is punishable by death and then it 'not 

cognizable' How can that be? 00 they want 
to ensure that the criminals are not punished 
at all? The offence must be cognizable and 
non-bailable. 

Part III is regarding the powefs of Col-
lector or District Magistrate to revert of-
fences relating to Sati. The village level 
author~y who are there in the area itself 
should also be empowered with the neces-
sary authority to prevent such offences if the 
law has to be efficiently implemented. By the 
time the OM knows about the crime, the 
crime may have already been done. The 
woman may have been burnt already. 

This bill excludes donors from punish-
ment. In page 2, Clause 2(1) (iv), the donors 
are not included. Donation of funds or dona-
tion of land are not included as offence. I 
wonder whether this Government wants to 
save the big business houses they are the 
biggest donors. Donation of funds or land 
must also constitute an offence under this 
Act. 

Sir, when f wentthrough the objects and 
reasons, I was horrified. The whole nation 
ravolts and you say lapprehension'. Again it 
says, "there has been an attempt to coiled 
funds." It came out in the Press that As. 90 
lakhs or more was collected and here they 
say 'attempts to coJled'! Then again "various 
steps have been taken by the State Govern-
ment of Rajasthan." What did the Govern-
ment of Rajasthan do,,! They did not do 
anything, they sat closed and even after the 
High Court inju n,ction , the State Government 
allowed the chunnri ceremony 10 be held. 
Therefore, women of this country sent thou-
sands of Telegrams demanding the resigna-
tion or dismissal of Hard90 Joshi Govern-
ment. J demand the resignation or dismissal 
of HardsCJ Joshi Government. The Bitt, as it 
is now, if it is passed, it wiU not lerve any 
purpose whatsoever un.mended this Bill 
may fulfil the purpose of reaping some politi-
cal benefit out of ,t by the ruB", party but it will 
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defeat the purpose of prevention of crime 
against women in the name of religion. 
Women of this country will never forgive that 

This Bill has come primarily because of 
women and they will continue to fight for a 
proper legislation. 

[ Translation] 

MR. MAHENDRA SINGH (Guns): Hon. 
Deputy-Speaker. I support this Bill an~ con-
gratulate hone Minister for introducing a very 
good Bill to prevent Sati custom. Any amount 
of condemnation to 'Sati' like incidents 
would be less. 

This is a sorry state of affairs that even 
after 40 years of freedom we have not been 
able to prevent incidents like Sali. With the 
expansion of edu'cation evil practices like 
communalism, castism, are increasing side 
by side. It is a matter of great concern. We 
will have to make concerted efforts to curb 
such practices. 

We should not allow foreign powers to 
sucx:eed in their evil designs which are trYing 
to fissipar unity and integrity of our country. 
These very foreign powers are also promot-
ing terrorism and seperatism in our country. 
We must deal with them firmly. 

We should eliminate social evil prac-
tices as soon as possible. While supporting 
this Bill I would like to brinq to hon Minister's 
notice few Important points. Wirlows are 
compelled to put on white drAss In ollr vii· 
lages. Our society does not permit thAm to 
put on bangles and 'bindi' (red dot). Thl~ Ie; 

the reason why condition of widoWf) I~ h.ghly 
desperate even today. In these CIrcum-
stances if our society can't provldA respect-
able life to those women then it would not he 
possible for us to prevent 'Sati'. In these 
circumstances widow prefer death to lead a 
miserable life. Even young widows of our 
villages are compelled to put on white 

clothes. Those widows are not allowed to 
take part on the m.rriaga ceremony or other 
auspicious occasions. They have to hid. 
into room. It happens owing to the presump-
tion that widows are not good for auspicious 
functions. So ~ is very necessary to take 
steps against it. Only after that objective of 
this Bill would be fulfilJed. 

Now I want to give some suggestions. 
My first suggestion is I that in every state 
government should set up special institutes 
for training and for providing jobs to young 
widows. 

My second suggestion is to make provi ... 
sions so that children of young widows may 
get scholarship. My third suggestion is that 
youths who marry with young widows should 
given job guarantee. Besides more and 
more youths 'should be motivated to marry 
young widows. 

W~h these words, I support the Bill. 

[English] 

SHAI DINESH GOSWAMI (Guwahati): 
I will not go rnto the different aspects of sati 
because that has been discussed here in a 
short-notice discussion. The only thing that I 
would like to point out is that though this Bill 
tries 10 cover one social evil, the fact remains 
that the Widows in this country are virtually 
believing in sati in many areas and the 
Government should seriously consider as to 
how their conditions can be improved. But I 
have got strong reservation against a clause 
f\bout whICh Shnmati Bibha Goswami has 
already marfe a mention and that is Clause 
3 which says: 

"Notwithstanding anything con-
tained in the Indian Penal Code, 
whoever attempts to commit sati 
and does any act towards such 
commission shatl be punishable 
with imprisonment for a term which 

I 
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may extend -to on8 year or with 
fine-. 

Of course. the court has been given the 
power to take intQ consideration the facls 
that lead to such an act and reduce the 
sentence. Let us look to the position. 

Any girl who attempts to commit ami will 
have to undergo the trials in the court. She 
will be prosecuted. Just see her condition. 
She has lost her husband. She was forced 
by her relative to go to the pyre and after that 
she shall have to face the prosecution. We 
all know how the trials in our court proceed. 
She will have nobody to help. All her rela-
tives will be against her. She will have no 
money. She will have to suffer for the trials in 
the oourt at least for the minimum of one 
year. And thereafter the court may have to 
give some tokan punishment. So, I do not 
know on what ground you have introduced 
this section. Unless you make it punisha~le, 
abetment ~annot be made punishable. That 
may be the only ground. 

In fact, Sir, when we had discussion with 
the Home Minister and I think the law Min· 
ister was not there, t.he word ·voluntary' was 
there in the clause itself. It was said that: 

un a person who voluntarily attempts to 
commit sati". I know that there is the.problem 
to the introduction of the worrl 'vnluntarily 
because the law does not comprehend that 
there can be voluntary saIl. I think it is very 
correct. I do not think anybody commits sati 
voluntarily and the introduction of the 
element that somebody may commit sati 
voluntarily may go against the present provi-
sions of this Act. Therefore, I haVe given one 
amendment as an escape route. Under this 
provision anybody who Commits sati shall 
have to be prosecuted. The investigating 
agency has no other ahernative but to prose-
cute her and to take Mer for the trials. She 
shalt have to face the tr;iaIs. So, my fJrat 
amendment is: 

MNotwithatandJng anything contaiWd 
in the Indian Penal Cod., whoever 
attempts to commit aatf without any 
realatance on her own part." 

~. if the iovastigating officer finds rna 
evidence that she resisted, she is not to be 
prosecuted. Then I have given a proviso. 
Unfortunately I have given the proviso lat. 
as the Bill was circulated lata. And my 
proviso is provided that if the person at-
tempting to commit sati is not in a state/of 
mind to offer resistance, it will be deemed 
that she offer.ed resistance. I am trying to 
find out an escape route by which if the 
Investigating Officer finds the minimum of 
the evidence that she tried to offer reais-
tance, then she is not to be prosecuted. 

13.00 hr •• 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINSTRY OF 
HUMAN RESOURCE DEVELOPMENT ( 
SHRIMATIMARGARET ALVA): That would 
still subject her to the process of investiga-
tion that she wilt have to undergo. You have 
to give evidence; you have to shOw it was 
done or not. you cannot just without evi .. 
dence ... 

SHAJ DINESH GOSWAMI; Mrs. Alva I 
do agree that she will be subjected to the 
investigation because the investigating offi-
cer will have to hike the evidence but the 
point ;s that the investigation and the trial are 
two different things. If at the investigation 
stage, the investigating agency finds that 
she offered resistance orthat she was not in 
a state of mind to offer the resistance .... 

MR: DEPUlY-SPEAKER; H. is ad-
dr888lng you. SO, pleaae pay attention to 
what he is aaytng. 

SHAI QINESH GOSWAMI: Sir. this is a 
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very serious point which we are discu!sing. 
I think this is one of the most serious flaws 
and I do not know how we ~n overcome U. 
The point is unless we make it an offence the 
abetment has no relevance. If WI make" an 
offence then we will put the poor lady in deep 
predicament. Therefore. the escape route 
that occurred to me - if somebody could find 
a better escape route I will be very happy-if 
there is some evidence before the investi-
gating officer that she offered resistance or 
that she was not in a state of mind in which 
she could offer resistance: if her state of 
mind was such that it was not possible for her 
to offer resistance. it will be deemed that she 
offered resistance. Then she should not 
undergo the process of trial. According to me 
this is the escape route and it is for the 
Minister to find a better escape route. 

I think that the clause itself is such that 
we cannot support ~. We are punishing the 
poor lady who has lost her husband and has 
been broughttothe pyre. Then shewill have 
to face the trials for very very lon~ r'F1riod 
without any assistance from any quanol. 

Through some newspaper report we 
have come to know that the film makers are 
making films glorifying sati. We should pre-
vent such practice and, therefore, I have 
given the other amendment and I t~ink Shri 
Indraj~ Gupta has also given an amendment 
on this. My amendment is: 

liThe Collector of the District Magis-
trate, if he is satisfied, shall also. by 
order, prohibit any picturisation or 
recording of any audio visual presen-
tation depicting sat; or its glorification" 

I hope the Hen. Minister will accept 
these two amendments ... 

MR. DEPUTY-SPf;AKER: We now 

adjOurn for Lunch to reassemble at 2.00 
P.M. 

13.05 hrs. 

The Lok Sabh. atJ}IIurntKl for Lunch till 
Fourteen of the Clock. 

The Lok Sabha re-assembled after Lunch 
at Four minutes past Fourteen of thlll Clock 

[MR. DEPUTY - SPEAKER in the Chair 1 

[ Trans/ation] 

SHAI RAM NAGINA MISHRA 
(Salempur):Mr. Deouty Speaker Sir. 1 thank 
the hon. Minister for presenting the commis-
sion of Sati (Prevention) Bill. As the hon. 
Minister himself has observed in his state-
ment, nowhere has anything bean said 
about this practice. This practice should 
defin~ely be stopped. It is good that as far as 
possible 8.11 provisions, have been included 
in this Bill. 

Sir, prior to this also there has been a 
discussion on this issue In the Heus8. 

Many learned people have axpressed 
their views. We have read about the ~iews 
of religious personalities also in newspa-
pers. Through this House I shall first of all 
request those people who dam that the 
practice of Sati is in accordance with our 
·Shastr.as'. I would like to tell those people 
and especially the respected Sha"kara-
charya, that since the tjme religion came into 
existence this practice was never approved 
by our 'Shastras'. He said in his statement 
ttiat this is in accordance wilth our (Shastras'. 
In this way he has tried to misguide the 
followers of the Hindu religion. For this I 
would like to give them an example. Guru 
Vashisht was one the most important tor~­
bearer of this religion in Lord Rama period. 
On king Oashrath's demise he never ad-
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vised any of hi. wives to commlt Satl. Atthat 
tim. nobody had heard about 
8atl.( Interruptions). The second example I 
am giving is that of Mahabharata. At the time 
of Mahabharat when King Pandu died a 
learned sage like Oronacharya was present. 
He never advised Pandu's wife Kunti to 
commit Sati. These examples have been 
taken from the periods of Mahabharata and 
Ramayana-periods which are even now 
looked upon with reverence. 

Another example is that of Sati Savitri . 
Savitri never thought of commiting Satl. So I 
would request that the respected Shanltara .. 
charya has given a misleading statement. In 
the Hindu religion the pratice of Satl has 
naver found the acceptance of the 'Shas-
tras'. The so-called fundamentalist religions 
heads who actually have no rea' knowledge 
of religion, are the ones who are spreading 
such stories. There are such stories avait-
able in Rajasthan and Bengal. During 
Mughal attacks Rajput queens used to per-
form 'Johar' and not commit "Sati". These 
kind of statements are not justified. In this 
way they are misguiding the masses. 

Sir, it has also bean mentioned in Shas-
tras that Ravana was a very learned person 

• and on his death his wife Mandodari did n~t 
commit Sati but married second time. When 
king Bali died, his wife Tara did not commit 
Sati but married second time. Not only this, 
Sir, but the writers of our iShastras' say that 
followers of Hinduism recite a prayer on 
getting up every morning. There is a shloka 
which says-. 

"Kunti, Ahilya, Tara, Draupadl, Man-
dadari tatha Panchkanya japate ni .. 
tyam shrutam, har at papani~ 

These five girls have been accepted as 
model girls. If this is written in our 'Shastras' 
then the respected Shankaracharya should 
ref.r to it in his statement. This really 
amounts to misguiding the Hindu religion. 

this has never occurred in our tSh88traa'. 

SHRI VIJOV KUMAR YADAV (Nal .. 
enda): What punishment should be. awarded 
to thos" who encourage the practice of 
Sati? 

SHRI RAM NAGINA M'SHRA: I want to 
give one more example, I want to talk about 
the Adi-Shankaracharya on whose seat the 
precent Shankaracharya sits and claims to 
preach the former's teachings. These funda-
mentalists have troubled the same Adi .. 
Shankaracharya, who Is treated as God 
today. When the Adi-Shankaracharya's 
mother was about to die, he reached there. 
On 'her death so called similar hypocrats 
prevented Adi-Shankaracharya from per-
forming the last rites beCause he was a 
hermit. He was not even allowed to touch his 
mother's corpse. The Adi·Shankaracharya 
protested but ultimately he had to cremate 
the body in the house. I would like to inform 
the Shankaracharya, who is treated as God, 
that this is fvndamentatism and not religious 
acceptance. The rule which is being framed 
now is verY important for stopping this' evil 
custom and for the well-being of soc.iety. 
The strictest attitude must be adopted. I 
would like to give sonie suggestions. The 
Child Marriage Act was passed but the same 
was not implemented for a long time. But 
when the people were educated as to its 
merits and demerits they them salves ac-
cepted it gradually. Today a law is in force 
which says that aoceptance of dowry is an 
offence. But th is is more in theory than In 
practice. Howsoever tough the Anti-Dowry 
law might be, the dowry-system is on the 
increase. I mean to say is that merely 
introducing a law will not do. People will have 
to be enlightened on the difference between 
fundamentalism and religion. Through the 
House I request our religious personalities to 
note that the practice of untouchability was 
not prevalent. in earliar times. This is what 
our 'Shastras' say. Widow ra-marriage has 
been allowed in our ·Shastras·. The re· 
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8peeled Shankaracharya who Is a follower 
of Hinduism, should be emphatically told 
that widow re-marriage is inaccordanca with 
the religion and accepted in 'Shastras' and 
acceptance of dowry is against religious 
trend. Such are the things that shouts be 
publicized and not that the practice of Sat; is 
alright. The condition of widows of casta 
Hindus in Hindu religion is a pitiable one. 
Allthough maRY people in the presQnt times 
have acclaimed widow re-marrlage it has not 
been given pradical shape as yet. I would 
request the administration and the intelli-
gentsia to encourage widow re-marrlage In 
the same way as the administration encour-
ages other activities. The caste Hindu wid-
ows who re-marry should be encouraged by 
the administration by providing them with 
jobs. If a caste Hindu boy marries a widow he 
should be· provided with a job. H a person 
belonging to any caste marries a 
widow .... (/ntsrruptions) I Would request that 
whosoever marries a widow should be given 
employment. This should be encouraged. I 
want to say that various laws are being 
framed. Different laws are being made for 
Hindus, Muslims and Christians. But in , 
reality there should be a common law for all 
citizens of India so that there can be fulfil-
ment in their lives. For everyone there 
should be one law. Exemptions given to 
different religions should not be lopsided. 
Otherwise it creates a rift in society. There 
should be religious tolerance whatever be 
the religion. People should be free to go to 
churches, temples, mosques or gu-
rudwaras. They should be free to perform 
any religious rites or functions but for fuKU-
ment In life there should be a common law for 
all people. I would like to put up this request 
to the hone Minister and also the govern-
ment. As a result of this it would be an 
enlightened society and everybody can work 
together to s1rengthen India. 

With th888 worda I whole heartedly 
..... the bill and hope that the han. Mln-

later will consider the suggestion. given by 
me. 

SHRIMATI SHEILA KAUL (lucknow): 
Mr. Deputy Speaker, the hone Mambers 
have expressed thalr views on ttils 8tH in 
detail. The Bill which is befor~ the House is 
logical. It has'been brought at a time when 
we have witnessed a grave incid~ in the 
racent past. The memory of the fricldent of 
4th September in heart ... rending and even 
today it is very much fresh in our minds. We 
think that the provisions of this bill will pro-
vide enough courage to fight against this 
evil. We should just imagine, had there been 
our daughters, instead of that girl, then, 
could we allow harto be killed orbumt in our 
presence. Even the cremation of dead 
bodies causes us great pain and sorrow but 
no one had any objection in burning that girl 
alive. We talk about non-voilence in India 
and say that our oountry is 'a non-violent 
Country but there happened such a violent 
incident in this very Country and no one 
bothered about to it. The action which was 
to be taken at that time was taken up after 25-
30 days, when the Rajput boys stood there 
with the swords in their hands. Such as 
opportunity might not have be~n given to 
them. ., 

In our Country, the 'Sati' custom is very 
old and not merely 150 years old. Formerly 
it was started in 8engal, Maharashtra, 
Madras and Rajasthan for different reasons. 
But you will find that it was not in Orissa, and 
Uttar Pradesh. We should take note of this 
thing also why it was not in Orissa and Uttar 
Pradesh: We r'ftay observe one thing that 
where the wives were the legal heirs of the 
property of their husbands e.g. in 88ng8l. the 
people of that particular region thought it 
proper to bum the widows to finish the mat-
ter. In ttiis way the Satl custom started there .. 
It was encouraged in those regions which 
were ruled by Klng_'Jaglrdara' or greedy 
persons who always wished ~ acqun the 
entire property of the deoeued and cId not 
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want to give anything to his' widow. As 
Mishra ji has said that in the times ,of Raja 
Raniit Singh women were not burnt but they 
performed Johar (Mass Immotation) and _ 
besides this they believed that it was within 
their rights to do so. But abatement to 
~inmit Sati is heinous crime. Thorefore, I 
f~Jhat the provision for awarding deterrent 
punishment to the person who abets to 
commit Sati is an appropriate step. Because 
since the ancient period so many evil cus-
toms are prevalent in our Country and'until 
and unless we eradicate them by taking 
stringent measures form our co~ntry we 
cannot make progress speedily. Whenever 
any new work is done in our country or the' 
incident like 'Satl' happens here, the whole 
world look towards us. People in foreign 
countries think that women in India has no 
respectable place. Sometime ago, when I 
was sent to the United Nations. There came 
to me lady T. V reporter who asked me about 
the ISati' incident. I had no reply to her 
question and I had to say this much that this 
is a painful! thing which seldom happens is 
our country, but what wilryou get by asking 
about this incident, we are already dis-
tressed because of this incident. Therefore, 
it is shame on our part that such an incident 
took place in our country. The Bill, which is 
under the consideration of Parliament to 
eradicate this evil custom deserves appre-
ciation. I support it and congratulate the 
hon.Ministers who has paid his attention 
towards the evil customs of our society and 
has brought this Bill. 

[English] 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Mr. Deputy Speaker, Sir, it is 
really a tragedy that we have to discuss this 
Bill. But I am not going into the generality of 
it. We have discussed sit under 193. But I 
want to put one thing on recor~ and that is 
that for quite some time we have been 88e-
ing that very important Bills belonging to 
women and their social rights are being 

presented to the ParHament or passed in the 
Partiament on the very last day when all are 
running; and thi~ Bill particularly when we 
discuss we will see that there are certain 
provisions on which members are really 
evan double minded. Even then we got the 
Bill only now and we have to give amend .. 
ments within one day. 

PROF. MADHU DANDAVATE: It was 
delayed because she had gone to the United 
Nations. 

( Interruptions) 

SHRIMATI GEETA MUKHERJEE: 
Whatever may' be the reasons. there is a 
great qam motion in the nation about this 
'Sati' Incident. This should have been really 
brought earlier and enough time should 
have been given to us to really discuss the 
Bill as it is, not just some principles; prin-
ciples always do not reveal the Bill. there-
fore. I hope, in future this practice will not be 
repeated and this kind of a Bill on social 
questions, particularly on women, will have 
its proper priority, as it should have, in the 
country. On the whole, I generally support 
the Bill. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF ~DUCATION AND 
C~L TURE I~ THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRIMATt 
KRISHNA SAHI): Thank you very much. 

SHRIMATI GEETA MUKHERJEE: 
There is no question of not supporting it. We 
have been canvassing for a Bill immediately; 
we have been campaigning fot it. Shri P. 
Chidambaram might think that women or-
ganisations are sleeping on it; that is not the 
situation. I would remind Mr. Chidambaramji 
that ours was the first women organisation 
whose women werelathi-charged before the 
han. Minister's, S.Buta Singh's house for 
protesting. Not only I want to put on record 
that many of other women's organisations of 
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left hues, of middle hues of without any hues 
have also been protesting against sati inci-
dent. That IS why we have not given any 
amendments to sand it to the Select 
Committee because that would delay I~S 

passing. But I would request you particularly 
after you pass the Bill today once .again to 
consult the women organisations and see in 
future if other amendments are necessary; 
that is very essential and I want to put it on 
record. I beli.eve Shrimati Margaret Alva will 
do it and consult them. 

Before going into the substance of the 
Bill as it is given here, I want to make another 
submission and that is that among the 
women organisations there was a talk and a 
general agreement on th~~ question that not 
only sati but certain other offences which are 
being committed against women and girls 
like cruel behaviour, inhuman behaviour in a 
degrading manner in the name of religion 
also should be brought under the purview of 
the Bill. 

For example, burning as witches, then 
forcing the widows to do certain things, etc., 
should be there. 1 understand that at this late 
stage it will not be possible. But it is a very 
relevant thing, a very relevant question. I 
hope this will be considered and some other 
legislative measures will have' to brought 
and these questions have also to be thought 
over. 

PROF. MADHU DANDAVATE: The 
Indian Penal Code provides for that. 

SHRIMATI GEETA MUKHERJEE: 
Madhuji says that the In~ian Penal Code 
provides for that, but not all of them. 

In the first page of the Bill, in the begin-
ning it is mentioned, "Whereas Sati or the 
burning or burying alive of widows or women 
is revolting to the feelings of human na-
ture ... " That is quite understandable. Then, 

another set of words are added, saying "and 
is nowhere enjoined by any of the religions of 
lndia as Sf'! imperative duty". So far so good. 
But had any religion wanted that as an im-
perative duty? Would you go in for this? So, 
the main question is if somebody claims that 
it is religious, that is no ground on which it 
should be allowed. 

Anyway, coming to the details of the Bill 
, I will not proceed page to page, but I will go 
by some topics. First, I will come to this 
Clause which has evoked a lot of contro-
versy, and it is definitely one which cannot 
but evoke it. 

On Page 2, para 2, Clause 3 says about 
"Attempt to commit satr. Here. the woman 
has also been given a punishment, or she is 
put in a situation where she can be punished. 
My previous speakers-some of them- have 
already mentioned this, Shrimati Bibha 
Ghosh Goswami has mentioned and an-
other speaker has also mentioned~. This is 
a case where actually the woman is the 
~ictim. Therefore, she should not be pun-
ished. There should not be any provision for 
punishing her. I strongly feel that that should 
be the case. 

I gave an amendment yesterday for 
deleting the clause, knowing fully well that an 
amendment to delete a clause will not be 
circulated or would be ruled out of order. 
Even then I gave a notice of an amendment 
to delete the clause, because that is the 
feeling which I first of all wanted to be put on 
record. This is the feeling of all women's 
organisations: Now, I understand that the 
Government is probably thinking that some 
Indian Penal Code proVisions are there, that 
unless some provision for punishment is 
there for the woman here, the abetters can-
not be punished. In my opinion} in that case, 
those provisions in the indian Penal Code 
should be revised. And .cases like sati, or 
cases pertaining to dowry death etc., should 
be takan out from the ides of suicide and 
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such an amendment should have been there 
in those Acts, instead of putting here, that for 
any attempt to commit Sati the woman wilt be 
punished. Therefore, since this· main 
amendment of mine is ruled out of order, I 
would still request the Government to think 
ovar very seriously how this can be further 
watered down. 

Shri Dinesh Goswami has made certain 
suggestions. I also exercised my mind but I 
am not a legal expert ar.td within such a short 
time it is very very difficult to come l 'P with 
anything. Even then, thougl'\ without with-
drawing my principled opposition to the 
clause, for the consideration of the Govern-
'mant, I am suggesting this. 

It is given in Clause 3-

"'Provided that the special Court trying 
an offence under this section shall, 
before c0nvicting any person, take into 
consideration the circumstances, 
.. etc., etc. 

There, I would like to qualify the circum~ 
stance by the word "compelling" and hope 
~hat you will consider. After the IIcircum .. 
stance" ~ may be put if any as a legal 
language. I believe that all the circum-
stances are compelling I because in your 
own objects, on Page-g, you 'have stated 
clearly that this is because in most cases the 
widow orthe woman is compelled to commit 
sati and invariably she will not be in a fit state 
of mind or wi" be labouring under a state of 
intoxicatton or stupefaction or other cau~p. 
impeding the exerc~~e of hAr free will", You 
yourself are saying invariably, she will not be 
in a f~ state of mind. In the proviso also, I 
think, some reflection of this compulsive 
tircumstances .must be there for judging it. I 
do not know the exact legal language: " feel 
thatthe compelling circumstances should be 
thera. If the Minister suo motu brings any 
other amendment, I have no objection. But 
this Idea must be clearly put in it. With regard 

to other things, that is IPC. etc., you make a 
commitment that you will revise the 'IPC 
accordingly. Instead of doing the other way 
round bringing the IPC first, why not amend 
that itself. This is my first submission with 
regard to this Clause. 

Then in Clause 4 many other - friends 
have said; some amendments have just now 
come and I had also given an amendment, 
that is Clause 4 (d), where the question of 
'intentionally' comes. It says: 

'participating in any. procession in 
connection with the commission of sati 
or intentionally aiding the widow or 
woman in her decision to commit 
sati, .. etc., 

Who will examine, in the mi.nd of the 
person whether it was intentional or 
unintentional? Nobody knows. This' inten-
tionally' should be forthwith taken out from 
here Sir. 

After that, there is another Clause, i.e. 
Clause 7. Ther.e also, we have given an 
amendment i.e. power to remove certain 
templesorotherstructure. Clause 7{1) says: 

'The State Government may, if it is 
'satisfied that in any temple or other 
structure which has been in existence 
for not less than twenty years, any form 
of worship or the performance_of any 
ceremony is carried on with a view to 
perpetuate the ho_nour of, or to pre-
serve the memory of, any person 
committing sati, by order, direct the 
removal of such temple or other struc-
ture. 

Originally, I did not understand this. 
sought clarification from S~rimati Alva and 
she clarified it to me privately that actually 
two categories have been made .... (Interrup:-
tions) 
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SHRI AZIZ QURESHI (Satna) : Privata Because we w,n this to be .icabk. 
things should not be discussed In public. immediately to the wh91e of India except 

Jammu & Kashmir. 
SHRIMATI GEETA MUKHERJEE: Be-

tween me and Alwaji. it cannot be such a 
private affair. 

PROF MADHU DANOAVATE: It is be-
tween ladies and ladies. 

SHRIMATI GEETA MUKHERJEE: 
Anyway Sir, she would make it public. Why 
I am saying was that two phases have been 

. separated. One is the Collector, who has 
been authorised to take any step with regard 
totha structures which have been built up in 
twenty yearS upto now and for the others it is 
State Government. But, Sir, in this twenty 
years also, I have an objection. What is 
sacrosanct about twenty years? There may 
be a temple existing for forty years. If these 
things are going on, what is the difference 
between the two? Therefore, I am for remov-
ing this 'for not less than 20 years'. That 
means, to make it applic~ble to all temples. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): t1 appties to an temp'es 

SHRI AZIZ QURESHI: Temples includ-
mg in West Bengal. 

SHRIMATI GEETA MUKHERJEE: Our 
Government did take steps that the Satl 
mela is not held. On that day, in a discussion 
under rule 193 I said that it is not a question 
of political bickering, but political responsibil-
ity is there. Every State Government will 
have to do something. That is why, I think, 
this has been put under the purview of the 
State Governments. I do not know why the 
Central Government should not have taken. 
the responsibility. Why s~~uld it become the 
responsibility of the State Governments? 

PRO,F. MADHU DANDAVATE: It is 
nationalisation of defnOHtion. 

SHRIMATI GEETA MUKHERJEE: On 
page 2 glorification is being described. This 
covers a lot. Even then some loopholes 
remain. 'Therefore, we have suggested that 
as far as possible, thesaloophllies should be 
plugged. Later on, what the satiwaJa will do, 
1 do not know., We cannot think of those now . 
We will see what happen at that time. 

This question of manufacturing or 
selling of pictures, pamphlets, videos, cas- .. 
settes or other material perpetuating the 
memory of sati or attempting to glorify sati 
per S9 may also be Included. A lot of busi-
ness is going on by selling postcards. I do nOt 
know how many thousands of postcards are 
being sold. 

DR. PHULRENU GUHA(Contai): It is in 
lakhs. 

SHRIMATI GEETA MUKHERJEE: 
Yes, in lakhs. Of course, that should be 
prevented. In our country, lot of people have'" 
quite a field day in the manufacture or salling 
of pictures, pamphlets, videos, cassettes or 
other material perpetuating the memory of 
sati or attempting to glorify sati. All thasa 
should come under the offence of glorHica-
tlon. 

Collecting of funds for glorification has 
been brought in, but not giving donation. 
Therefore, giving donation for such things 
should also specifically be covered, be-
cause big donations are given. If they do-
nate, they should also be punished. For 
example, Birlaji is suah a "humanitarian-~ ~ 
person that everywhere there are Birla 
temples. The funds are not of Shri G.D.SlrIa 
but company's funds. Therefore. company's 
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( Interruptions) question should also be clearly laid down. 
They should not get out of the purview of this. 

About the vigilance committee, I do not 
want to go at length because in Amendment 
No.19, that we have tabled, we have men-
tioned that vigilance committees should be 
set up in every State. It is regarding Amend-. 
ment No. 19. In it, Mr. Indrajit Gupta, myself, 
Shri Narayan Choubey, Shr; Ramashray 
Prasad Singh and other peoples' names are 
there. Regardin'g the Vigilance Committee, 
we say it should be specified in the Act itself 
and not just for rules Because quite often it 
happens that even if it is specified in the 
rules, it is not set up. Take for example 
dowry. For that, very little has been done. 

Another thing which I want to say is 
regarding the question of the obligation of 
the Government servants. Many women's 
organisations have very seriously discussed 
it. I quite understand - although I could not 
give any Amendment quickly - that the 
obligation of the Government servants 
should also be considered. That IS very 
serious. It may not only be for a District 
Magistrate or a Collector, or any such per-
son, but also for general Government ser-
vants. Therefore, I would say, even if we 
can't put it in the Bill at the moment, the 
Central Government and the Minister for 
Personnel should consider to issue a special 
directive to the Government servants 
through their circulars, etc. Of course, they 
are not always honoured., Taka for example 
circular regarding posting of husband and 
wife. It is not at all honoured. So even then 
you have to issue a circular .. 

SHRI P. CHIDAMBARAM: You tell me 
how many couples have been brought to-
gethar? Dozens have been brought to-
geth.r. 

SHRIMATI GEETA MUKHERJEE: 
Dozans may be there. But still thousands are 
left. 

SHRI. P.CHIDAMBARAM: Don't criti .. 
cise us for the sake of criticism. 

SHRIMATI GEETA MUKHERJEE: H 
you tell me, I shall send aU thosa people. 

SHRI P. CHIDAMBARAM: Please 
send. 

SHRIMATIGEETAMUKHERJEE: The 
rules may be there with regard to Govern-
ment servants' special duty. They should 
take into congnizance where it is h~penrng. 

Certain other Amendments have also 
came regarding women's organisation and 
their participation in 1t. I think that should also 
be specifically' mentioned in the idea regard-
ing the Vigilance Committe8'. 

These are some of tha concrete ideas 
wher~in I want Amendment. I WOUld. lastly 
say that it is easy to pass a law like t.hat but 
it is very difficult to implement. I hODe that 
there will be a unanimous political wilt to very 
seriously implement this-law. For that you 
will have to consult the women', organisa-
tion afresh to take their opinion if they want 
any further Amendments in the Bill. 

[ Translation] 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE(OR. AAJENDRA 
KUMARI BAJPAt): Mr. Deputy Speaker. Sir, 
I thought that intravention of this em will be 
welcomed by the whole House in one voice 
and congratulate the Prime Minister for this 
step. But I was very much astonished to hear 
from one section of the house that Prime 
Minster S~k8 very late i.e. after 20 days on 
this subject. 

The Prime Minister was the first paraen 
who publicly and in _ very clear terms de-
scribed thi~ incident as a murder. The oppo-
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dion parties shouicJ appreciate and also 
congratulate the government for their good 
performance very fawoocasions come inthe 
life of the' nation when we can speak in one 
voice and this is such occasion. I therefore, 
congratulate the Prime Minister in pat'ticular 
because a comprehensive Bill has been 
brought forward after considering the all the 
aspects. If this takes the shape of as an Act 
then this Bill will be a great forceful instru-
ment for eradicating the Sati custom. This;s 
the Bill which would increase the dignity and 
status of women and this will establish that 
right i.e. the equal right for man and woman 
which is provided in our constitution. 

14.44 hrs. 

[SHRI SOMNATH AATH in the Chaiij 

The spirit behind thi:, custom ~ati has 
been that the society and the people of her 
own family considered tile woman helpless 
and used to burn her alive at the funeral pier. 
To eradicate two custom of Satl, the first law 
was enacted on 4th December, 1,829 and 
today i.e. on 15th OacemJer, 1987 we have 
to reconsider this matter again. tt means that 
we shall have to take some concrete steps in 
this direction. After independence this Bill 
has been brought forward by the govern-
ment. This has been necessitated because 
of an incident happened in Deorala. And 
after that different versions came in the 
press and it became clear that quite a young, 
18 years girl was intoxicated and later on 
bumt on the funeral pier. The whole nation 
got stunned by this. This was condemned by 
all institutions, by the women institutions and 
by men through newsp«,iPers. If this was not 
condemned at that time by any body, he was 
Shri Kalvi of the Janata Party of Rajasthan 
unit. who organised processions, public 
meetings and glorified this custom by telling 
the people that Sati custom is good. But our 
party and our leader said in no uncertain 
terms that this is very wrong. When the 

House was discussing the Deorala incident 
we had demanded expulsion of Sh. KaM 
from the Janat. Party but he has _not yet 
been expelled. 

The people try to gat political advantage 
evan from such oCcasions. But I am glad that 
while amending the People's Representa-
tion Ad; a clause has been added in this Ad 
that any person who abets and glorify it, and 
sentenced for doing such things, he will ~ 
disqualified to contest any election. This is a 
very good thing. Besides, I would like to say 
on this occasion that it would be better if this 
clause is also added in the Divorce and Anti-
Dowry Acts in due course because the cus-
tom of Dowry has become the problem of 
every home. As far as the custom of Sati is 
concerned I neither treat it as the religious 
thing nor the custom. The custom is that 
which is adopted by the whole society. The 
thing which happens occasionally can not be 
defined as custom. The custom of Sat; is a 
part of the evil customs of the society by 
which atrocities are committed on the 
women. Therefore, the stringent measures 
brought forward to stop this evil are neces-
sary. I fully agree with 4-0 of page 3 which 
states as under:-

[English] 

"4(2) (d) participating in any proces-
sion in connection with the commis-
sion of Sat; or intentionally aiding .. " 

[ Translation] 

The word .. intentionally" can be re-
moved and I hope that hon. Minister will 

4 

accept this proposal while replying on tl:te 
subject because some people may misuse 
provision therefore, it should be better to 
delete this word, only then this Act would 
become effective. I donot agree with the 
issue raised t.?Y the opposition members that 
a woman who commits Sati should not be 
victimised as provided in part 2 of the Act. 
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It becomes all the more important be-
cause the women who perform sati must 
know what the law of the land is. If we 
consider suicide as a crime, then the woman 
who tries to commit sati should also face the 
same consequences. Besides fine one year 
imprisonment for this has been suggested. 
The proposed proviso is alright. Besides, 
history is also a proof. Some people in Ra-
jasthan also told me that a woman is com-
pelled to take opium at time of committing 
SatL She IS compelled to burn hersett. They 
believe that it would bnng name to the family 
and the woman wit! he nearer to her hus~ 
band. They persuade her to become sati by 
weakenmg her mind. She IS compelled even 
W she does not want. In order to prevent her 
from crying and weeping. a lot of celebra-
tions are done and hymns are sung.Thls IS 

also done so that her cries are not heard 
Even then if she tries to run from the funeral 
pyre she IS forced to lay down: 

I was told that this happened in Deorala 
case. I have read in some cases the woman 
is tied with ropes, beat and forcibly layed on 
the luneral pyre.Then she is said to have 
committed Sati. Raja Ram Mohan Roy 
started a crusade against this. William Ben-
tick enforced a law in 1829 against this. 
Popular movement and public opinion was 
built against it in bengal and the Governor 
was urged time and again to enact it. Akbar, 
Jehangir and even Aurangzeb banned it 
during the Mughal rule. It has never been 
pleasing. So I would congratulate the Gov-
ernment for introducting this Act. 

Besides, the words "attempt" and "birth 
certificate" are also important. Though the 
opposition has criticized it but we have ac .. 

" eepted it in section 302 of CRPC as murder 
or suicide. 

[English} 

ment for life and shaH also be liable to 
fine" . 

[ Translation] 

Now it has been strengthened by im-
proving it. It had not been anforced earlier. 
We have considered the attempt also as 
punishable offence which was quite impor .. 
tant. 

At the time of Decrala case there was 
great hue and cry that the Central Govern· 
ment should make an Act. There was a 
Similar Act in Rajasthan. But some people 
challenged it in the court and the court also 
enforced some rules. Now the law is being 
enacted and It will be enforced in the whole 
of the country and a notification to this effect 
will be issued accordingly. It is a timely step. 
Gandhiji had said that women should not 
depend on others for their rights. 

[English] 

tlWomen must fight for their rights. It 
would be wrong tp imagine that your rights 
will be given to you orthatthey will drop down 
somewhere if you simply sit at home". 

[ Translation] 

The Bill has been passed but it is quite 
important to create public opinion in this 
regard. The widow Marriage Ad was en-
acted in 1856 but it has not been imple-
mented property. The society is not ready to 
accept the fact that when a girl becomes 
widow she has to be married. There would 
be no case of sati of the society accepts it . 
The constitution provides us right to equality. 
But woman is believed to be weak and the 
society pities her. We have to build up public 
opinion' against this to revolutionize these 
ideas. 

Women are fighting against the evil 
"punishable with death or imprison- traditions today. But it is not a question 
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concerned only to the women, but to men 
also. Both of them have to fight against it. It 
is the prime responsibility of the parents to 
see that such incidents do not happen. 
Usually everyone in the society force the 
widow to die. So this issue does not concern 
women alone but both men and women. 

With these words, I support thiS Bill and 
hopes that it will be passed unanimously. 

• SHRIMATI N.P.JHANSI LAKSHMI 
(Chittoor): Mr. Chairman, Sir, I congratulate 
the han. Minister for bringing forWard this 
Bill. Nearly one hundred and fifty years ago 
Raja Ram Mohan Roy, a great social re-
former had raised the banner of revo~ 

against the practice of Sati, But, unfortu-
nately even after 150 years of relentless 
struggle we could not eliminate the practice 
of Sati. Even to this day, it remains as one of 
the foremost problems faced by our society. 
One of the important factors which is keep-
ing the practice of Sati alive is the supersti-
tion. Sir, we come to know only those Cases 
which are reported in the press. We are not 
aware of countless other cases which~have 
taken place in villages and other remote 
areas of the country. Whatever may be its 
form, the practice of Sati must come to an 
end. Now it has become a practice and a 
tradition to build temples and other structure 
to perpetuate and glorify the practice of SatL 
Sir, now the Govt. is taking steps to ban the 
construction of temples and other structures 
to glorify SatL But how about the existing 
temples? These temples constructed long 
ago continue to provide a sort of inspiration 
for practicing SatL Hence action must be 
taken against the management of such old 
temples also. It is necessary if we want to 
avert the evil influence of these so called Sati 
temples. Similarly photos, cassettes etc. 
which publicise and glorify Sati should also 
be banned. Sir, at present Sati is being 

treated as a bailable offence. It should not be 
so. This practice must be made non-bailable 
offence. I hope, the hen. Minister would take 
note of this point. 

Sir, the practice of Sati is evident only in 
Northern India. h ts not heard of in South 
India. It shows how backward the women in 
these areas are. They are backward eco-
nomically and socially and also education-
ally. We must feel sorry for their condition. 
Sir, it is unfortunate to hear that even in the 
State to which a Prime Minister who ruled the 
country for 14years belonged, this evil prac-
tice ;s still being continued. Onefeels sorry to 
know such a bitter truth. A lot has to be done 
to rescue women from the shackles of pov-
erty and ignorance. 

Sir, Vigilance Committees should be 
constituted at the village levels to effectively 
counter this evil practice. Social workers, 
gram sevikas and teachers should be the 
members of such Committees. There should 
be an apex Vigilance Committee at the dis-
trict level to coordinate the activities of vig-
ilance committees. I hope, the Govt would 
take steps in this direction. 

Sir, !f this practice is to come to an end, 
it is necessary to instil courage and confi-
dence in our women. Efforts should be made 
to make the women to stand on their ow legs. 
Only courageous and confident women can 
bring this evil practice to an end. The Govt 
should take necessary steps in this direc-
tion. Sfr, mere passing of this Bill is not 
enough. Simultaneously, we have to take 
step§ for its effective implementation of the 
Act. I hope and trust that the follow up action 
would be taken at all levels to bring this evil 
practice to an end. 

With these words I conclude my 
speech. 

• The speech was originally delivered in Telugu. 

l 
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15.00 hr •. 

[English] 

DR. PHULRENU GUHA (Contai): I rise 
to support the Sati prevention Bill 1987. 

I hang my head in shame th,t in the 
year, 1987 we are going to pass this type" of 
Bill. Are we going back to the 19th century 
instead of marching towards 21 st century? 
Are we marching backward? Of course, nat. 
It is an act of the few who do not want India 
to march forward. They do not want India to 
be united. They do not want national integ-
rity. They do not want that'the Constitution of 
India is to be honoured or is to be followed. 
They are against the progress of India. But 
they themselves like to enjoy all the technical 
and scientific development of modern India. 
Today we are whitnessing the growth of 
religious fundamentalism and commtJnal-
ism in our country. India is a land of diverse 
cultures and rich with a variety of traditions. 
But, unfort~nately there are still some very 
orthodox people in their personal life and 
who enjoy modern development in their 
social life. There are some people still with 
outdated orthodox beliefs. Most of them 
believe in it for their own selfish purposes. 
They do not want the freedom of women. 
They want that WOI len should only obey 
them. Women shoul not have any individu-
ality. They should obey and nothing else. 

SHRIMATI MARGARET ALVA: Even 
after they are dead. 

DH. PHULRENU GUHA: What do we 
see in actual life? I may mention the Sat; 
worship of the Hindus from a long tima. But, 
according to Hindu mythology and religious 
belief, Sati, wife of Shiva was worshipped 
because Sati is supposed to be a very de-
voted wife who could not hear abusing her 
husband by her father. Hindus worship Sati, 
wife of Shive but not a woman who is forced 
to be burnt with her deceased husband. In 

course of time, crazy people have changed 
one Sati for anoth~r Sati for their own selfish 
reasons. It is a matter of great sorrow that 
steps taken by Raja Ram Mohan Roy in 
1828 are required to betaken again in 1987. 
The history of more than 50 years ago is 
being repeated. During these many years, 
unfortunately some of our people are. not 
able to come out of thei'r superstitions and of 
their orthodox beliefs. We have to find out 
the real cause behind Sati practice. That is 
for tha' purpose of getting the property and 
wealth of the widow. It is done with economic 
and financial motives of the relatives. Some 
villagers are also responsible for the glorifi-
cation of Sati because they want to help the 
people !Iho are for the wealth of the widow. 
According to the property rights of Hindu 
family, if a man dies without a child, the 
prope'rty goes to the widow. So, if a widow is 
killed, the property will go to the nearest kith 
and kin. There are some people who respect 
property more than the human life. That is 
the tragedy. We are still suffering from that 
disease. Here,' I would like to suggest that 
there should be a mass campaign against 
Sati. In this connection, it is to be remem-
bered that Raja Rammohan Roy played a 
great role to create necessary climate by his 
mass campaign and the mass education 
which he undertook at that time. It is quite 
unimaginable that during that time he cam-
paigned and educated' people against this 
sati practice. 

In this Bill on page 2, in Clause 3 and 
also in Clause 5, there is a provision tor 
punishment and I feel strongly that one 
year's punishment is not enough. H the per-
son is guilty, 'it .should have been at least 
three years. What is the meaning in impos-
ing a punishment for one year only? H 
person is not guilty, no punishmen1 is to be 
given .(Interruptions ) 

Further, the Bill should include punish-
ment for manufacturing certain items re-
garding Sati. I find that they have given 
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amendments in this regard. But before see .. 
ingthat.1 have includadthis.lwould suggest 
that this should include punishment for 
manufacturing and selling of pictures, pam .. 
phlets, video, cassettes or other materials 
produced in memory of a woman who is 
killed in the name of ·Sati. This Bill should 
have included this asp~ct also. This Bill 
should also have included that offences 
committed under the Act should be cognis-
able and non-bailable. Donors must also be 
punished. 

At the end, I would like to say that '!'fJ all 
must try to bring about a social revolution 
and root out coservatism and fundamental-
ism in our country. It is not the question of 
women's right only. It is our national honour 
and our human existence as a nation. There 
is absolutely no doubt that majority of our 
people in India, belonging to any political 
party, any caste, any religion, will join hands 
in this crusade against sati to discharge their 
supreme responsibility towards our 
Constitution and towards the dignity of our 
women. 

Before I sit down, I would like to request 
Mrs. Alva that the Ministry should go through 
the Bill once again later on. Today, we must 
pass this Bill, no question whatever it be. But 
later on, they should go through the Bill and 
elicit the opinion from the various organisa-
tions and come to Parliament with neces-
sary amendments. 

Lastly, I would like to say th~t vigilance 
Committees should be set up not for this Act 
alone but for all other social legislations such 
as the Dowry Act, the immoral Trafficlng in 
Woman Act etc. 

With these words, I support the Bill. 

[ Translation] 

SHRI UMAKANT MISHRA (Mirzapur): 

Mr. Chairman, Sir, I welcome th' eill which 
has been brought against the Satl practice. 
This cruel practice was prevalent in our 
country some three hundred years ago with 
the efforts of the great social reformer Raja 
Ram Mohan Roy the Sati practice nearly 
came to an end, though some incidents used 
to occur, even then. Recently the country 
was stunned when Roop Kanwar was burnt 
alive in Deorala. We felt ashamed before the 
world. I welcome the Bill because it is being 
brought forward in such circumstances. 
Some fundamentalists in Rajasthan are 
trying to get political and economic mileage 
out of such cases. We, therefore, strongly 
condemn them. I would suggest that if there 
are any loo'pholes in this law they should be 
plugged and it should be made more effec-
tive. India is a multi-religious country and 
there are many religions throughout the 
world. Many such practices which are evil 
are general linked with religion. That is why 
people are neither able to understand the 
religion properly nor are they ableto interpret 
it. N~body bothers about the definition of 
'Dharma' as given in the Hindu scriptures. 
Vyasji has said in Mahabharata: "Dharanad 
dharama Itiahu, Dharamo dharyati Praja .. " It 
means religion is that which can support the 
society the country and can lead man to 
progress. Karanad Muni has also said." yato 
bhuday Ni shreyas. Religion is that which 
can provide c;:omfort and prosperity in this 
world and peace and salvation after death. 
Religion does not pertain to any function as 
such. We never try to understand the defini· 
tion of religion as propounded by these great 
men but misconceive religions with tradi-
tlons, fundamentalism and superstition. 
Religion is meant for man and it is supposed 
to safeguard the Interest of the entire man-
kind and not harm even a single person or a 
class of people. If religion arouses hatred 
between two persons it is not religion but an 
evil. Therefore, there is need to change the 
definition of religion in modern times. Just as 
man, society, nation and history changes 
with the passage of time similarfy change in 
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the definition of reli~on is essential. Old 
scriptures contain sS.me positive as well as 
negative features. The negative features 
which have become irrelevant in the present 
day circumstances and therefore should be 
shunned. We shall have to change the ~.ega .. 
tiva concepts. The great· poet Kalidas has . 
said, ·Puranamitiven Sadhusarvam." It 
means that man shol!1d aocept old concepts 
if they are in his interest. Our old scriptures 
do not contain good concepts alona. There 
are many negative concepts also. For this 
we shall have to study our religious scrip-
tures in the present day context and create a 
new secular religion, a religion for the entire 
mankind which would help in the progress of 
the nation and the society, so as to improve 
the human life. 

Religion in India has undergone 
change from time to time. It has been defined 
by many great saints. We shall have to study 
those tenets of our religion once again which 
made us spiritual leaders throughout the 
world and which were meant for mankind. 
That was the true religion. Whether it is 
Hinduism, Islam, Christianity or any other 
religion, the external form; the ostentations, 
the evil customs, and the dogmatism is eat-
ing into the vitals of our religions. A religIon 
which does not serve the interests of making 
cannot be called a religion even if it is written 
in the religk)us scriptures. We shall have to 
make the necessary amendmonts if it is so 
Whatever is against hUr."anity ;s not religion, 
but sin. We must give freedom so far as faith 
and belief It! a particular religion is con· 
cerned. Our Constitution and law is our relig-
ion today as it is relevant and beneficial for 
the society. 

It was pointed out during the discus-
sion here that out of the five Shankarachar-
yas in the country the Shankaracharya o.t 
Puri supported the Sati incident while the 
rest of them did not comment on the episode. 
I think Smritis occupy an important place in 
our society. Out of the 24 Smritis only 4 are 

considered authentic. Manu, Yagvalcya, 
Narad and Parashar. I have studied an the 
four Smrltis thoroughly but nowhere has it 
been mentioned that ~fter the death of the 
husband~ the wife should also sacrifice her 
life or die on the funeral pyre of her husband. 
Instead Manu Smriti and Yagvalcya Smdtl 
have recommended cohabitation for chAd-
'ess widow after the death of her husband so 
that she can lead a happy life thereafter. 

D9vradha Saplndadha Striya 
Samyangniyuktaya. 

Prajepistadhigantavya San-
tanasyaparikshye. (Manu 59, Chapter 9) 
if a widow is childless she can bear children 
unto the younger brother-in-law and thereby 
lead a. happy life after the death of her 
husband. -h has nowhere been mentioned 
that the widow should burn herself on the , 
funeral pyre of her husband. 

Manu Smriti also says: 

Yasya Mriyet Kanaya Vacr" Satye 
Krite Pati, 
Tamnen Vidhanen Nijodvindet rJe-
varah 

(Manu 69, Chapter-9) 

It has been mentioned in Shaloka 59 of 
chapter 9 that atter the death of the husband 
a girl can have children from agnate younger 
brother-in-law. Yagvalkya has also made 
similar observation in the chapter relating to 
marriage: 

"Aputram Gavarnogyato deverah Pu-
tra Kamya'. 

Sapindova Sagotrove Ghritamyukta 
Ritaviyat. " 

Vagvalkya has thus supported Manu. 
whereas Parashar and Narad have n010nly 
made provision for the marriage of wife after 
the death of the husband, but also if the 
husband is impotant or becomes a sanyasi 
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·Nashte, Mrits Pravarjit9, Klibechptits 
Patto. 
Panchsvapatsa Narinaam Patiranyo 
Vldhiyats· 

Any caste Hindu woman or non Hindu 
woman can go in for second marriage in the 
event of death of the husband, or if the 
husband is impotent or has become a san-
yasi. This has been categorically mentioned 
in Naradand Parashar Smriti. Manu has alsc 
stated what a woman should do after the 
death of her husband. Shaloka 32 of chapter 
4 of Parashar Smriti says:" "Bhaattrim Ya 
Nugachatti." The women who .remembers 
her husband will live in heaven for many 
years, but this is not applicable ~o a childless 
widow. Two types of provisions have been 
made. One for the childless widow and the 
other for widow having children. All Smrffis 
recommend child bearing for childless wid-
ows, whereas a widow with children must 
follow the path of celibacy beSides, the ide-
als, and conduct of the late husband and try 
to mould the children accordingly. 

It is totally wrong on the part of preach· 
ers of religion to misinterpret these smrities. 
Often they speak lies in this regard. Only 
after fully understanding these scriptures 
should they make statements otherwise 
they don't deserve to be preachers of relig-
ion. 

PROF. MADHU DANDAVATE: Don't 
quote Manu. He had assigned a lower posi-
tion to women, prohibited them from marry-
ing again and had stated ~hat if lower castes 
undertake the study of religious scriptures, 
lead should be stuffed into their ears. 

SHRI UMAKAND .. MISHRA: I ~have 
already said that we should renounce and 
reject whatever is bad. Manu has also 
stated:-

·YatranatfBstu Poojyante Ramants 
Tatra Devta 
Yatretastun Poojyantfl Sarvssrafa/a 
Krlya. • 

Manu has assigned highest position to 
the women in the society. According to him 
gods live ther~, where woman is worshipped 
whereas all activities become ineffective in 
places where women are maltreated. We 
find instances of Gargj and other women 
who were highly respected in their own times 
in our scriptures. Decline of women started 
from the medieval period. I welcome the 
steps that the Government has undertakyn 
to improve the lot of women and also support 
this Bill. I congratulate the Government and 
the Hon. Prime Minister for bringing forward 
a Bill against Sati practice. With these words, 
I conclude. 

SHRI RAM BAHADUR SINGH 
(Chapra) : Sir, the burning of widows alive is 
a symbol of degradation of women and their 
utter neglect. It is a symbol of our barbarism 
and ruthlessness. But it is an irony that there 
are also such people in the society, who 
describe these heinous crimes to be in con-
formity with religion. 

I believe that any religion allowing such 
heinous crimes cannot be termed as a relig . 
Ion. If people think that it is still a religion 
there should be no objection to the destruc-
tion of the books which preach such a relig-
ion. But the wicked people having faith in 
such heinous crimes bring forward new 
arguments and cite examples in support of 
their contentions like the right to commit 
suicide. But they don' understand the condi-
tions under which a person commits suicide. 
Suicide is attempted by a person when he 
loses all hope in life and is"totally dejected. H 
we lend support to the demand for the right 
to commit suicide, then it means that covertly 
we are leading support to the ruthless sys .. 
tern which has compelled man to demand 
such a riaht. 
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Burning alive women is a symbol of 
denial of freedom to them. I believe that 
exploitation is being done on the basis of sex 
throughout the world. In the most advanced 
country of the world also, men have got more 
rights than women, but the exploitation of 
women on the basis of sex can be seen in our 
country in the worst form. Shri Mishraji has 
said"-

"Yatra Naryastu Poojyante, Ramante 
Tatra Devta. " 

This is only preached. Not a single word of it 
is practised. From the day of her birth till her 
death, Indian women is neglected all along. 
The women in India are exploited, insulted 
and neglected. The birth of a male child in a 
family in our country is celebrated and there 
is lot of rejoicing. Sweets are dic:;tributed. But 
the birth of girl brings despair to the famIly. In 
spite of all this we make tall claIms In thIs 
august Hou«sethatwomen are worshipped in 
our country. What provision is there In the 
Manusmritn A girl will remain under her 
parents, supervision before her marriage, 
under her husband after marriage; and after 
her husband's death she, can be burnt alive 
or will have to lead a life of widow. Is this the 
fate of our women? To see a widow's face is 
conceived to be ominous in our country. 
Nobody wants to see the 'face of a widow 
before starting a journey, just because it is 
believed to be inauspicious. What can be 
more tormenting than keeping a widow away 
and aloof from the main ceremonies at her 
son's marriage she is not allowed to partici-
pate in it and, can just stare at the things~ Not 
only this I she does not even have the' right 
to welcome her new daughter-in-law. 

Maltreatment of women in our country is 
an endless story. What to talk of two hours, 
even so many hours will be insufficient for 
such a discussion in the House. 

The plight of women in our country is 
really miserable. There is no proper ar-

range~ent of even public toilets. Families 
having their own private toilets are also very 
few. So, women have to go on the paths 
outside the villages for this purpose. There 
too they are restricted to go either before 
sun-rise on after sun-set. So much so that 
they cannot go during for nature's call. They 
are forced to lead such a degraded life. Even 
then we claim that we are civilized, making 
rapid progress and going to enter 21 st 
Century. 

Not only this, eyes of half of our popula-
tion are affected badly by the smoke due to 
the lack of smokeless stoves 

Now, tor instance let us take the right to 
property. The daughter has no right over her 
fathers' property. She attains this right over 
her husband's property only after his death 
whUe it remains that of her husband's right 
during his life time. Generally, it has been 
seen that this right, remains on paper, 
whereas practically the property is trans-
ferred to the son. The husband is respon-
sible for providing basic necessities of life to 
his wife. But. after his death. her identity card 
and ration card are cancelled. Even the 
Government does not sanction loan to the 
w~e during her husband's lifetime. This. is 
what is happening in our country. Nothing 
fruitful is to be gained until some solid and 
strong steps are taken against these things. 

Unless we treat it as a national problem 
and get rid of all the prejudices and start a 
movement against ~ we cannot solve these 
problems. 

Further, I would like to ask a few quas· 
tions regarding this Bill. There i~ not provl .. 
sion in this Bill to encourage those who help 
in restraining the people to commit such 
heinous crime as Sati. If such a provision is 
not made no woman organisation or person 
will ever make efforts to stop such crimes. 
Besides, the Government has not considerd 
it as cognizable offence. If if were so. there 
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would have been the provision of non-bail .. 
able warrant. But there is no such provision 
in the Bill. The Home Minister had assured 
that he would seek the opinion of woman 
organisations in the country before introduc-
ing the Bill in the House. But he is guilty of 
breaking his promise by not doing· so. I will 
not oppose this Bill at this stage because it 
will delay the matter but ever then I would 
urge you to utilize this opportunity. You must 
elicit opinion from a,ll the woman organisa-
tions in the country after passing the Bill and 
be ready to make amendments if there are 
any. 

Now I would like to appeal to people of 
that community who are supporting this 
practice and are brandishing swords per-
spective. They do not look at It from the 
proper historical perspective. This ;s the 
main cause of its turning into an evil. They 
must know that this is not a Sati practice as 
such. This system started during Mughal 
rule in Rajasthan. Women burnllhemselves 
for the sake of their honour when they knew 
that their husbands died in the battlefield. It 
was Johar system. I would like to ask those 
brandishing swords that 'are they so weak, 
impotent and coward that they cannot even 
save the honour of the widows of their fam-
ily? " they can. they will have to raise the 
sword. the Sati practice itself. 

With these words, I conclude. 

SHRIMATI MANORAMA SINGH 
(Banka) : Mr. Chairman. Sir, I fully support 
this Bill, brought by the government. The 
Government has taken an important step for 
the protection of women by bringing this Bill. 
Crores of women of our country will have the 
right to live with respect as a result of this 
measure. 

The provisions made by the Govern-
ment in this Bill are very important. The 
incidents of Sati which occured in Decrata 

today or also earlier, had ona thing in com-
mon. There was an important factor of pr0p-
erty behind them because after the 
husband's death, ·the relatives and family 
members consider the widows as a burden 
and therefore want to kill her, so that they 
have the right to her property. Raja Ram 
Mohan Roy opposed this custom, in Bengal 
when his sister .. in-Iaw Alok Manjari Devi was 
forced to commit Sati. 

He was deeply moved by this incident 
and he took this brave step. Surely, women 
are worshipped in India, but it is a matter of 
concern because they are worshipped after 
death, and not when they are alive. The 
woman is treated as goddess .• But what is 
this custom of worshipping her in the Sati 
temple a1ter she commits Sati. We are trying 
to eradicate this social evil and its glorifica-
tion through this Bill. It is a very important 
step in this direction. I appeal to all parties, to 
·cut across the barriers of caste. rom munity 
and creed and support this bill, thereby 
strengthening the Government. Every 
woman is someone's mother, sister or 
daughter and therefore everyone of us 
should support this important Bill which is 
protecting the rights of women. 

Mr. Chairman, I will like to submit two-
three points. Firstly, Deorala incident hap-
pened due to very low propagation of educa-
tion in Rajasthan. Women are illiterate there 
and that's why these type of incidents hap-
pen there often. SociaJ organizations and 
women organisations should be involved 
and the conscious people of that region, that 
community should also be involved in this 
work. The "!lost important thing is that 
through T.V. and seminars, public opinion 
should be built against the Sati practice. 
Laws in favour of women should be given 
wide publicity in villages. The women in 
every society should be made aware about 
their rights. Such incidents will always occur 
with them unless they are not aware of theIr 
rights. 
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Secondly, when the Deorala incident 
happened, what were the officials doing 
there? This law is mad. for those who en-
courage or glorify Sati but what has been 
done regarding those officials who were 
watching the spectade? There should be 
strict action against them. They should be 
suspended from service. Strict punishments 
should be given to the village level employ-
ees and police officers. By bringing this Bill, 
the Government has taken an important step 
in protecting the women. Thirdly, I would 
suggest that there should be no age-bar for 
those widows who want to eke out a living by 
doing a job or'business. 

With these words I conclude and thank 
you. 

SHAt VISHNU MODI (Ajmer): Mr. chair-
man, Sir, in a far off village in our country, 
innocent girl of 18 years was burnt alive. All , 
the political parties, women's organisations 
and mainly the media in the country reacted 
sharply and it led to an open discussion as a 
result of which today we bave brought a Bill 
which seeks to ban this social evil. I agree 
with Dr. Rajendra Kumari 8ajpai that th~ Sati 
Custom may have been an ancient custom 
but now there is no such custom. Deorala 
village, where the incident occured, is 30 
kilometres from my village. All such inci-
dents occured within the range of 30-40 
kilometres of Neem Ka Thana sub-division, 
where I live. 80-85 percent of sati cases in 
Rajasthan occured in this area, I congratu-
late the hon. Minister and the Hon. Prime 
Minister for having brought this Bill which 
seeks to ban this evil practice after due 
thought and consideration. But so far as the 
word Sati is concerned we have to go back 
into history. The meaning of sati was truth 
and penance. The reference to satis in our 
scriptures-whether Sati Savitri. Sati. Sita, 
Sati Anusaya, Sati Urmila, Sati Urna, Sati 
Usha or Sati Ganga has no mention of any 
on8 of them being burnt. As my predecessor 
said that Shiva's first wife was Sati, but she 

was Satl only by her name. No temple was 
raised on her ash.s. (Interruptions) She was 
not a widow, she did not commit Sati on the 
pyre of her husband. Since Lord Shive was 
insulted, she burnt herself. So far as the 
word Sati in our scriptures is concerned, I 
want to submit that sati means truth and 
penance. The Agni Pariksha through which 
Sati Sita went, was only a test. She was not 
burnt. So, to say, that the word Sati is not 
related to our scriptures, will be injustice to 
Hinduism. Accordihgtothebill, the definition 
of Sati is any -widow or woman who is 
forced to burn herself or buried alive ... .ln 
1829, when the bill came in Bengal, "the 
people in the name of religion tried to politi-
cise the issue and the same is being done 
even today. In the name of religion, a great 
leader of our country we shot dead. But have 
we brought any law against the practise of 
taking uAmrit'? So far as Sati is concemed, 
this word is signifies truth 'and penance in our 
cultur,. It is associated with religion. Some 
people are defiling it. They are burning wid-
ows for socia-economic reasons. In order10 
save themselves from such heinous crimes 
they use the word sati. 

So far as my knowledge of history is 
concerned. one collector in ~engal had writ-
ten to the Governor General about this prac-
tice and this is how this word came into the 
notice of the British Government. The Anti-
Sati Act was then passed in 1829. 

Sir, I want to submit that in our scrip-
tures the term sati is associated with truth 
and penance. In other words, it is linked with 
religion. let me cite an example. In Jodhpur. 
there is a widow who lived for 40 years after 
her husband's death but never took any food 
and survived on water and air. A few days 
before she died, she had even left drinking 
water. She died recently. In Rajasthan ear-
lier, only a few women were involved in 
women's org~nisations but since the Decr-
ala incident occured women in large num-
bers are joining them. There is a Sati temple 
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at Wala village. The district collactor issued 
orders to confiscate all offerings made by the 
people an that temple. On the top of that, 
orders have been issued to restrict people 
from going there. I belong to this area. When 
I got married, I and my wife were made to 
offer prayers in the Sati temple a~rding to 
traditional rites, as is the practice in our area 
before entering our house. During the festi-
val of Deepawali the women here drink water 
and eat food only after worshipping Sati 
Devi. ... (Interruptions) Some of them are Sati 
Sita, S~ti Savitri and Sati Urmila. Do you 
want to restrict people from worshipping 
them? I think the people are afflicted by 
this .... (Interruptions) .... 

Mr. Chairman, Sir, I feel that so tar as 
the question of burning anyone alivQ is con-
cerned, it is a heinous crime and therefore, it 
should be condemned strongly. I think that 
the Deorala incident was horrible and bar-
baric. But, I beHeve that you cannot deny that 
the word Sati signifies truth and penance in 
our scriptures. 

I am not opposing the Bill which you 
have brought and which provides for award-
ing stringent punishment for burning widows 
alive. I support it and would congratulate and 
thank the hon, Minister for bringing this Bill. 
In addition to this, I want to submit that the 
misinterpretation of the practice of Sati dur-
ing the British Rule should not be repeated. 
We should not play with the sentiments of 
one particular community. Efforts are being 
made to eliminate one community from the 
mainstream and this community is not only 
residi~g in Rajasthan alone but in all the four 
directions in the country. Besides, the issue 
is also being polrticised. I want to request 
that decisions should be taken after due 
considerations so that it can safeguard the 
interests of the country. 

With these words, I thank you. 

[English] 

SHRI N. V.N. SOMU (Madras North): 
Mr. Chairman. it is very sad that religious 
fanaticism, communalism and orthodoxy 
are raising their ugly heads again. It is only 
because we have not used effective reforms 
in various fields that they are raising their 
heads again. After independence, nO'radical 
measures were brought. Dr. Bal Ram 
Jakhar, the han. Speaker and MP from Sikar 
Parliamentary constituency in which Decr-
ala, the ·Sati Sthal' falls has expressed the 
view that the unfortunate incident could have 
been avoided if the Government agencies 
had acted on time. I endorse the view. The 
Speaker is reported to have said like that. 
This government is secular but at the same 
time, it should not patronage any particular 
religion. One Minister is reported to have 
welcomed the screening of Aamayana on 
television. If you partronise a particular relig-
ion, how is it possible to curb the supersti-
tious ideas which are prevalent in our coun-
try? 

I read in the newspaper with a lot of 
agony that tHree lakhs of people attended 
the sati ceremony. It seems that superstition 
is deep-rooted tn North India. Legislation 
only is not going to be sufficient; effective 
education, social reform and propaganda is 
needed more. Prevention isbetterthancure. 
Legislation is only an injection, but social 
education is inoculation. This Government is 
only giving injections instead of applying 
inoculation. I request the hon. Minister to 
think of inoculation and that will definitely 
deter the people from doing all these nasty 
things. 

In South India and particularly in Tamil 
Nadu, due to the effective propaganda of 
Periyar E.V. Ramaswamy, the mentor of 
Dravida movement, no such things have 
happened there. Periyar and Dr Anna paved 
the way for women liberation, equality and 
respect. The title 'Periyar' was given by the 
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WOtnen of Tamil Nadu for his untiring tirade 
against the social evils. Therefore, effective 
education for women is very imnortant. 

My leader, Dr Karunanidhi, even thirty 
years before as a play-wright in a Tam!l 
picture Devaki &aid in Tamil, which in English 
means that the superstitious idea that 
women should confine only to kitchen and 
bed room is no more valia now she is flying 
abroaafor education. That is the change of 
time. He wrote like that even thirty years 
before. Therefore, wome~ education should 
be ,intensified and religious instructions 
should not be taught in colleges and schools. 

Prof. Madhu Dandavate is reported to 
have said that if there exists any scripture 
containing sanction of sati, he would not 
hesitate to burn it in public. I welcome this 
and I join him in this. 

In Tamil Nadu, our late lamented 
leader, Dr Anna, while has was the Chief 
Minister, legalized all self-resped marriages 
retrospectively. Such social reforms should 
be introduced throughout India. 

Government abolished privy purses in 
1971, but still we have some fiefdoms-we 
have one maharaja here and one maharaja 
there. Since sati is primarily the royal martial 
custom, it can be effectively controlled and 
curbed when you wipe out t~ese fiefdoms by 
deconcentration of wealth. 

Not only effective implementatIon of 
legislation should be there, but to make this 
legislation more effective, there should be 
vigilance committees everyWhere.' These 
should be constituted in villages and every 
where so that they can check the recurrence 
of these nasty things and should help in the 
prevention of such heinous crimes. 

[ Translation] 

SHRIMATI USHA CHOUDHARI 
(Amravati): Mr Chairman, Sir, I would like to 
speak in my mother tongue Marathi. today I 
am reminded of lata Shri Aambhau Mhalgi, 
the opposition Member who used to speak in 
Marathi in this House. I lend my full support 
to Commission of Sati (Prevention) Bill 
which, is the result of the. commitment and 
efforts of our Prime Minister and Govern-
ment. 

In the preceding speeches, many refer-
ences were madeto mythology and r8ligiou~ 
scriptures. But a woman who is aspr1ing to 
enter the 21 st century, an ordinary woman in 
a village who is confined to the four walls of 
her home but who is anxious to move into 
21 st century is not bothered about what 
Manu says Qr what the teachings of the 
religion are. She is concerned about the 
treatment she receives at the hands of her 
husband, son or the society. That is why 
there is'lot of difference between the expec-
tations of woman in olden times and the 
expectations of women of present times who 
are standing on the threshold of the 21 st 
century. The questions that the women of 
present times are posing are entirely differ-
ent. 

When R~ja Ham Mohan Roy saw a 
women's hands and feet being tied down 
and then thrown into the funeral pyre, tears 
roo lied down his cheek. It led to a revott in 
this country and created great social awak-
ening. Sat; prevention Bill was passed and 
the evil was eradicated at that time. But the 
Incident which Ram Mohan Roy saw cannot 
be compared with Deorala incident. The 
movement which Raja Ram Mohan Roy fed 
created a stir in the country and led to wiping 
out of this evil. But it is regrettable that even 
after 40 years of independence and in spite 
of all progress in the sphere of education and 

* The speech was originally delivered in Marathi. 
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many other fields, a young girl was thrown 
into funeral pyre in Deonala and the society 
ramained a silent spectator. Though we 
have vigorousfy impl~manted 20 point and 
several other programmes of social w~llare, 
yet there is a section in our society which is 
bent upon exploiting the poor masses and 
indulges in corruption and obstructs our 
progress. We are taking several measures 
for the upliftment of adivasis. We have Min· 
istry of Woman's WeHare. Even then women 
are burnt. It only means that there is a 
section of society which is creating dissen-
tjon and coming in the way of progress. 
These obscurantist forces make a political 
capital of certain issues and we must deal 
with them very firmly_ 

A member of Opposition was question-
ing the achievement of our Government. 
The measures that our Govt. has taken for 
the upliftment of weaker section since inde-
pendence is in fact a separate topic of dis-
cussion . Ever since I became the Memberof 
Parliament. Our departed leader Smt. Indira 
Gandhi appointed many Committees for" 
amending anti dowry and other laws. After a 
lot of study, these Committees suggested 
amendments in order to remove lacunae in 
those laws. 

I am sure that 1hese problems cannot be 
tackled with the help of laws alone. An ordI-
nary women who has to live with traditlon& 
and religiOUS customs always thinks as to 
why any honour or credit always goes to man 
whereas any exploitation sacrifice or inJUS-
tice has to be tolerated only by women. Sati 
practice ;s one such evil to which women 
were subjected. Women are always consid-
ered as burden to family. One has to give 
dowery if agir: is to be married. If the financial 
position of her parents is poor, she is v~­
timised. Cruel and inhuman treatment 
makes women utterly helpless and then they 
have to become davdasi or adopt manbhav 
cult. Economic deprivation is the sole cause 

of hetw1isary and the cruelaociety under the 
name of religion and custom subjecte her to 
untold harassment which finally leads to her 
death. 

I request han. Minister Smt. Alva to take 
note of this plight of women. I may point out 
here that hon. Minister during the last 5 years 
was on many Committees which were c0n-
sidering amendments to several legislations 
and made a valuable contribution as an alert 
member and guide. 

Recently I visited a hospital. A women 
patient told me that Dearala incident had 
attracted a lot of publicity through press and 
other media. A Bill was also going to be 
passed' by the Parliament. But what about 
those hundreds of women who are burnt for 
dowery or on account of some other injustice 
everyday. Who will ventilate their grievance 
and find a solution to their miseries. 

Now I would like to expreS3 my opinion 
regarding some of the provisions of this Bill. 

It is mentioned in the Bill that a women 
who commits Sati would be punished. I am 
not prepared to believe that a women would 
voluntary commit Sati by blindly following , 
religious and social customs. Therefore, ti 
while we are applying" this provision we must 
be very cautIous. We must make a distinc-
tion between SUICide and murder. Killing a 
women by drugging her and she herself 
committing suicide are two different things. It 
is possible that the provisions of this Clause 
may be miSinterpreted and in laws or the 
relatives of a wtdow may shirk their respon-
sibility by saying that she herself committed 
suicide and they were not responsible. It has 
also to be remembered that women in our 
society cannot be courageous enough to 
make a public statement that they were .... 
harassed by their in-laws or relatives. There- ) 
fore, it is necessary to make this Clause 
more clear. 



117 ()omm/aJon -of Sill' AGRAHAYANA 24, 1'909 (SAKA) {Ptwv.} 811 118 

Under Claus. 7 of this Bill· power of 
demolition of any structure or temple has 
been given to __ State govt .. 1 may point out that 
Sat; memorial is not confi'leo to temples 
alone but some rich people support this 
cause and many forms of Sati memorials 
market. Therefore the State Govts much 
carefully find out whether there is Sati idol in 
such buildings and take appropriate action. 
H it is not possible to demolish such a struc-
ture at least its nature should be changed. 

I welcome the provision regarding spe-
cial courts. I only like to request that many 
women should be appointed as judges and 
members of this court. If such courts are 
dominated by men, I am afraid women will 
not be forthcoming in giving their explana-
tion. 

16.00 hrs. 

An hon. Member of the opposition sug-
gested that this offence should be treated as 
non-bailable offence, I fully support this 
suggestion. In many rape cases the crimi-
nals went soot free because it was a bailable 
offence. Therefore, in respect of this offenc~ 
it must be treated as a non-bailable offence. 

The provision regarding holding repre-
sentatives of the people as responsible in 
the event of their involvement in such an 
offence also deservl}s to be welcomed: 

I am very thankful to the women's or .. 
ganisations who highlighted Dearala- inci-
dent and mobilised the public opinion 
throughout the country. 

As I pointed out earlier econom ic depri-
vation is responsible for the plight of women. 
Therefore. it is necessary that women enjoy 
the share of their husband's or father's prop-
erty. The laws must be made more stringent 
so that women are not deprived of their due 
share in the property and they do not lose 

their source of livelihood. H this is ensured, I 
am quit~ sure all the crimea like prostitution 
or killing the women will be stopped. 

While discussing this BUI we should not 
make political capital of any issue. I again 
request the hon. Minister to conduct full 
enqu~ry jnto Dearsla incident and punish the 
culprits. If publicity is given to this I am quite 
sure it will be more deterfent than anY, law 
and it will create the impact in our society. 

With these_ words I conclude my 
speech. 

DR. CHANDRA SHEKHAR TRIPATHI 
(Khalilabad): Mr. Chairman. Sir, I do not 
want to deliver a long speech but by 
restricting myself within the ambit of the Bill, 
I want to offer two or three suggestions. 
There are no two opinions regarding the fad 
that the practise of Sati had never been a 
part of the Hindu refigion. It was just a con-
vention which was discouraged during the 
time of Raja Ram Mohan Roy and subse-
quently a law was made to ban its practice. 
Since then, some isolated incidents of Sat; 
have been occuring once in 4 or 5 years or 
even 1 0 years. The Dearala incident has not 
only shaken the people of this country but 
also of the whole world. I want to inform the 
hon. Minister that dowry deaths and bride 
burning are similar heinou~ crimes which 
occur in our country everyday. We come 
across incidents of bride-burning quite often. 
Sometimes women are tied with ropes and 
at other kerosene is poured over them. 
Therefore a comprehensive Bill should be 
brought in this regard. I think that if aware .. 
ness is created among the women in our 
country and a sense of responsibility devel-
ops in them once this law is passed, then 
perhaps thes,9 incidents of sati will never 
occur anywhere in the country in future. I 
hotle that after the Deorala incident, the 
people in our country will seriously think in 
this direction and ensure that it does not 
recur. Therefore, I demand that Government 
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should bring a comprehensive Bill in this. 
regard. so that hundreds, of widows like 
Roop Kanwar are saved. 

There is wrong pradice in our country. 
EverYone in our sOciety including our lead-
ers are responsible for perpetuating it. We 
frame very stringent and deterrant laws no 
doubt, but in every law, there are loopholes. 
It is like locking the gates of a prison and 
keeping the windows open. This enables the 
criminal to run away and move about freely 
in .our country. I will cite an e.xample. We 
passed the anti Dowry Bill in the House 
some time back and all of us strongly sup-
ported it. There is a provision in that Bill that 
if a politiCian is involved in a dowry case he 
will be barred from contesting elections, but 
there is no provision for the bureaucrats. 
I.A.S. I.P.S. and I.F.S. officers have been 
exempted and they can ask for any amount 
of dowry. After all, why do we allow them to 
play with our laws? Why are there'so many 
loopholes? Our Constitution guarantees 
equal opportunity to all. ff this is our aim, then 
we should make efforts in this direction ear-
nestly. 

I am glad that Section 8 of the People's 
Representation Act has been amended to 
provide for barring a politician from contest-
ing elections for 5 years in case he is ac-
cused or found guilty of, being associated 
with the sati incident. Sir, I think that this 
provision is also inadequate. I want that such 
politicians should never be allowed to con-
test election throughout .their life timEt. Be-
sides, there should be a provision that if a 
retired officer is involved in a sati incidEtnt his 
entire pension should be confiscated. If an 
officer serving in the Indian Administrative 
Service is involved in such an inddent, he 
should· be dismissed from service. Our laws 
should not be discriminatory. The legal sys-
tem should provide similar punishm~nt to all 
for similar crimes. 

Great scholars, experienced and ca-
pable person~ from all over the country are 
present in this august House but I regret to 
say that even today we extend such sugges-
tions which encourage discrim ination." If han. 
Choudhuriji does not take it otherwise. I 
would like to suggest that an atmosphere 
conducive to national harmony and integra-
tion should be developed so that Hindus 
have faith in Muslim.s, Muslims have faith in 
Hindus, the Scheduled Castes have confi-
dence in the Thakur Communhy and there is 
mutual harmony emong other communities 
also. 

Country will disintegrate if the demand 
is made that the cases of particular castes or 
community should be heard by the judges 
belonging to their respective castes or 
community. Country will then be torn to 
pieces and the talk about national integrity 
will be reduced to a joke. Sir, very humbly I 
submit that after becoming members of this 
august House, all of us must treat whole of 
the nation as our country and all the people 
as our brothers and sisters. We must de-
velop confidence in each other. It is really 
painfultothink that one could get justice from 
the judge of one's own caste or community. 
It is most unfortunate if we make such stale-
ments in tllis august House. 

Sir, we are here making discussion 
about special courts and I say with confi-
dence that setting of special courts do not 
matter at all in the country t it only matters that 
Sati incidents do not occur in future. So 
Special Courts may not serve any purpose if 
the cases will nol be there for hearing. In the 
absence of time-bound e"ecut;on of laws we 
are not able to exercise a check on bride 
burning, dc.wry death and other such inci-
dents, so if the Government wants to set up 
Special Courts, then all these things should 
also be brought in the purview of Special 
Courts. Sir, I would like te highlight on inci-
dent which reflects an attack on judiciary. It 
is in English. It's translation may distort the 



121 Commission of Sst; AGRAHAVANA 24, 1909 (SAKA) (Pr.v.) Bill 122 

meaning, tf:'erefora I will tell it in English 
only:-

[Eng/ish] 

A gentle lady went to a Judge and 
complained that her husband had be@lten 
her brutally by disfiguring her face. The 
Judge looked at her face and asked her: 
"Gentle lady, when did this incident occur?" 
The lady replied: 'Sir, today.' The Judge told 
her: ''There is no marl< of injury on your face'. 
And the lady replied: 'Sir, I have got two 
witnesses.' 

Now, the entire story is based, in our 
democracy and our judicial system, on two 
witnesses, and it is very difficult for anybody 
to produce two witnesses, on whose evi-
dence. that accused may be punished. So, 
that is the difficulty we are facing in ,our day-
to-day lives, as regarded the implementation 
of the various laws framed by this august 
House. 

[ Trans/ation] 

Sir, I would like to State one more thing, 
please give me one minutes more. There is 
no justification forgiving rewards to Police by 
State Governments for apprehending soma 
big culprits by them, because it is 1hei~ duty 
to check crimes and apprehend criminals 
and for this only they are provided with all 
facilities and salary by the Governmef' '. But 
no provision has been made in this Bill to 
provide for giving reward to any brave village 

I 
boy, who might risk his life or. receive such 
injury which crippled him. in preventing such 
incidents, if the" Police and Collector are 
informed late because ~ is not his duty and 
provision must be made for rewarding per-
~ons who take initiative to prevent Sati. . 

It is a long story to State as to when and 
how Sati system came into existence. I thank 
you for providing me an opportunity to spe'ak 
on this topic. 

[EngHsh! 

SHRI PIYUS TIRAKY (Alipurduars): I 
support this Bill. But I wonder on the wisdom 
of this govemment because the government 
is expecting that such cases will come in the 
near future and again and again. In this Bill 
a provision il ~her8 to give punisHment to the 
guilty persons· who have committed an of-
fence or who are likely to commit an offence 
or abetment has been done or something 
like that has been done; it will be done only 
after the comm~m9nt of an offence. But the 
government should knQw that it is not a 
preventive Ad; it is supposed to be an Act 
which is coming now and will punish the 
guilty persons, th~t is all. Now that will oon-
tinue just like any other crime. This is the 
wisdom of the government. If the govern-
ment had any wisdom they would have 
brought a preventive Ad which would pre-
vent an action. Government should first 
commit that no funeral right would be per-
formed without the presence of the police. 
You could have said like that. But there is 
nothing like that. .. that is why I am not speak-
ing on the Bill; I am speaking on the preven-
tive measure. 

The social custom, this sati i~ followed 
by the religious background, social back-
ground, sometimes the pratha also So, how 
to prevent this ptatha which is coming out of 
social background, religious background 
and some prathas also? So, the government 
first should bring out su~ measures which 
should prevent all these prathas, how to 
check that these prathas should not occur 
any more. This is the first and the last what 
has been happened in Oeoral8. In that way, 
government should first bring out preventive 
measlJres how to check them. 

Ta~e the case of a marriage system. 
Suppose both the lovers die. Who will be 
punished then? That is aJso a kind of pratha. 
So, there is social discrimination. I fall the 
marriages today are registered in the court, 
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then there will be some prevent iva measure. 
Legal marriage should only be allowed when 
they are registered. Then perhaps dowry 
pratha. other prathas and so many social 
systems can be checked. This Bill will punish 
the culprit only; it will not prevent an act to 
happen. That is why you have to bring pre-
ventive measures so that these incidents 
would not occur in India at all and the Deor-
ala incident is the first and the last one. So, 
you should bring a comprehensive Bill for all 
the societies, a common social law. 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RAJEN-
ORA KUMARI BAJPAI): Public opinion will 
only prevent it. 

SHRI PIYUS TIRAKY: I am telling you 
that this government is expecting that such 
things will happen and when they happen 
then this law will punish the culprit; that is all 
you have done. But I am saying that such 
incidents should not happen any more and 
the law should be made .~n such a way that 
there will be preventive measures rather 
than punishing a culprit after the incident has 
taken place. 

I am requesting the Government to 
begin with the preventive laws, the social 
customs, or the marriage customs or dowry 
deaths etc .. Also, the presence of the police 
at the funerals must be made a must and the 
priests must not be allowed to perform them 
without the police. 

[ Translation] 

Burn, Bury do anything you feel like but 
Police must be pr~sent at funeral site. 

[English] 

Then only you can prevent. 

I am once again appealing 10 the wis-

dom of the Government that conditions 
should be created that this law need not be 
used at all. That is why I am again and again 
appealing to the wisdom of the Government. 

[ Translation] 

SHRI C. JANGA REDDY (Han-
amkonda): Mr. Speaker, Sir, I am grateful to 
you for providing me an opportunity to speak 
on this topic. I rise to support this Bill. The 
Sati incidence of Rajasthan is one that has 
not been seen by us earlier. With such inci-
dents our heads hang in shame. This Bill 
should have been brought forward much 
earlier but still I support it. This matter is 
pending before Rajasthan High Court at 
present, because there was some dispute 
about it. 

All the provisions made in this Bift are 
very useTul. Any person abetting S.ati will 
also be persecuted, it is a good provision. 
Provision debarring persons from contest-
ing elections js also a good one. 

I would like to bring to your notice that all 
the acts like Sharda Act, Marriage Act which 
have so far been enacted in this regard are 
not being implemented properly. Instruc-
tions should be issued to Officials for their 
proper implementation. Similarly, steps 
should be taken to eradicate the dowry sys-
tem. 

With these words I conclude my 
speech, while lending my support to this Bill. 

SHRIMATI USHA THAKKAR (Kutch): 
Sir, I rise to support the Prevention of Sati 
Bill. Neither the religious scriptures nor the 
'vedas' support the practise of Sati. I~on. 

Members have cited a lot of examples in this 
connection. I will not take much time of the 
House on speaking dn this subject. 

When the victorious army made the 
beautiful queen of Rajasthan, Padmini Devi, 



125 Commission of Sati AGRAHAYANA 24, 1909 (SAKA) (PI'fW..) BiB 126 

as a target of their lust, then around one 
thousand other beautiful women sacrificed 
their lives with Maharani Pad mini Dev; to 
fsaV8 their honour. This heroic deed ·on part 
of our mothers later on turned to be a curse 
for us. I mean to say that those revered 
mothers sacrificed their lives to save their 
honour, but by a coincidence, it was later 
glorified as a religious act. Women are by 
nature very emotional. They were imbibed a 
lesson from their very childhood that 
commission of Sati is a religious ad. But 
every since our respectable Mrs. Indira 
Gandhi became the Prime Minister, the la-
dies of our country have awakened. Yat 
-,mee in a while some such incidence does 
take place. 

The provision made in this Bill th~ ti a 
woman tries to commit Sati, then her rela-
tives are bound to prevent her from doing so, 
is a welcome step. I also want to thank the 
Government for awakening the women 
through tha medium of T.V. I request hone 
Mrs. Alva to agree with whatever steps hone 
Mrs. Bajpai has suggested with regard to do 
away with the custom of, dowry. 

SHRI KAMMODILAlJATAV (Morena): 
Mr. Chairman, Sir, various hone Members 
have given very good suggestions in the 
House but one thing has been left out . A 
numberof members said that the veda saip-
tures do not contain any incident of a widow 
commiting sati but in fact in the Ramayana 
there is the incidence of Sulochana who 
commits satL Even today ad of Sulochana 
performing sati is staged in Ramlila in North 
India Therefore, my submission is that the 
couplet which. describes this Incidence of 
Sulochana commtting sati, should b8 omit-
ted from the Ramayana. 

I suppor1. this' Bill. 

[English] 

THE MINISTER OF STATE IN THE 

DEPARTMENTS OF VOtmi AFFAIRS 
AND SPORTS AND WOMEN AND CHID 
DEVELOPMENT IN THE MI~ISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): Sir, I am 
grateful to all the Members who h.av8 sup--
·ported the Bill. Some Members have ques-
tioned our wisdom, some have questioned 
the delay and some others have come out 
with conaate suggestions and amend-
ments.1 am grateful for all the advice that has 
been given to us. 

I would like to point out the reason why 
this SUI has been brought on the last day' of 
the Se~sion. A commitment was made by 
the Home Minister in the Consultative 
Committee for Home Affairs- that this Bil 
would be brought before the Parliament 
during this Session and he had also made 
commitments thatthera wouklbe discussion 
with the leaders of the opposition and ,the 
draft would ~ brought. As you know, aftar 
the Rajasthan Ordinance, some matters 
were pending in the Court. Therefore, we 
self that once all thesa issues ware settled, 
we would be able to com. before the Parlia-
ment with a comprehensive BiD. I would ,flke 
to say that the draft wh,ich we have now 
brought before the House is definitely an 
improv~ment on the Rajasthan Ordinance 
which was passed by the Rajasthan Assem-
bly. in the last month. 

PROF. MADHU DANDAVATE: It could 
still be-improved. 

, SHRIMATI MARGARET ALVA: Sir, we 
do agree thallaws can always be improved. 
We did not say that this is the last word of any 
law and with experience, we can come bad< 
for amendments and so on. Some Members 
have said that we have woman's organisa-
tions, who are experts on the question of sati 
and we shOuld have consulted them. I don't 
think thera is anybody or any organisation 
which can claim to be an expert on this 
subject, because this act of sati which was 
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committed in Deorala came as a shqck to the 
whole nation. Therefore, we are prepared, 
as has been suggested by some Members, 
to take suggestions from the Women's Or .. 
ganisations if they can improve on the legis-
lation. As far as implementation part is con-
cemed, we need the cooperation of every-
body and it cannot be fully the Government's 
responsibility. Sb, we have made provisions. 
for instance, a Bill was passed in the Parlia-
ment, for Family Courts four years back. 
How many State Governments including the 
opposition State GovernMents have set up 
the Family Courts? A lot of woman problems 
would have been sorted out through the 
Family courts with counselling and other 
provisions which have been made in the 
Central legislation. We have been repeat-
edly writing to the Chief Ministers asking 
them to set up the Family Courts. Again, we 
gave a special status to Women's Organisa-
tions in the Dowry Amendment Bill and in 
other legislations for registered voluntary 
organisations to be notified and to be in-
volved in the process. I have reports from the 
State Governments that they are not able 
even to get Women's Organisations which 
they can notify at the district level. So, there 
are very various problems. It i~ not that only 
my Department or the Government is re-
sponsible for the implementation; various 
agencies have to come into the process of 
making the legislation meaningful. So, don't 
think that by passing or piloting this Bill, I can 
ensurEt its implementation. 

16.24 hrs. 

[SHRI SHARAD DIGHE in the Chai~ 

With regard to the main suggestions, I 
would like to say that I do agree that the 
whole problem of sati or of other evils are 
connected with the stat'us of woman in this 
country because of religious justification or 
social evils or various other factors. But I 
think, we have now reached a stage where 

we are, as a nation. committed to improve 
the status and give equality to women in all 
fields. 

One of the suggestions that has been 
made fs about the question of the victim 
itseH. I would like to point out that section 309 
of the IPC deals with attempt to commit 
suicide. And all courts upto now have held 
that attempt to commit sati is an attempt to 
commit suicide. Upto now when there was 
no other legislation. this has been the cfause 
under which all sati or rather all attempted 
sati incidents have been dealt with. There 
are finding~ of the courts which have said 
that it would amount to attempt to commit 
suicide. Unless we are prepared to punish 
an attempt to commit the crime, I cannot ask 
you to punish those who abet the crime. And 
here we are talking about very severe pun-
ishment for those who abet in the commis-
sion of sati. 11 you say that the attempt 'to 
commit suicide or commit sati is not a crime, 
then how do you say that abetment at 
committing sati is a crime? And now we have 
introduced life improsonment or death pen-
alty for such abetment. Therefore, it be-
comes very necessary for us also to con-
sider some kind of punishment for an at~ 

tempt at sati or suicide. 

SHRI INDRAJIT GUPTA (Basirhat): 
This is conS'idered to be murder and not 
suicide. 

SHRIMATI MARGARET ALVA: If it is 
murder, then it becomes totally different. It 
becomes a crime and we have, therefore, 
provided for death penalty. 

SHRI DINESH GOSWAMI: Your state-
ment of Objects says that it will be treated 
under section 309 of IPC. That is the main 
point ......... ( Interruption) 

SHRIMATI MARGARET ALVA: Please 
give me a chance to explain. I do agree and 
we have ourselves said in the Objects and in 
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the EXp,itllaUon that a woman who is res- ~HRIMATI MARGARET ALVA: Whar-
cued from the funeral pyre of her husband is ever there is a sati case, she is bound to be 
certainly not in a fit condition, perhaps, even put 1" the box. bound to be examined, cross 
to know what she was doing very often or examined because evidence has to be led 
because of fear or psychological pressure· and she is going to be the prime witness one 
she was compelled to.do it or because she way or the other in every trial of on sati. You 
had no alternative. We qp agree that there cannot have a trial without having this girl. 
are various circumstnces because of which innocent as she may be, for what has hap-
she might have been compelled or it is.most pened. How can you know what has hap-
often-in 990/0' ·cases-she does it simply paned unless she is examined? So. there is 
because there is no way out of it. It is an no way by which' you can prevent this. I 
~offence under the Penal Code as an aHempt. realise that this hapless, perhaps, helpless 
As a protective thing we have said 'maxi- girl which is bound to be questioned in the 
mum of one year imprisonment'. Even this. t courts for investigation purposes. But the 
am prepared to concede, could be reduced, point is that we have also discussed that it 
because most courts. when they deal with might become necessary for the court that 
this matter, do not ever sentence a woman to she might be held and there may be circum-
one year. It is always eitherto the rising of the stances when the girl may have temporarily 
court or just a kind of thing that the court to be removed from the immediate environ-
takes. But we have added a proviso there ment in which she is and put her into a home, 
which makes our intentions very clear. Pro· in different custody, in order to p'rotect tier' 
viso to section 3 says: from what may follow after she, has been 

"Provided that the Special Court trying 
an offence under this section shall 
before convicting any person t take into 
consideration the circumstances lead-
ing to the commission of the offence, 
the act committed, the'state of mind of 
the person charged of the offence at 
the time of the commission of the act 
and all other relevant factors." 

This Proviso gives total discretion to the 
court to consider this offence on a different 
level altogether. That IS why, I do not think, 
there is any fear that a girl. who IS rescued, 
they are straightway going to ,send her to 
jaiL .... 

SHRt DINESH GOSWAMI: But she will 
be convicted. The court ,has the power to 
reduce the sentence, but she will be con-" 
\licted. 

SHAI INDRAJIT GUPTA: She will be 
subject to trial. 

forcibly rescued or after she has been pulled 
out of the fire or prevented her from being 
burnt because of the other pressures. The 
court would then place her in custody, place 
her in a home,away from the family for some 
timetogive herthe necessary protection and 
it would help the court to do that. 

SHRIMATJ GEETA MUKHERJEE: 
Why don't you at least include the word 
'compelling' before the word 'circum-
stances' and say, IlcompAlling circum-
stances"'? ' 

MR. CHAIRMAN: You can' ask her 
when you come to the amendment to the 
clauses. 

SHRIINDRAJIT GUPTA: Sir, it is ac-
cepted in regard to the question of circum .. 
stances. Why not say 'compelling circum .. 
stances', if any? 

SHRIMATI GEETA MUKHERJEE: 
Because we wanted to omit that clause. This 
Is the difficulty. 
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MR. CHAIRMAN: AI-that stage you can 
say. 

pROF. MADHU DANDAVATE: At that 
stag., you may say that those in favour may 
say 'Ayes' and those against may say 'No'. 
the amendment is lost. 

MR. CHAIRMAN: Why do you antici-
pat. so? 

SHRIMATI MARGARET ALVA: Sir, the 
other point which has been made is about 
the period 01 2 years. I think they are mis-
understanding this. We are not exempting 
any temples or structures, how~ver old or 
howsoever new. Rajasthan Government 
Ordinance did maka an explanation. 

SHRI RAM SINGH VADAV (Alwar): 
That is not in the Ordinance. 

SHRIMA TI MA~GARET ALVA: Origi-
nally it was in the Ordinance. Section 10. It 
was struck down lattlr and now it has been 
delated. Therefore, all exemptions which 
had been given in that Ad have now beoome 
invalid. There are no exemptions. In that 
sense this is an improvement on the original 
Rajasthan Ad ~US8, hare W9 have said 
that in regard to structures there is a dividing 
line .. You may say why should there be a 
dividing line. It is because there has to be a 
cut-off stage and the strudures wtUch have 
existed for 20 years or more would be dealt 
with by the authority of the State Govern· 
ments while those which have existed for 
lass than 20 years would be dealt with by the 
Coledor or the District Magistrate at the 
local level. as the case may be. Under 20 
years means immediately after this, may be 
today I or tomorrow or yeSterday whatever it 
is. ButthoM which have been thare for more 
than 20 years wi. b& dealt with undar orders 
of the Stat. Governments. That is the-only 
classification we have riiade. The,. is no 
exemption for those temples or the struc-
tures which have been existing for marl than 

20 years. I think· this has been clarified and 
there is no misunderStanding. 

Sir. the other point which has been 
i' 

repeatedly made is about the VIgRlance 
Committee. Now, the rule making power bt-~.,. 
there and there are Social Welfare Organ ... ~ 
isations and you will agree that in every 
district in the tountry, there is really a prob-
18m of this kind of practice .. Therefore. in 
districts where there is a problem, it is upto 
the local Collector for setting upcommittees, 
women;s organisations, voluntary bodies 
etc. for creating public opinion and for pre-
venting this kind of repetition of crime. The 
other point that was made is about the 
amendment given by Shrimati Geeta 
Mukherjee and my colleague. Shrimati R~ 
jendra Kumari Bajpai, about the word "inten-
tionally' in Section 4, Clause 2(d). We are 
accepting this amendment and we feel that 
that should be brought into the purview of 
crime and anybody who gets involved, 
whether it is intentional or nol, must pay the 
price and this amendment we are 8fXepting. 
(Interruptions) Whatever is possible and 
reasonable we are trying to accommodate 
and letma also say that we have had, not we, 
but there was a discussion with Leaders of 
the Opposition when the draft was circu-. 
lated, was placed before you ..... . 

SHRI BASUDEB ACHARIA (Bankura): 
The draft was not circulated at that time, only 
the salient features of the Bill. 

SHRIMATlMARGARET ALVA: Okay. 
The main features were discussed with you 
and there was no possibility after that again 
of circulating the draft because it was after 
consultation with you ... 

SHRI DINESH GOSWAMI: The 1 draft 
has been changed. In the draft. in Sectio~~ 
the Word VoIuAiary' was there. Now yOu 
have changed that draft without consultation 
with us. 
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SHRIMATI MARGARET ALVA: That 
may be so. There must have been reasons 
why t if necessary, one or two words have 
bean changed, but they were di80ussed with 
Mr. Chidambaram. He will probably clarify 
this. (Interruptions). 

Sir, there is one more point and that is, 
it was repeatedly said that this Act is meant 
only to come into operation after the crime 
has been committed and we have no provi-
sion for preventing it. I would like to point out 
that Section 6, that is, part III of this legisla-
tion makes substantial provision giving 
powers of prev~nting the crime when there is 
either a threat or information that such an 
event or crime is about to take place, and so 
the prohibition clause is there and I would 
like to say that as far as the question of be~ng 
cognizable and non-bailable is concerned, 
there seems again to be some misunder-
standing because for any crime the punish- , 
ment is of seven years imprisonment or 
more, life imprisonment or death penalty 
which is automatically cognizable and non-
bailable. We have not mentioned it here, but 
theI.P.C. provision automatically come into 
being and therefore, .......... . 

SHRI SOMNATH AATHI: Cr.P.C. 

SHAIMATI MARGARET ALVA: Yes, 
Cr. P.C.I am sorry.lthank you for correcting 
me. It is Cr. P.C. AI d therefore, it is both 
cognizable and non- )ailable and therefore, 
about this doubt that was' raised, I think you 
are satisfied. 

DR. PHULRENU G.l)HA: Sir, I WOuld 
like to know ....... . 

MR. CHAIRMAN: Let her finish. Then 
you can ask. 

MaQam, please complete your speech. 
Then I will allow her to ask. 

SHRfMATI MARGARET ALVA: Yes, I 

am just answering. One minute. 

Sir. ona of the Members said that this 
law was baing' ~egisfat8d against one par-
ticular community or that th~r8 was isolation 
of one QOmmunity in a particular part of the 
country. I wish to go on record that this is not 
so. This practice or what~ver you call it, I call 
it a crime, is not limited to any particular 
community or caste or to anyone particular 
part of the country. As you know, this ;s 
practised by various communities and has 
been done at different times and this will now , 
apply to the entire country without any ex-
ception and therefore, there should be no 
feeling that it is aimed at anyone particular' 
community or anyone part,icular sed. (In-
trruptions). 

Sir, there is a question that has been 
raised of rehabilitation of widows, which is 
not directly connected with any provision 
here. I do want to say that this is a matter 
which Concerns many of our Departments 
and not only our Department, but also the 

t 

social welfare organisations and others. As 
I have already said earlier, the Rajasthan 
Government was the first to announce 1hat 
employment of widows in Government serv-
ice would not be covered by age limitations 
any more and that their employment does 
not have to be done through employment 
exchange. This was done immediately after 
this had happened, and I have takan this 
Order of the Rajasthan Government imme-
diateJy and sent it to all the Chief Ministers in 
the country with an appeal that they may also 
implement similar orders in their own States 
and I.hope that the Members of Partiament 
will bring in enough pressure to see that the 
Opposition States will _Iso follow it up and 
see that the orders are ~pass8d by the State 
Governments' like the Rajasthan and one or 
two other governments have done. 

SHAI RAM SINGH YADAV: Bu~\th8re 
should be provision for providing mainte-
nance to a widow till she gets r.&gular em .. 
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[Sh. Ram Singh Yadav] 
ployment in Govemment SlfYictJ. 

MR. CHAIRMAN: Afterwards. let her 
complete her speech. 

SHR1MATI MARGARET ALVA: One 
other point which has repeatedly been made 
is that of the definition of 'Iglorificatio,,". The 
Members have pointed out that things like 
films, video recording, pictures and so on 
have not been included in the definition. I 
would like to point out that this definition is 
not exhaustive; it is only illustrative. We have 
here specifically said, "and anything else". 
We :"Iave made it wide enough. But besides 
that .. some others have pointed out that 
"doflation" has been left off. tt is not so. 
Donations would come under the definitton 
of "glorification" because money, or dona-
tion of any kind would be support to the 
cause. As far as the other things video films 
and so on are concerned, we have brought 
them under the phrase "propagating the 
practice". It is propagating in any form, 
through pictures, through statues or through 
images or whatever it is. We have made it not 
really exhaustive but we have made it illus-
trative and as far as possible, I think, all the 
things that you have mentioned have been 
covered under this difination. 

PROF. MADHU DANDAVATE:Just like 
Kesavanand ju~gement. 

PROF. N.G. RANGA (Guntur): When 
rules are made, you mention these things. 

SHRIMATI MARGARET ALVA: We 
have made that provision in the Act itself, 
both for the special court to be set up and for 
special prosecutor wherever necessary, as 
well as for the rule making power. As we 
have said, this would come into force imme-
diately. We will make rules and we will an-
nounce them. But the actual enforcement in 
each State would become the responsibility 
of the State Government. We have no prob-

lem. We are anxious to implement it, as 
quickly as you ara. Thera is no delay on this 
ground. We are already working on the draft 
rules and the moment, the two Hoses have 
passed the Bill and once the Act comes Into 
force, the rules will be announced. 

So, on the first part of it. Le. definitjon of 
Iisati" itself I it is again an improvement on the 
Rajasthan Act definition because, after that 
was passed, it was brought to our notice that 
there were cases where women were some-
time buried not just burnt. We have had 
cases where women is burnt, not necessar-
ily with her husbC!nd, sometimes w~h her 
step-son, with her brother or another rela-
tion, sometimes; with some object. If the 
hus ... and had died somewhere far away, 
either with his ashes or clothes or other 
belongings, she was burnt. To cover all 
these things, we have not made it only the 
"widow" but we have said any woman and 
her relative or other objects to make it as 
wide as possible, so that nobody escapes 
because of the loopholes. 

PROF. MADHU DANDAVATE: Other 
objects include "Iover" also I 

( Interruptions) 

AN HON. MEMBER: He has that 
memoryl 

SHRI DINESH GOSWAMI: What have 
you done that Mr. Dandavate is threatening 
to commit "sati '1 

SHRIMATI MARGARET ALVA: There 
are quite a number of amendments which 
have been 'Suggested. We have gone 
through, at least studied all of them. I think, 
I have answered most of these points, in the 
course of my speech. As I said, I am myself 
moving a few amendments, as the clauses 
come up. The main among them, is about 
the words-instead of just 1& a person commit .. 
ting such sati", we are putting "in respect of 
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whom sati has been commltted-. It is substi· 
tuted because, "person committing the satl" 
would smack of totally voluntary sort of act. 
Therefore, we are changing it to llperson in 
respect of whom sati has been committed" 
$0 that, it is a crime against woman and not 
something she had voluntarily committed. 

There are one or two consequential 
amendments which I will move, as th·e 
clauses come up for consideration. With 
these words, I once again thank you for your 
support and seek your cooperation in imple-
mentin,g this measure. 

MR. CHAIRMAN: The question is: 

"That the Bill to provide for the more 
effective prevention of the commisson 
of sati and its glorification and for 
matters connected therewith or inci-
dental thereto, be taken into consid-
eration'-

Ths Motion was adoptsd. 

MR. CHAIRMAN: Tne House will take 
up clause-by-clause consideration of the 
Bill. 

CLAUSE 2 (Definitions) 

MR. CHAIRMAN:forclause2, there are 
amendments by Shri IndrajitGupta, Shrimati 
Geeta Mukherjee, Shri Narayan Choubey, 
Shri Ramashray Prasad Singh and Shrimati 
Margaret Alva. Shrimati Geeta Mukherjee, 
are you moving your amendment? 

SHRIMATI GEETA MUKHERJEE: 
Yes. I am moving. 

MR. CHAIRMAN: Shrimati Bibha 
Ghosh Goswami, are you moving your 
amendment? 

SHRIMATI BIBHA GHOSH 
GOSWAMI: Yes. I am moving. 

MR. CHAIRMAN: Shrimati Margaret 
Alva, are you ;moving your amendment? 

SHRIMATI MARGARET ALVA: Yes. I 
am moving. 

MR. CHAIRMAN: Shri Inderajit Gupta. 
He is not present. Shri Geeta Mukherjee. 

SHRIMATIGEETAMUKHERJEE: Sir, I 
beg to move: 

Page 2 

(i) after Iin9 11, insert-

(iv) the manufadurig or selling of 
pictures, pamphlets, videos, 
cassettes or other material 
perpetuating the memory of 
sati or attempting to glorify sati 
per S9, or" 

(ii) line 12 

for "(iv)" substitute M(V)" (15) 

Page 2,-

After line 16 insert-

"(vi) donating or selling land for the 
purposes stated.in sub-clause 
,(iv) or bsing a member of a 
trust or fund or donating to a 
trust or fund which has one of 
its aims, the perpetuation or 
glorification of SatL" (16) 

The hone Minister has given an advance 
reply saying that all these are covered. But 
even then I am moving this amendment 
because this is one of the very popular and 
very wide form of glorification. That is why, I 
thought that this should be specifically 
mentioned. I have mentioned it specifically. 
That is why I have to mention it and I think still 
it should be mentioned. 
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SHRIMATI B1BHA GHOSH 
GOSWAMI: Sir, I beg to move: 

Page 2 

After line 16 insert-

"(V) donation of funds or donation 
of land;" (21) 

I want to move this amend-
ment to the Bill about the 
donation of funds or donation 
of land. the hen. Minister has 
explained but still it should be 
there. It should be mentioned 
clearly. 

MR. CHAIRMAN: I put amendment 
Nos. t5 and 16 moved ~y Shrimati Geeta 
Mukherjee to the vote of the House. 

Amendment Nos. 15 and 16 were pUt and 
negatived. 

MR. CHAIRMAN: I put amendment No. 
21 moved by Shrimati Bibha Ghosh 
Goswami to the vote of the House. 

Amendment No. 21 was put and nega-
tived. 

Amendments made: 

Page 2, line 3,-

for"Whether committed" substitute-

·whether such Sari was. committed" 
(27) 

Page 2, line 17-

fo" lithe burning" substitute ·1he ad of 
burning" (28) 

Page 2, line 29,-

for "person committing Satr subs,;-
tute-

·'person in respect of whom Satf has 
been committed, (29) 

[SHRIMATI MARGARET ALVA.] 

MR. CHAIRMAN: The question is: 

"That Clause 2, as amended I stand 
part of the Bilt n 

The Motion was adopted. 

Clause 2, as amended, was added to the 
Bill. 

CLAUSE 3 (Attempt to Commit Sati) 

MR. CHAIRMAN·: There are amend· 
ments of Shri Dinesh Goswami. Are you 
moving? 

SHRI DINESH GOSWAMI: I am mov-
ing. 

SHRt SHANTARAM NAIK (Panaji): I 
have given one application under 345. Be-
cause the time for the requisite notice was 
not given, I have made a request for waiving 
of that notice period. 

MR. CHAIRMAN: I am sorry. Thetime is 
not waived and the rule which you are quot-
ing is not applicable. Your amendment is not 
being referred to me. 

SHRI SHANTARAM NAIK: What is that 
amendment? 

MR. CHAIRMAN: There is no question 
of what is that amendment. The amendment 
is not in time. 

SHRt SHANTARAM NAIK: Therefore, I 
have asked for condonation of delay and 
waiver of motive. the matter relates to 
women. 
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SHRIMATI MARGARET ALVA: I have 
no problem. 

MR. CHAIRMAN: The hone Ministar has 
no problem. I will put it to the House that the 
delay in moving this amendment be con-
doned. 

MANY HON. MEMBERS: Yes. 

SHRI SHANTARAM NAIK: Sir. I beg to 
move: 

"Page 2. line 41, for the words "One 
yea"-, substitute the words ·six 
months". (35) 

My reasons are these. Sati is sought to be 
provided here with one year imprisonment. 
In fact, personally I would say that there 
should be no punishment. 1'1 this amend-
ment. I am seeking to reduce that punish-
ment from one year to six months. 

SHRIMATI MARGARET ALVA: Sir. I 
am prepared to accept that amendment. 

SHRI DINESH GOSWAMI (Guwahati): 
Sir, I beg to move: 

Page 2, line 39.-

after "sati" insert-

"without any resistance on her own 
part" (10) 

Page 2,-

after line 41, insert-

"Provided that if the person attempting 
to commit Sati is not in a state of mind 
to offer resistance, it shall be deemed 
that she offered resistance". (34) 

Sir. I am moving these amendp1ents at' 
Clause 3. In fact. after the amendments that 

have been introduced by Mrs. Margaret 
Alva, qlause 3 looks vary pecuHar because 
in all other Clauses. now you have cha. 
the words-instead of ·committing sati- you 
have substituted the words "person in re-
spect of whom Sati has been Committee .. -
indicatfng thereby that we do not accept tha 
position where Sati is really committed by 
the person concerned. Now. the effect of 
Claus~ 3 is that where a person is put into the 
burning pyre. the offence is committed 
against her, she does not commit any of· 
fence. In fad, the object in this Bills makes it 
very clear. She does not commit any of-
fence. An offence is committed against her. 
But I appreciate the difficulty that unless we 
make it an offence, abetment cannot be 
made an offence. That is why, Mr. Chidam ... 
baram will bear me out, when we had a 
discussion the word voluntary' was there. 
We wanted that those persons who voluntar-
JIy commit Sati, they will be covered under 
that act. Then the problem arose that we do 
not agree to the concept of voluntary Sati. 
We do not accept it. Now. the position will be. 
as you have said, that a girl who will attempt 
to comm it Sati which is an involuntary act. 
forced upon doing so by her relatives, she 
shall have to go for trial. She will be con-
victed. The Court has the power. You have 
accepted the amendment. The limitation of 
sentence will be six months. But she will be 
convicted. You cannot set aside the convic-
tion. The sentence may be very nominal. 
There may not be any sentence. I feel a 
person who was compelled to go to the 
burning pyre, you want to convid her also. 
That is why I have given an amendment and 
my amendmer't is that instead of the word 
'voluntary' which, I feel, is improper what I 
have said is that if she commits Sati "without 
any resistance on her own part" and realising 
fully well that she may not be in a mental 
position to 01fer resistance, I have given a 
further amendment aprovided that if the 
person attempting to commit Sati is not in a 
state of mind to offer resistance, it shall be 
deemed that she offered resistance ...... " 
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[Sh. Dinesh Goswami) 
What I am saying is that in such a case. in the 
investigation it will appear that she offered 
resistance or she was in such a mental state 
of mind that she could not offer resistance. 
then she should not face trial and she will not 
be convicted. I am protecting the girl and that 
is the Clause which I am rttaking. I be live that 
n you do not do H. the girl will face the 
problem of trial. You know the problem of a 
trial. Besides, for this girt. there will be no .. 
body to support her. Her own family will be 
against her; her father and in-laws will be 
against her and in that circumstances to 
convict her and to put her to trial and convict 
her is creating double punishment for her. 
So, I not understand why the Government is 
not prepared to accept this amendment. 

SHRIMATI MARGARET ALVA: I have 
mentioned earlier also that just because you 
put that one.. Clause 3-the -question of 
having a trial into the whole incident or hav-
ing H, does not go away. There is to be an 
investigation. The acquittal has to come, at 
the end, in a trial. But before that there has 
got'to be ........ . 

( Interruptions) 

SHRI DINESH GOSWAMI: I do not 
want her as accused. I do not understand 
your stand. Mrs. Alva, the legal background 
is this. Do you think that a witness and the 
accused is the samething. Do you put both 
together? 

( Interruptions) 

MR. CHAIRMAN: That is all right. She is 
not accepting. I will first put the amendments 
of Shri Dinesh Goswami to the vote of the 
House-Amendment, Nos. 10 and 34 both 
together. 

SHRI DINESH GOSWAMI: Sir, the 
Government is putting the amendments to 
Sati. That is the problem. 

I 

MR. CHAIRMAN! I shall now put the 
amendments Nos. 10 and 34 moved by Shri 
Dinesh Goswami to the vote of the House. 

Amendments Nos .. 10 and 34 were pur 
and negatiWld. 

MR. CHAIRMAN: I shall now put the 
amendment moved by Shri Shantaram Naik. 
The question is: 

Page 2, line 41-

fortha words ·one year', substitutethe 
words 6 'six months'. - (35) 

The motion was adopted. 

MR. CHAIRMAN: I shall not put Clause 
3, as amended ...... . 

SHRIMATI GEETA MUKHERJEE: Sir; I 
would just like to seek a clarification. We 
gave as amendment for the deletion of this 
Clause. But, anyhow, in the course of my 
speech I I suggested and again wanted the 
Ministerto qualify this last line as "0 take into 
consideration' the circumstances" ...... I want 
the word I compelling' to come before 
'circumstances'. This is the amendment I 
wartt to propose. 

SHRIMATI MARGARET ALVA: That 
will narrow down the scope. We want to give 
more scope for the judge rather than limit it 
to 'compelling circumstances'. It is now 
wider in scope. 

MR. CHAIRMAN: There is no formal 
amendment before the House. So. there is 
no question of putting it to vote. 

The question is: 

HThat Clause 3, as amended, stand 
part of the Bill-. 

The motion was adopted. 
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Clauss 3, as amllfld«J, .~as added to·the [English] 
8/11. 

CLAUSE 4 (Abetment of Satl) 

SHRI SOMNATH RATH (Aska): Sir. I 
beg to move: 

Page 3, lina 23,-

for "and thus· substitute "or" (1) 

Page 3, lines 28 and 29,-

omit "an adive" (2) 

Page3,-

after line 34, insert-

lI(h) obstructing or interfering with 
any social organisation or per-
son in the discharge of its duties 
of taking any steps to prevent the 
commission of satr. (3) 

SHAIMATI BIBHA GHOSH GOSWAMI 

SHRI SOMNATH RATH: Attha outset, 
I thank the Government because during the 
discussion on this issue I had suggeSted that 
the punishment for abetting, if sati is 
committect, should be death or imprison-
ment for life, and that was been accepted by 
the Government. 

Now I wartt to submit Clause "4(2) (c) 
reads: . 

"encouraging a widow or woman to 
remain fixed in her resolve to commit 
sati and thus instigating her to commit 
satt" 

Here instead of the words "and thus" it 
should be "0"'. 

Then, Clause 4(2) (e) reads: 

"being present at the place where sati 
is committed as an active' participant to 
such commission ...... ' 

(Nabadwip): Sir, I beg to move: My amendment is that the words Ilan active" 
should be omitted because as an advocate 

Page 3, line 25,- you also know that it will be interpreted 
whether the participant was active or not. So, 

omit "intentionally" (22) the words "an activen ~hould be omitted. 

[ franslation] My third amendment is this. Hon. 
Member Shri Piyus Tiraky wanted to know 

SHRI RAM BAHADUR SINGH whether there was any provision for prevGr,t-
(Chapra): Mr. Chairman, ~ir, I beg to move' tion. Certainly there is a provision forpreven-

tion and that is Clause 4(2) (g) which read£,: 
page 3,-

after line 34, insel1-

II(h) obstructing or interfering with 
any social or women welfare 
organisation or person il1. the 
discharge of its duties of taking 
any steps to prevent the 
cnmmission of satl.· (23) .. 

"obstructing, or interfering with. the 
police in the discharge of its duties of 
taking any steps to prevent the 
commission of sati." 

My amendment is to add another sub-
clause, namely, (h) as follows:-

-(h) obstructing or interfering with 
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[She Somnath Rath] Rath ...... . 
any social organisation or per-
son in the discharge of its duties SHRI SOMNATH RA TH: Sir, I would 
of taking any steps to prevent the like to withdraw my amendments. 
commission of sati." 

17.00 hrs. 
I think, Government will accept this because 
it is giving scope to any voluntary organisa- MR. CHAIRMAN: Has the Hon. Mem-
tion or any person to come forward to pre- ber leave' of the House to withdraw his 
vent this cffence. amendment? 

SHRIMATI BIBHA GHOSH 
GOSWAMI: In my Amendment No. 22, I 
have asked for the omission of the word 
"intentionally" becaus&otherwise it leaves a 
loophole. the Minister has already accepted 
it. 

[ Trans/ation] 

SHRI RAM BAHADUR SINGH 
(Chapra): Sir, we are all equally concerned 
tha11his abhorrent crime should be banned 
at the earhest. But mere enactment 01 laws 
will not help in rooting out this practice. 
Therefore it is essential that the co-operation 
of women IS also sought. This amendment of 
mine will help in creating confidencf3 among 
the women to the extent that they Will come 
forward to prevent this crime, realising that 
there is a provision for their protection. 
Therefore, I want that the Government 
should accept this amendment. 

[English] 

SHRIMATI MARGARET ALVA: As far 
as Mrs. Bibha Ghosh Goswami's amend-
ment is ooncemed, we have accepted it. The 
other points which have Deen raised will be 
looked into when the rules are drafted under 
the Ad. 

SHRI SOMNATH RATH: The rules 
cannot go beyond the Act. 

MR. CHAIRMAN: I shall now put the 
Amenc4ments moved by Shri Somnath 

SEVERAL HON. MEMBERS: yes. 

Amendments Nos. 1, 2 and 3 were by 
leave, withdrawn 

MR. CHAIRMAN: I shall now put the 
amendment moved by Shrimati Bibha 
Ghosh Goswami. the question is: 

Page 3, line 25,-

omIt "intentionally" (22) 

The motion was adopted. 

MR. CHAIRMAN: Now I put amend-
ment number 23 moved by Shri Ram 8a-
hadur Singh to vote. 

Amendment No. 23 was put and negatived 

MR. CHAIRMAN: The question is: 

IIThat Clause 4, as amended. stand 
part of the Bill." 

The motion was adopted. 

Clause 4, as amended, was added to the 
Bill. 

MR. CHAIRMAN: We take up Clause 5. 
Shr;mati Bibha Ghosh Goswami. 

SHRIMATI BIBHA GHOSH 
GOSWAMI: ~ince the Minister has already 
explained that it ;8 automatically cognizable 
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and non-bailable. I think that explains the 
matter. 

MR. CHAIRMAN: Ar~ you not moving? 
I will put the Clause 5 to vote. 

MR. CHAIRMAN: The question is: 

"That Clause 5 stand part of the BilL" 

The motion was adopted. 

Clause 5 was added to the Bill. 

CLAUSE SA 

MR. CHAIRMAN: We take up Clause 
SA suggested by Shrimati Geeta Mukherjee, 
Amendment number 17. 

SHRIMATI GEETA MUKHERJEE: J 
beg to move: 

Page 3,-

after line 39, insert-

Offences by 
Companies 

'SA (1) Where any offenes 
under this Act has been 
committed by a company, 
every person who, at the time 
the offence was committed, 
was in c~~rge of, and··was 
responsible to, the company 
for the conduct of the busi-
ness of the company, as well 
as the company, shall be 
deemed to be guilty of the of-
fence and shall be liable to be 
proceeded against and pun-
ished accordingly. 

(2) Notwithstanding anything con-
tained in sub-section (1) where 
any offence under this Act has 
been committed by a company 
and it is proved that the offence 
has been committed with the 

consent or connivance of, or is 
attributable to, any neglect on 
the part of, any director, man-
ager, secretary or other officer of 
the company, such director, 
manager, secretary, executive 
members or other officers. of the 
company shall be deemed to be 
guilty of that offence and shall be 
liable to be proceeded against 
and punished accordingly. 

Explanation-For the purposes of this 
section,-

(a) I·company" means any body 
corporate and includes a firm or 
other association of individuals; 
and 

(b) "director", in ,elation to a firm, 
means a partner in the firm: (17) 

My point is, person might be covering in 
the legal sense. But generally, people will 
not look to companies and they look only to 
persons. I want this "co'mpany" to be strictly 
mentioned because big donations come 
from companies in this respec.;t. 

MR. CHAIRMAN: I will now put Amend-
ment number 17 moved by Shrimati Geeta 
Mukherjee to the vote of the House. 

Amendment No. 17 was put and negatived 

CLAUSE 6 (Power to prohibit Certal" 
Acts) 

MR. (;HAfRMAN: We take up Clause 6. 

SHRI DINESH GOSWAMI: I beg to 
move: 

Page 3, Une 45" 

for"may· substitute "shall" (11) 
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for "may" substitute "shall" (12) 

Page3,-

alter line 50, insert, 

"(2A) the Collector or the Director 
Magistrate, if he is satisfied, shall 
also, by order, prohibit any pic· 
turisation or recording of any 
audio visual presentation 
depicting sati or its glorification. 
(13) 

There are two amendments. One is in 
Clause 6 and another is in Clause 6 (2A). 11 
is a very minor one. I have only asked the 
substitution of the word 'may' by 'shall' to 
provide somQ urgency. The point iswhenthe 
collector or district magistrate is of the opin-
ion that sati or abetment is about to be 
committed. It says, IIhe may by order'. I think, 
some urgency should be granted ~nd it 
should be "he shall by order." You may say 
that court may interpret "may" as "shall". But 
it is up to acc~t it. 

My other amendment is that glorifica-
tion of sati has been made punishable. Glo-
rification has been made punishable but 
there is no preventive measure. We know 
that there were newspaper reports that 
some British companies, foreign companies 
were filming sati instance here 1n India. I 
want that that should be prevented becausa 
you cannot punish them as they will be out of 
India after filming. Urrder ~his Ad you can 
only prosecute them. 

SHRIMATI MARGARET ALVA: Clause 
6(2) prohibits any glorification. Under defini-
tions, that clarHication is taken care of." 

SHRI DINESH GOSWAMI: I wanted to 
make it clear because under Prohibition of 

glorification you may say that somebody is 
bringing Qut a procession and atl that. What 
I want is that the Colledor or the District 
Magistrate if satisfied shall also, by orde', 
Prohibit any picturisation or recording of any 
audio-visual presentation depicting Sati or 
its glorification. You see that there is a dis-
tinction. The distinction under the law is that 
supposing I record something which I don't 
make public, whether this Act will be covered 
or not till I make it public is a matter of 
dispute. Supposing I film something and I 
don't depict it before the people, I am not 
glorifying it before the people. I am only 
taking some pictures; the glorification will be 
there when I put it before the people. There-
fore, before it is put to the people, if there is 
some infor;nation that some audio-visual or 
recording is done, that should be prevented. 
I want to make it specific; it is for the Govern-
ment to accept it or not to accept it. 

SHRIMATI BIBHA GHOSH 
GOSWAMI: I wanted to insert after 'District 
Magistrate' in Clause 6(1), 'or Sarpanchl 
Village Authority". (25) Because it may may 
well happen that before the District Magis-
trate is contaded, the commission of this 
crime is done. So, this should be inserted 
because the Village Authority or the Sar-
panch is in the area itself. It cannot escape 
his knowledge and he should be empowered 
with powers to prevent this kind of crime. 
That is my argument Sir. 

SHRIMATI MARGARET ALVA: I don't 
accept the amendments Sir. 

MR. CHAIRMAN: I shall now put all the 
amendments to the vote of the House. 

PROF. MADHU DANDAVATE: I want 
to oppose his amendment and support her 
amendment. What will you do? 

MR. CHAIRMAN: I will put them sepa-
rately. 
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I shall now put amendments at Sf. Nos. 
11 ,12 and 13 moved by 5hri Dinesh 
Goswami to the vote of the House. 

Amendmef}t Nos. 11, 12 and 13 were put 
and negatived. 

MR. CHAIRMAN: I shall now put 
amendment at 51. No. 25 moved by Smt. 
Bibha Ghosh Goswami to the vote of the 
House. 

Amendment No. 25 was put and nega-
tived. 

MR. CHAIRMAN: The question is: 

"That Clause 6 stands part of the Bill." 

The motion was adopted. 

Clause 6 was added to the Bill. 

CLAUSE 7-(Power to ramove certain 
temples or after structure) 

5HRI SOMNATH RA TH: I beg to move: 

Page 4, lines 8 and 9,-

omit1for not less than twenty years· (4) 

page 4, lines 14 and 15,-

omit 'other than that referred to in sub-
section (1)" (5) 

SHRIMATI GEETA MUKHERJEE: I 
beg to move: 

Page 4, lines 8 and 9,-

omit 'which has been in existence for 
not less than twenty years·. (18) 

SHRIMATI MARGARET ALVA: I beg to 
move: 

Page 4, line 11,-

for 'Person oom mitting satl' sUbsti-
tute- ' 

person in respect of whom sati has 
been committed'" (30) 

Page 4, line 17, -

for 'person committing sari' substf~ 

tut9-

'person in respect of whom sati has 
been committed'" (31) 

Page 4, fine 20,-

after 'Collector or the District 
Magistrate' insert', as the case may 
be,'· (32) 

SHRI SOMNATH RATH: We are 
against the glorification of SatL We want that 
this monstrous system should be wiped out 
from the memory of the society . Clause 7 
empowers the State Governments to re-
move certain temples and other structures. 
Under these' circumstances, why is this 
clause it has been limited mentioning that 
these temples or other structures in eXIs-
tence for not less than twenty years? Why do 
you discriminate like this? This clause may 
be struck down by the Courts. For the rea-
sons to wipe out this monstrous system from 
the memory of the society as well as to 
ensure that this clause may not be struck 
down by the courts because of the discrimi-
nation, I hope the Minister will agree to my 
amendment. 

SHRIMATI GEETA MUKHERJEE: Sir, 
in the course of my speech I gave the justi-
fication for my amendment. The Minister 
also replied but even tltlen I am moving it with 
the same reasoning as has been put forth by 
Mr. Somnath Rath. 
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[MR. DEPUTY SPEAKER in the.Chaitj 

SHRIMATI MARGARET ALVA: Sir, I 
am not accepting. 

SHRISOMNATH RA TH: I seek leave of 
the House to withdraw my amendments No. 
4 and 5. 

Amendment Nos. 4 and 5 were, by leave, 
withdrawn. 

MR. DEPUTY SPEAKER: I wilt now put 
amendment No. 18 moved by Shrimati 
Gaeta Mukherjee to the vote of the HOuse. 

Amendment No. 18 was put and n9{Js-
tived. 

MR. DEPUTY SPEAKER: I will now put 
amendment Nos. 30, 31 and 32 moved by 
Shrimati Margaret Alva to the vote of the 
House. The question is: 

Page 4, line 11,-

for "person committing satf substi-
tute-

"person in respect of whom sati has 
been committed" (30) 

Page 4, line 17,-

for "person committing satf substi .. 
tute-

"person in resped of whom sati has 
been committed" (31) 

Page 4, line 20,-

after "Collector or the District 
Magistrate" inserr, asthe case may be," (32) 

The motion was adopted. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That Clause 7. as amended, stand 
part of the Bill. II 

The motion was adopted. 

Clause 7, as amended, was added to thlll 
Bill. 

Clause 8 was added to the Bill. 

CLAUSE 8, (Tria' of off.nces under thle 
Act) 

SHRI SHANTARAM NAIK: Sir. I beg to 
move: 

Page 4,-

after line 48, insert-

1f(5) No person who is in active serv-
ice as a judicial officer shall be 
appointed as a special judge nor 
the State small confer as the 
judge of a special Court power to 
ad as a judicial officer unde'r any 
other law, not connected with 
this Act, unless the State Gov .. 
ernment is convinced that con-
ferement of powers on a judge of 
a special court, to discharge 
judicial functions under any 
other Ad, is in no way going to 
affect the speedy disposal of 
cases pending before such 
judge under the Act." (7) 

Sir, my amendment seeks that there is a 
special court appointed under this Act and 
special judges are to be appointed. The only 
question is if District & Session judges or any 
other judges who are already functioning 
and are over-burdened are entrusted with 
the power of the special courts than the fatEt 
of any such proceedings can be known. 
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Tharefore, those who are already judges 
should not be conferred powers under the 
special courts. The question may arise if 
there Is no necessary, wprk under this Act 
what is to be done? Then special courts can 
be amalgamated and one special court can 
be created so that District and Session 
judges are not over-burdened. 

SHRIMATI MARGARET ALVA: Sjr, we 
are certainly not foreseeing so many Sati 
incidents that there will be need for as many 
courts as he is talking about. If it happens as 
an emergency one judge may be asked to 
officiate as a special judge and finish it 
quickly so that there are no delays. 

SHRI SHANTARAM NAIK: Sir, I seek 
leave of the House to withdraw my amend-
ment No.7 

Amendment No. 7 was, by leave, with-
drawn. 

bIy, member of a Legislative 
Council, Member of any local 
self body. such as, Zila Parishad. 
Municipal Corporation, MunIci-
pality. Gram Panchayat or called 
by any other name. having direct 
knowledge that Sati is about to 
be, Of has bean, committed in 
the araa shall forthwith report 
such fact to the nearest police 
station." (8) 

(i) Page 6, line 20, -

for "(3)" substitute U(4)" 

(ii) Page 6. lines 20 and 21,-

for "ar sub-section (2)" 

substitute "sub-sed ion (2) and 
sub-section (3)" (9) 

SHRI SHANTARAM NAIK: This is in 
MR. DEPUTY SPEAKER: The question respect of information to be given to the 

is: police station by the people. Now I will just 
read that clause which I propose to insert 

'7hat Clause 9 stand part of the Bill." and which will make the things clear: 

The motion was adopted. 

Clause 9 was added to the Bill. 

Clause 1 0 to 16 were added to the Bill. 

CLAUSE 17 (Obligation 01 certain per-
sons to raport about the Commission of 

off,nce undef this Act) 

SHRI SHANTARAM NAIK: Sir, I beg to 
move: 

Page 6,-

line 19~ Insert-

Page 6,-
after line 19, inser1-

"(3) If, any Mamber of Parliament, 
Member of a Legislative Assem-
bly, Member of a Legislative 
Council, Member of any local 
self body I such as, Zila Parishad, 
Munidpal Corporation, Munici-
pality Gram Panchayat or called 
by any other name, having direct 
knowledge that Sati is about to 
be, or has been, committed in 
the area shall forthw~h report 
such fact to the nearest police 
station." (8) 

"(3) If any Member of Parliament, SHRIMATI MARGARET ALVA: Ire .. 
Member of a Legislative Assem- grat, t cannot accept this amendment. 
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SHRI SHANTARAM NAIK: I seek !~ave 
of the House to withdraw my amendment 
No.8 and 9. 

Amendment Nos. 8 and 9 were, by leave, 
withdrawn. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

IIThat clause 17 stand part of the Bill." 

The motion was adopted. 

Clause 17 was added to the Bill. 

CLAUSE 18-(Person convicted of an 
offence under section 4 to be dlsquall. 
fled from Inheriting certain properties) 

Amendment made: 

Page 6, lines 25 to 27,-

for "person committing such sati or the 
property of any other person to which 
he would have been entitled to inherit 
on the person committing such sati." 

is: 

substitute-

IJperson in respect of whom such sat; 
has been committed or the property of 
any other person which he would have 
been entitled to inherit on the·death of 
the person in respect of whom such 
sati has been committed" (33) 

[SHRIMATI MARGARET ALVA] 

MR. DEPUTY SPEAKER: The question 

'~hat clause 18, as amended, stand 
part of the Bill.· 

The motion was adopted. 

Clause 18, as amentkJd, was addlJd to the 
Bill. 

CLAUSES 18·A AND 18·8 

SHRIMATI GEETA MUKHERJEE: 
beg to move: 

Vigilance Committee. 

"18A. (1) Every State Government 
shall by notification in the Official 
Gazatte, constitute at least one 
~ 

and, if necessary more Vigilance 
Committees in each district. 

(2) Each Vigilance Committee, 
constituted for a district, shall 
consist of the following mem-
bers, namely:-

(a) the Deputy Commissioner, or 
a person nominated by him or 
her, who shall bethe Chairper-
son; 

(b) two social workers, resident in 
the district, to be nominated by 
the Deputy Comm issioner; 

(c) three persons, preferably 
women, to represent non-offi-
cial agencies in the district 
connected with women's de-
velopment; 

(d) two lawyers, preferably 
women, attached to the local 
legal aid body; and 

(e) two representatives of 
women's organisations in the 
area, if any exist in the particu-
lar distrid. 

Powers and fundions of the Vigilance 
Committee. 



161 Commission of Sati AGRAHAYANA 24, 1909 (SAKA) (Prsv.) BiD 162 

188. (1) The functions of each Vig- be accepted. 
ilance Committee shall be:-

(a) to advise the Deputy Commis-
sioner or any officer au~ 
thorised by him or her as to the 
efforts made, and action taken 
to ensure that the provisions of 
this Act or of any rule made 
thereunder are properly im-
plemented; 

(b) to keep a record of the number 
of offences of which cog-
nisance has been taken under 
this Act; 

(c) to make a survey as to 
whether there is any offence of 
which cognizance ough.t to be 
taken under this Act; and 

(d) to make a complaint to the 
Public Prosecutor of facts 
which constitute an offence 
under this Act, on receiving 
which the Public Prosecutor 
shall institute appropriate pro-
ceedings in the Special Court 
immediately. 

(2) Th, District Vigilance 
Commit ees shall submit a re-
port based on its findings every 
six months to the Legislative 
Assemble. 

(3) The district Vigilance 
Committees may set up village 
1evel committees consistiilg of 
school teachers, gram sewaks, 
gram sevikas or any publl~ ser· 
vants." (19) 

The purpose of my amendment is that 
all the districts should have the Vigilance 
Committees and they should function effec-
tively. That's why I want this amendment to 

SHRIMATI MARGARET ALVA: All this . 
will be taken care of underthe rules because 
this is a very localised thing. If necessary, we 
will provide in the rules. We may set up this 
committee. This is going to be looked after in 
the rUles.' 

SHRIMATI GEETA MUKHERJEE: In 
view of this assurance, I seek leave of the 
House to withdraw my amendment. 

Amendment No. 19 was, by leave with· 

is: 

drawn. . 

MR. DEPUTY SPEAKER: The question 

"That clauses 19 to 22 stand part of the 
Bill. " 

The motion was adopted. 
Clause 19 to 22 were added to the Bill. 

CLAUSE 1--(Short Title, Extant and 
Commencement.) 

SHRIMATI GEETA MUKHERJEE: 
beg to move: 

Page 1,-

for lines 14 to 16 substitut9-

"(3) It shall come into force' at once-
(14) 

SHRIMATI MARGARET ALVA: 
President's assent has to come before we 
notify. We will notify as soon as tt is received. 

In view of this, I cannot accept this 
amendment. 

SHRIMATI GEETA MUKHERJEE: 
seek leave of the House to withdraw my 
amendment. 
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Amendment No. 14 was, by /sav9, 
withdrawn 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

""at clause 1 stand part of the 
Bill." 

The motion was adopted. 

Clause 1 was added to the Bill. 

The Enacting Formula, Preamble and the 
Title wers added to the Bill. 

MR. DEPUTY-SPEAKER: The Minis-
ter may move that the Bill, as amended, be 
passed. 

SHRIMATIMARGARETAlVA: I move: 

"That the Bill, as amended, be 
passed." 

PROF. N.G. RANGA (Guntur): I am 
very happy that through this Bill we need to 
proted our women from this tribal practice. It 
has been moved on behalf of the whole 
House by a woman and I wish to congratu-
late her and congratulate aU the Members 
also for having given this opportunity to one 
of our woman Member to move this Bill and 
have it in her favour. 

Secondly, I congratulate the able.man-
nar in which she piloted this Bill in this House. 
This is the first time I think, subject to correc-
tions, that a woman has been given an 
excellent opportunity. She has performed 
this fundicn so ably and I admire the manner 
in which she was reviewing the various fea-
tures that have been made by our Members 
and answer their questions. 

Next. I wish to congratulate my friend 
from the north .... t State, Mr. Tiraky for 
making cryptic atatement and eKpr_ing 

with hope in one sentence as flet us hope 
that this thing would not happen again'. I 
support that statement. If such a happy 
consum mation would give a good fortune to 
our country. then this country and the 
women folk of this country can congratulate 
themselves. 

PROF. MADHU DA~DAVATE (Ra-
japur): I rise to say the last word on this Bill. 
I am veri happy that the views expressed 
both inside and outside the House unani· 
mously by all sections of the population have 
been responded to by the Government. 
There are occasions in the life of our country 
and Parliament when the issues cut across 
party lines. This is one such issue which is 
purely for the liberation of women in the 
modern age. Only when the women are 
liberated, we will be able to march towards 
the 21 st century. I welcome the march 10-
waras the 218t century. I congratulate all 
those who generated the public opinion in-
side and outside the House and in that 
context, I wholeheartedly welcome the Bill 
which is at the last stage. 

SHRI C. MADHAV REDOI (AdUabad): I 
rise to support this Bill on my own behalf and 
on behalf of my party. I extend my whole-
hearted support to this Bill. We have not 
moved any amendment to this Bill as some 
understanding was reached in the meeting 
of the opposition leaders and we support this 
Bill. 

SHRI BASUDEB ACHARIA (Bankura): 
On behalf of my party, I give my full support 
to this Bill. We submitted some suggestions 
as also the leaders of the Opposition and she 
has accepted some of our suggestions. 
Since there is'further scope for improvement 
of the Bill in future, I hope that she will 
consider our suggestions. I again extend my 
full support to prevent this evil practice and 
root out this evil practice from our country. 

SHRIMATI MARGARET ALVA: I do 
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wish to thank all the Members, particularly 
our own leader, Shri Rang&. Prof. Dan-
davate and others, not only for'their appre-
ciation they have expressed and for the 
support which I received in getting this Bill 
passed. Alls.dions of the House have given 
us their support both inside and outside the 
House during the consu~ations and I cer-
tainly would say that we are prepared to 
study together the improvements as we go 
along because our aim is common; this 
incident should n,ever be seen in India. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

''That Bill, as amended, be 
passed". 

The motion was adopted. 

17.26 hr •• 

MESSAGE FROM RAJYA SABHA 

[English] 

SECRETARY-GENERAL: Sir,lha\7eto 
report that Rajya Sabha at its sitting held on 
the 15th December, 1987 passed a motion 
referring the Indian Medical Council 
(Amendment) Bill, 1987, to a Joint Commit-
tee of the Houses consisting of 45 members, 
1 S. members from Rajya Sabha namely:-

1. Shri Pawan Kumar Bansal 

2. Shri Mirza Irshadbaig 

3. Shri Bhagtram Manhar 

4. Shri P.N. Sukul 

5. Shri Thindivanam K. 
Ramamurthy 

8. Dr. R.K. Poddar 

(Oel9gatlon of Powers) sm 
7. Shri G. Varadaraj 

8. Dr .. G. Vijaya Mohan Reddy 

9. Shri K.G. Maheswarappa 

10. Miss Saroj Khaparde 

11. Shri 5.5. Ahluwalia 

12. Shri Mahendra Prasad 

13. Kumari Sayaeda Khatun 

14. Shri Pramod Mahajan 

15. Shri Virendra Verma 

and 30 members from Lok Sabha and rec-
ommended that Lok Sabha do join in the said 
Joint Committee and communicate to that 
House the names of members to be ap-
pointed by Lok Sabha to the said Joint 
Committee. 

17.27 hr •• 

CHANDIGARH (DELEGATION OF 
POWERS) BILL 

[Eng/ish] 

THE MINISTER OF STATE IN THE 
MINISTRY C?F HOME AFFAIRS (SHAI 
CHINTAMANI PANIGRAHI): I beg to move: 

IIThat the Bill to provide for the 
delegation of powers vested in 
the Administrator of the Union 
Territory of Chandigarht be 
taken Jnto consideration.· 

The statutory powers of the Central 
Government and the State Government 
under certain lawe in their application to the 
Unton Territory of Chandigarh are with the 
Administrator'of the Union Territory of Chan-
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digarh. The Administrator is also required to 
discharge the functions of a quasi-judicial 
authority under certain other statutes. 

At present, the Governor of Punjab is 
concurrently designated as the Administra-
tor of the Union Territory of Chandigarh. In 
his capacity as Adrninistrator, he is required 
to 'exercise the said statutory powers and 
discharge the said quasi-judicial functions. 
As a result, several appeals and review 
cases are pending for disposal by the Ad-
ministrator and it is not practical for him to 
dispose of them expeditiously. It is, there-
fore, proposed to vest such powers of the 
Administrator in any officer or other authority 
as may be specified in this behalf by the 
Central Government or the Administrator by 
notification in the official gazette. 

This is a very simple Bill for delegating 
powers to some officers of the Chandigarh 
Administration and I hope that the Bill will get 
support from the House. 

MR. DEPUTY SPEAKER: Motion 
moved: 

''That the Bill to provide for the 
delegation of powers vested in 
the Administrator of the Union 
Territ~ry of Chandigarh. be 
taken into consideration" 

SHRI ANIL BASU (Arambagh): Mr. 
Deputy-Spe~ker, Sir. I am sorry to say that I 
am not able to appreciate the purpose the 
Government wants to achieve through.this 
Bill. 

After imposition of the President's rule 
in Punjab, one and a haR years have passed 
and the Government could not find time to 
bring any legislation so that justice could be 
provided to the people of Chandigarh, who 
earlier were getting the benefit from the 
powers of the Administrator of Chandiaarh. 

but after imposition of the Presideht's rule, 
Governor of Punjab has been made the 
Administrator of Chandigam. In the State-
ment of Objects and Reasons, H has been 
mentioned that the Governor could not find 
time to dispose of the casas un~er his quasi-
judicial powers, which he has got, and as a 
result, several appeals and review cases are 
pending for disposal by the Admintstrator 
and it is not practicable for him to dispose of 
them expeditiously. It is, therefore, proposed 
to vest such powers of the Administrator in 
any officer of any other authority as may ,be 
specified in this behalf by the Central Gov-
ernment or the Administrator by notification 
if the Official Gazette. 

The Governor, who is now Administra-
tor of Chandigarh, could not find time for this 
and that is why you want to delegate these 
powers to other officers. 'so that they can 
discharge the quasi-judicial functions. which 
they cannot do at present. 

This Bill is one of the glaring ~xamples 
of the indifferent attitude of the Union Gov-
-arnment towards solving the Punjab prob-
lem. The people of Chandtgarh have been 
denied of their legitimate right during the last 
one and a half years' Governor's rule in 
Punjab. Sir. the political solution is the only 
solution to the Punjab problem. But the 
Government is not at all intending to bring a 
political solution to the problems of Punjab. 
Instead of that Government wants to solve 
the problems of Punjab through lawanforce-
m ant agenci~s and through guns.'Oay in and 
day out it has been claim ad by the Governor 
of the Punjab that the situation in Punjab is 
normal and the terrorists aralosing morality. 
But you. must have seen the report that , , 
appeared in the newspaper that two top 
police officers were gunned down at Patiala, 
in the INSA institute while they were en-
gaged in the morning walk. A report submit-
ted by the Punjab Governor says that 548 
persons were killed due to terrorists' aalvi-
fiAS in PllniAh tlurinn thA nariotj 1 .. U.v 
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1987 to 31 st December, 1987. That means 
the number of persons'kllled or injured by the 
terrorists or by police action or by the para-
military action is increasing in Punjab. What 
is required is tile restoration of popular 
Government in Punjab. What is required is to 
implement the Rajiv-Longowal Accord 
which is not implEtmented till now. And that is 
·why the Punjab problem could not be solved 
uptill now. By this Act you only want to 
provide relief to the people of Charidigarh 
which is th~ir legitimate right but which is 
denied to them because of the President's 
Rule. Sir, it is the responsibility of the Central 
Government to see that the benefit of ail the 
developmental activities and other activities 
of Punjab are provided to the peoRle of 
Punjab and people of Char.digarh. But you 
are not doing it and after so many years you 
have come with the legislation for the dele-
gation of the power to some other officers so 
that the cases which are pending before the 
Governor of Punjab can be disposed of. This 
type of attitude win not help in solving the 
problem of Punjab. 

Regarding the Jodhpur detenus, in 
spite of your declaration you have not taken 
any specific steps. And that is why I urge 
upon the Union Government to see that the 
problem of Punjab should be solved politi-
cally and the Accord which was signed be-
tween Shri Rajiv Gandhi and Shri Longowal 
should be implemented. And Chandigarh 
should be transferred to the Punjab. With 
these words I conclude my speech. 

MR. DEPUTY-SPEAKER: Now, the 
Minister will give reply. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): Sir, in the 
beginning only I said that this is a very limited 
issue. The hone Member has started dis-
cussing the entire S8CL\rity and law and order 
probl.~ in Punjab. I thing this problem has 
been sufficiently discussed in'the J:Iouse In 

the past. The Central Government has put 
tlefore the House every action taken by tham 
in this regard. We are taking very strong 
act,ion and the Law Enforcement Agencies 
are also taking strong action. As a result the 
situation has apprecabty improved and ,1he 
Government is giving its utmost attention for 
finding at speedy solution to the problems of 
Punjab in its totBJity. But as I said this Bill is 
only for a limited issue. The present Govern-
ment of Punjab is also the Administrator of 
the Union Tarritoryof Chandigar~. To relieve 
the Governor from the pressure of work the 
Bill seeks to delegate the powers to such 
officers as to be, notified in the Official Ga-
zette. Therefore, this Bill seeks to achieve a 
very very lim ited objective and I hope it will 
be accepted by the hone members. 

MR. DEPUTY-SPEAKER: The qua-
tion is: 

-"fhat the Bill to provide for 'the 
delegation of powers vested in 
the Administrator of the Union 
territory of Chandigarh, be taken 
into consideration." 

The motion was adopted. 

MR. DEPUTY-SPEAKER: Now, we will 
take up clause-by-clause consideration of 
the Bill. The question is: 

"That Clauses 2 to 4 stand part of the Bill". 

The motion was adopted. 

Clauses 2 to 4 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

MR. DEPUTY-SPEAKER:. Minister 
may now move that the Bill be passed. 

SHRI CHINTAMANI PANIGRAHI: 
beg to move: 
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-That the Bill be passed". 

MR. DEPUlY-SPEAKER: The ques-
tion is: 

'111at the BiU be passed." 

The motion was-adopted. 

17.35 hr •• 

ALL INDIA COUNCIL FOR TECHNICAL 
EDUCATION BILL-CONTD 

[English] 

MR. DEPUTY-SPEAKER:' We will now 
take1up further conside~ation of the following 
motion moved by Shrimati Krishna Sahi on 
the 9th December, 1987, ~amely:-

"That the Bill to provide for the 
establishment of an All India 
Council for Technical Education 
with a view to the proper ptan .. 
ning and coordinated develop .. 
ment of the technical education 
system throughout the country I 
the promotion of qualitative im-
provement of such education in 
relation to planned quantitative 
growth and the regulation and 
proper maintenance of norms 
and standards in the technical 
educatioo system and for mat-
ters connected therewith, as 
passed by Rajya Sabha, be 
taken into consideration." 

Mr. V.S. Rao may please speak. 

SHRI' V. SOBHANADREESWARA 
RAO (Vljayawada): Sir, this is a very impor-
tant Bill. 'stoutly. oppose this Bill. Though th~ 
AU India Council for Technical Education has 
mad. a recommendation as far back .s 

1981 and in spite of the fact that Education is 
in the Concurrellt List; I do not und8rstlnd 
why the Government of India has not con-
sulted the States while coming up with this 
Bill. This is nothing but igr)pl'ing the genuine 
rights of the States. ~is Government wants 
to usurp all the powers of the States. That is 
why they want to pass this Bill. Their only 
intenrlOn Is to extend their power over the 
States. ' 

Sir, this is a very important Bill and its 
consequences are far reaching. I suggest 
that the Government should withdraw this 
Bill, discuss all the issues r.lsting to it thor-
oughly· with all the States and them come 
afresh with ~i new Bill incorporating all the 
suggestions of the State Government. 

Sir, as per ~his Bill, there are going to be 
about 51 members in the proposed Council. 
Of the 51, there are only eight members to 
represent all the States and Union Territo-
ries. What is the logic behind it? I suggest 
that the Council must at' least have 24 
members from States and Union Territories 
having large number of technical institu-
tions. 

Now Sir, kindly look at Sub-Clause (k) of 
Clause 10. It reads as follows: 

"grant approval for starting new 
technical institutions and for in-
troduction of new courses or 
programmes in consultation with 
the agencies concerned." 

Why should the Central Government 
give permission to start technical institu .. 
tions? Are not the States co",petent to do 
so? At bast, you c~n give advice on aspects. 
relating to infrastructure of the institutions. 
course content, etc. By tak,ing away this 
power -from the States. you want to hav •. 
Education also in the Central Sector. That Is 
why I stoutly opposa this Bill. 
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SImJIarIy, Claus. 20(1) of Ohapter VI, 
entitled ·Miscellaneous' ~ays: 

"The Council shall. in the dis-
charge of its fundions and duties 
under this Act. be bound by such 
directions on questions of policy 
as the Central Govemment may 
give in writing to it from time to 
time." 

!'ub .. Clause (2) of Clause 20 reads: 

"The decision of the Central 
dov_rnment as to Whether a 
question is one of policy or not 
shall be final." 

It is quite evident from this clause that 
this All India Council for Technical Education 
has no autonomous status. The Govern-
ment wants it to. be a rubber ~tamp of the 
Central Government. And how can the 
States ~ccept such a propos~ion? That Is 
why we oppose this Bill. 

In this context, I would like to mention 
one important point. In several States there 
are a number of education inst~utions which 
collect capitation fees. Though sometimes, 
some Trusts are managing such institutions 
with a good objective, there are many in-
stances of t~9se institutions getting con-
verted into a profit making business. Some 
people are commercialisjng education. 
They inveSt sQme money on it anCf expect 
more and more money out of their invest-
ments. That is how education is becoming 
business these days. After coming to power 
in Andhra Pradesh, the Telugu Desam 
Government has once for all abolished the 
system of capitation fee. Today, in aU the 
medical colleges. engine~ring oolleges and 
polytechnic institutions, seats are being 
given only on merit criterion and also as per 
the rules of the Reservation Policy. This 
should be followed in every State. n;'at Is 
why,\1 onca .. again emphasise that the Gov-

ernment should withdraw thls BiD and come 
up wit,h a fr •• h SOl incorporating the sugges-
tions of the Stat. Governments. 

Sir, 1 also feel that the existing provi-
sions are not adequate. Though it ia said that 
our country has the third large. scientific and 
technical manpower, unfortunately today 
avan oor engine8ring graduates have no 
confidence in ~h.mselves to start an industry 
on their own. He is having no confidence. If 
he starts an industry or a firm. he may be able 
to stand on his own legs. Unfortunately I the 
practical training aspect is not well taken 
care of. There are many institutions which 
lack infrastructural facilities. So, the-curricu-
tum should have undergone a radical 
change. More importance should be given to 
practical training aspect, where after coming 
out of the institution the candidate should 
have confidence that he will be able to stand 
on his own feet and can be self-employed 
instead of looking to the Government for job 
or employment. In this Bill, it is also not 
clearly stated that the Councii shall have its 
own funds. I would like to say here that the 
main benefit out of these exercises will go to 
the industrtalists or the industrial sector. So 
why not impose at least one per cent on thair 
net profit which can be utilised for fundJng up 
thisall .. lndla CouncilforTechnical Education 
which can spend it for research and develop-
ment and also evolve some technologies .. 
especially the small-scale technology -
which is suitable for our country. It is be· 
cause we are having nearly 150 lakh edu .. 
cated unemployed people whose names ar. 
registered in the Employment Exchanges. 

So, our technology should also undergo 
some change for which this amount win be 
useful. It needs a lot of research and devel-
opment work. 

With these words. I raquestth8 Govern-
ment to withdrawthis Bill and w. expreu our 
stronge. protast against this BiR. 
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SHRI SVEO SHAHABUDDIN (Kishan-
ganj): Mr. Deputy Speaker, Sir, this is a very 
comprehensive Bill. It seeks to establish an 
All-India body for planning, co-ordinating, 
promoting, improving, regulating and, if I 
may say so, for centralising 1echnicaleduca-
tion. 

This Bill is on an item which is in the 
Concurrent List is comprehensive to my 
mind. Mr. Deputy Speaker, comprehensive-
ness is not a virtue when it comes to legisla-
tion on matters under the concurrent List. It 
would be virtue if the subject was limited to 
the Union List. Concurrence implies consul-
tation and meeting of mind. I wonder 
whether any State Governments have been 
consulted at all in formulating this Bill or 
whether any consensus was reached about 
the need for this centralised approach to-
wards technical education. It is obvious that 
when we are legislating on a matter of Con-
current List - in list No.3, Item No. 25 - there 
Is a possibility of conflict of laws. There are 
means of resolving that conflict, no doubt, 
laid down In the Constitution, but why create 
a situation which smacks of a violation of the 
federal principle or of state autonomy and if 
I may say so even of university autonomy 
and the autonomy of the University Grants 
Commission. 

Therefore this Bill seeks to aggravate 
the Centre-State conflict which is today at 
the centre of the political controversy in our 
country. I do not therefore think that this Bill 
Is well-timed or well-conceived. I would not 
go 10 the extent of saying that it is an obnox-
ious Bill or a reprehensible Bill, as some 
Members havs said as I do feel that th!tr. is 
a case for trying to correct the existing situ-
ation. But in trying to do so, the Bill as it is 
before us goes far beyond the objeds and 
purposes laid down in tbis Bill itself. 

There, two situations have been 
brought to our notice. One is that there is a 
mushroom growth of iII-equipped, iII·staffed 

institutions of poor quality. No doubt that is a 
fact of life. Second is that these institutions-
some of them-are being used for commer-

cial exploitation. That is also a fact of I~e. 
Therefore, in my view, if these two situations 
were sought to be remedied, there should 
have been a much simpler approach. There 
should have been one simple Bill to lay down 
that just as in the case of medical colleges, 
no university or affiliating or examining body 
shall recognize, or affiliate or examine an 
institution, unless this National Council has 
inspected the facilities there, and found 
them of due standard. We should provide 
this statutory authority to a Central body, to 
a national body - on this I do not think there 
can be any difference of opinion. There 
should be, there can be a national consen-
sus; but that would be a direct approach to 
ensure that all institutions of technical edu-
cation in our country maintain proper and 
due standard, and have necessary facilities 
for previding the technical education of 
quality which would help us in developing 
our country and which would meet interna-
tional standards. 

Similarly for the other ill, there should 
have been a simple remedy of laying down 
that all tuition and other fees to be charged 
by technical institutions shall be SUbject to 
the approval of the appropriate authority. In 
many cases, it might have been the various 
State Governments. In some cases, it might 
have been autonomous bodies like this 
Council. 

I do not, therefore, know why Govern-
ment has sought to place this very compre-
hensive Dill before us which, in my view, is 
too comprehensive; and, tl)erefore, contains 
many objectionable features and raises 
many more questions than it resolves: 

Coming to the Bill itself, the composition 
of the Council, as has been pointed by sev-
eral colleagues, is based on a simple prin-
ciple of official domination. So many times in 
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this clause, the word 'appoint' or 'appoint-
ment' has bean used that I am sure that the 
final shape of the body as it emerges from 
this Bill will cause a lot of disappointment to 
all of us. There are twelve ex-officio mem-
bers, and two of them have to be nominated 
and appointed by the Government, including 
four to be appointed by the State Gover'n-
ments. And, of course, the poor MPs have 
their share of two. But virtually, this body has 
been reduced to a department of the Central 
Government. And if you read the composi· 
tion clause along with clause 20 which was 
just recited by the hon. Member who spoke 
before me, they give the power to the Central 
Government to give a direction, and makes 
it mandatory for the Council to accept that 
direction. If you again add the contents of 
clause 21 which gives the Central Govern-
ment the power to supersed~ it~9If-~nd I 
am saying 'itself' dcliberatf"!ly {)8r.fJLI~ ~ thfl 
Council IS almost another, version of the 
Education Oerartmp,nt or thq Educr1tion 
Ministry-the EdlIcation Ministry i1~nlf IS sit-
ting in judgement nver itself, What IS' mor<"' 
funny in tliis Bill is that for the first years, the 
Ministers concerned shall be 'chairing this 
Council. Can't we find a single technical 
expert in our country? I recall that when the 
first All India Council was formed and estab-
lished sometime in 1947 or so, eminent 
scientists and technicians were associated 
with that. Today, we do not even allow a 
Council of this nature to be headed by tech~ 
nical or scientific expert of national emi-
nence. Why this tendency towards centraliz· 
ing everything in the hands of the Govern-
ment-it simply passes my understanding. 

~-

Sir, even in the composition, no techni-
cal experts are to be inducted. There are, of 
course, directors and secretaries of various 
departments, and may be from various 
States. But then, they need not be technical 
experts. We want, at the national level, tech-
nical adVice to be available; and that is not 
th8~e in the Bill. The teachers are not repre-
sented. There is an air of authoritarianism 

al;x>ut this body, which is sought to be cre-
ated; and I dQ not like it. I do not think any 
member of the House. if he gives thought to 
the composition of the Council, will accept 
thatthis is a proper composition for a body of 
this nature, which is supposed to perform a 
national task, with due autonomy and due 
sense of responsibility a~d accountability. 

I will not go into the details about this 
system of alphabetical grouping of States. 
grouped. I think there should have been 
groups of States grouped together accord-
ing to the level of facilities for technical 
education. 

r also do not understand why all phases 
of technical education are sought to be 
brought in here. There are, of course, institu-
tIons which take in pre-secondary persons 
for technical training. There is a place for 
vocational p.ducation, There is a p'ace for 
post~secnnrlary tp.chnical education. There 
are, of coursp., dp.gree colleges and techni-
cal collegns at the lJniv~rsity level; and there 
are post-gr8dtJa1A facilities for research and 
for higher specialization, 

Now all these things are sought to be 
brought under it. Why? There seems to be 
no obvious reason why, from technical train-
ing institute, vocational c~ntre right upto the 
highest research institution in the country, all 
should be brought under one umbrella? 
There is no obvious reason and I cannot 
think of another example in any technically 
advanced country in the world, especially in 
a federal country like ours, in fact vocational 
education should be even delegated to the 
distrid level, and at least secondary level, 
technical education should be in the hands 
of the State Government. What we require, 
of course, is centralisation of degree educa-
tion 6f university education. 

Now I also did not understand this fund-
ing part, which comes under section 10 of 
this Bill. Now, funding has been the respon-
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ability 80 far of the University Grants 
Commiuion. Colleges which form part of 
the university and are affiliated to the univer-
11ty~ ara funded exactly in the same manner 
as any other. Why should this funding be 
separated? Why should the UGC be de-
nuded of this respo"sibility? Why should the 
authority of the UGC be eroded in t~s 
manner. I cannot understand?llt speaks of 
course, about priority areas, special pur-
poses and s~m.wh8re a phrase is used for 
identified developmental purposes. Well 
said. But that is not borne out by the phrase-
ology that is used in the Bill. It seems as if the 
funding for technical education shall be done 
with the heJp of As. 200 crores. Obviously 
that amount will be totally inadequate. 

There is a justification, as I said, for the 
maintenance of the standard~ and for the 
abolition of the capitation fee. But I would like 
to point nut before I clos~ to anothAr consti-
tutional aspect which perhaps has nsr,;Jf")prl 

the notice of the governmAnt Thern I~ no 1,:Wf 

in the country which can prr i1,hlt t1ny onp 
from establishing an institution. There are 
private educational 1'1~titutlons of varrous 
types. We have the author~y tor regulating 
them, for centralising them; and you must 
ablo keep in mind the right of the minorities 
to establish educational institutions of their 
choice under Article 30 of the Constitution; 
and that term 'educational institution' of their 
choir,e does include cotteges and universi-
ties; and colleges for technical education. 
Finally, of course, the States have the re-
sponsibility to promote technical education 
as any other type of education; and to that 
extant even the State Government mar 
open instttutions of a technical nature. Do 
you mean to say that eyen the State Goyern-
mer.t has to come beggtng to fhis Council 
and ask for its permission to open a college 
that it deems necessary for the promotion of 
technical education for the people of the 
State? I think that is an absurd propositiOn. 
You can have a consultative body; you can 

keep in some respecta a itatutory authority; 
all that Is understandable. But how can you 
centralise technical education, from infancy 
right upto old age, from the level of pre-high 
school technical training right upto the level 
of highest research and then try to bring 
everything under its purview and take away 
the authority of the State, take away the 
authority of the UGC and create a central-
ised structure. 

Our Constitution speaks of decentrali-
sation. Every political party in the country 
vows every day in the name of decentralisa-
tion. But In every act that we do, we move 
more and more towards authoritarianism 
and a centralised structure. This Bill reflects 
that point of vi~w; this Bill reflects that obnox-
ious tendency and therefore I stand here to 
oppose the Bill. 

SHRt P. KOlANDAIVELU (Gobichetti-
palayam): This Bill is an obnoxious one and 
this Bill strikes atthe rootofthofederal set up 
in the country. Naturally I this Bill ought not to 
have bAen brought in just lik9 a Medical Bill 
which has been now sent to the Joint Select 
Com~;ttee. It is an identical Bill to the Medi-
cal Council Rill. (Interruptions, This Bill is in 
gross violation of the principle of State au- I 

tonomy' and the government actually ap-
points some commission in order to give 
some more powers to the State just like the 
Sarkaria Commission. Even though the 
Sarkaria Commission has submitted its 
report, it has not been placed on the Table of 
the House so far. But, anyhow. the Sarkaria 
Commission, I think suggests that actually 
some more powers have to be given to the 
States. By this Bill you are actually taking 
away the powers which are already invested 
in the State Governments. In a way this Bill 
makes the Staf8s glorious municipatities. 
Just like Icc,t bodies, you are making the 
States also. It is not in good taste and it is not 
in the right direction also. Even before bring-
ing this Bilt the vice-Chancellors of the Uni-
versities and Education Ministers of various 
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I ~at.s ought to have been consutted. A 
conference of all those people ought to have 
been held and then only this Bill should have 
been brought. But you have not done that. 

Education was formerly in the State list. 
Only at the time of Emergency it was taken , 
away to the Concurrent List. From the date of 
Emergency, up to this day, it continues to be 
in the concurrent list. But almost all the 
States have been asking the Centre to bring 
it to the State list from the Concurrent List. 
But you have not done it. I 

Every day we are speaking about de· 
centralisation of powers. But you are not at 
all decentralisinn. Instead. ~'()U rlrA takin" 
away all the r>C'wers of the Stat~s. Ttw; is a 
bad symrtom for a dem0cratlc cnlJntry, 

This 8 11t is compl~tp,ly contradictory to 
the 1"':'''/ Education Policy ;.Iso Actually. 
accQrrilng to the New Edllcatlon Policy you 
want to 9,"e independence to the educa-
tional institutions, but by bringing this Bill you 
are taking away the powers. Sc, this IS 

contradictory and you are not followfng ~ny 
principle or a policy in regard to Edwcation. 
But you are following a policy which is 
contradidory in nature. And this Bill makes 
the Universities de-hydrated potatoes. 

SHAI C. MADHAV REDOI: Onions. 

SHRI P. KOLANDAIVELU: The univer-
sities are not having any powers. \ 

PROF. MADHU DANDAVATE: They 
l 'ave already a potato. It has become a 
c ahydrated potafo. 

SHAI P. KOLANDAIVELU: What is the 
use of having any Senates and Syndicates in 
the universities, when you are not giving any 
powers to the universities? When you are 
taking away aU the powers of the universi-
ties. there is no use of having Senates and 
Syndicates in the universities. 

I suggest that this Bill may be referred to 
a Joint Salect Committe •. It is not brought at 
the correct tima. and it Is In bad taste. 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Atthis end I do not want to make 
a long speech. I only stand up to .... 

MR. DEPUlY .. SPEAKER: to make a 
small speech. 

SHRIMATI GEETA MUKERJEE: 
. .. register my opposition to this Bill on the 
grounds already covered by most of my 
colteagues, which has abridged the powers 
of the States in a bad way ... Technical educa-
tion su rely means some kind of coord ination. 

PROF. ~A~DHU DANDAVATE: What 
an anti-climax after the Sat; Bill? 

SHRIMATI GEEiA MUKHERJEE: This 
is not an attempt to coordinate. This is an 
attempt to take power into one's own hands. 
And this method of taking the States by the 
alphabetical list is not correct. The States , 
have different facilities, at different stages of 
technical education. So, how can their 
aJphabetical representation give a real pic-
ture? There are many other points; I need 
not cover them again. 

DR. PHULRENU GUHA (Contai): J rise 
to lend my support to the Bill. The Bill comes 
out of the reoommendations of the National 
Policy on Education which says that the All 
India Council of Technical Education will be 
a statutory body. There are three major 
objectives. I am not going into them. But one 
of the most important things .that is men-
tioned in the Bill is the mandatory period for 
evaluation of the perferance of the institu-
tions, 

18.00 hr •• 

I would like to say that there are mush-
room growth of c;ubstandard, iIIequipped 
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[Dr. Phulrenu Guha] 
and under staffed private Engineering 
Schools, Coleges and Ploytechnics in our 
country. Some of these private institutions 
charge. large sums of money and these insti· 
tutions are really nothing but commercial 
enterprise. The object of the Bill is very 
laudable All India Council for Technical 
Education is going to be an nt)tonomous 
body. 

The Bill provide ins9rvice tainlng of 
teachers. Th~ is a welcome thing. I feel that 
there should have been a whoe time Chair· 
man who must be a specialist in the field of 
technical education. I would like the Minister 
to hear, because Ifeelthatthere should have 
been a whole time Chairman, who must be 
specialist in the field of technical education. 

The State Governments be given due 
representation and I like the Minister to 
remember Sir, that the members of the 
Council must havethetechnical qualification 
and minimum experience. I suggest that 
there should be a provision for representa-
tion of teachers in the technical education, 
because I find there is no representation of 
teachers. But ~ is the accepted policy of the 
Government to have the representation of 
teachers in all these bodies. 

This council should promote an effec-
tive link between techmcal education sys-
tem, and industry, development and re-
search. It should not be an isolated one. It 
must have the close connection with the 
industry and the development of our coun1ry. 

Lastly, I would like to say that eighty per 
cent of our people are In the villages and 
majority of them are uneducated and poor. 
Women are also not coming In large nurn· 
bers In technical education. I would like to 
suggest that special effort has to be made to 
bring these people under technIcal educa-
tion.lfurther suggestthat the Council should 
have special preparatory course for weaker 
sections I further suggest that the women 

should be encouraged by opening speCI", 
classes for them, so that they become eli .. 
gible to be admttted to the technical schools, 
colleges or polytechnics proper. Unless 
something is done, the women and the poor 
people will notbe able to come to the tachni .. 
cal education. 

Lastly, I would like to say that stipend 
should be given to the poor students and the 
amount should be sufficient for them to 
maintain themselves. Hostel facilities are , 
needed, otherwise students coming from the 
villages and ot~er towns will no1 be 'able to 
continue their studies. 

W~h these few suggestions, I support 
the BiII~ 

MR. DEPUTY-SPEAKER: Minister, 
what about the extension of time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS (RHRIMATI SHEILA DIKSHIT): Sir. 
we have to go' to one more Bill, that is 
'Administrative Tribunals (Amendment) Bill. 
So, we extend the time of the House 'till we 
finish both the Bills. It may be forty minutes. 
onE:l hour, or two hours, it all depend.s on t"'e 
Members. 

MR. DEPUlY·SPEAKER: Now we 
extend the time of the House for another one 
hour. If we finish it early, we can adjourn the 
House. I think the House will accept the 
extensi9n of time up to 7 P.M. 

SEVERAL HON. MEMBERS: Yes. 

MR. DEPUTY-SPEAKER: Mr. Janga' 
Reddy. 

(Interruptions) 

PROF. MADHU DANDAVATE: Let us 
recommend it to Rajya Sabha and then it 
should be referred to the Joint select 
Committee. 
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( Interruptions) 

SHRI P. KOLANDA)VELU: Refer it to 
the Joint Select Committee. 

(/nt9nuptions) 

college has been opened in Ramtek which. 
the constituency of Shri. Naraslmha Rao. 
Who is the chairman of that college? Lead-
ers of Congress (I) are extracting money as 
much as 15 thousand, 5 thousand, 25 thou-
sand, 50 thousand ••. ( InterruptiofJ6) 

SHRI M. RAGHUMA REDDY: Some of [English] 
the provisions are objectionable. 

( Ints"uptions) 

SHRI C. MADHAV REDDY: May I know 
what the Sarkaria Commission has recom-
mended? ... (/nterruptions) 

MR. DEPUTY-SPEAKER: Mr. Janga 
Reddy. 

[ Translation] 

SHRI C. JANGA REI?DY (Han-
amkonda): Mr. Deputy Speaker Sir, theGov-
.rnment has brought forward a bill under 
which even for opening a small I. T.I. in the 
rural areas or at the tehsillevel prior permis-
sion from the Govt. at centre is reqUired to be 
taken. ThiS can only meanthat even for p€.'tty 
problems the D~lhi Durbar has to be ap-
proachacf. If F.l. pri"ato rpr~')n liVing at rt 

distancf) of 2000-3000 kiiomAtres in a rural 
aren or tohsil wants to open a technical 
institute ho has has to take government's 
permission. Do you want that along with this 
he should also knock on the doors of RaJiv 
Gandhi and P.V. Narasimha Rao? If you 
want you can open a degree college to 
exercise control. A minister of your own 
government opened a technical college in 
Ramtek and made a deal in the process. 
May I ask what the government is doing 
about it? A staunch follower of one of the 
:'8binet Ministers of your,government have 
~pened a technical institution in Warangal 
and thus is striking deals. The Telugu 
Desam government has stopped this prac-
tice. A degree college has been opened in 
Ramtek to stop this deal-making. A technical 

MR. DE,PUTY-SPEAKER: Allegation 
will not go on record. 

I Translation] 

SHRI. C. JANGA REDDY: The govern-
ment must bring this under control by estab-
lishing a degree college. If any of the stat. 
governments do such things the govern-
ment must put an end to it. Does one have to 
knock on the doors of Shrimati Krishna Sahi 
for opening a small private and vocational 
I. T.1. I failed to understand the logic behind it. 
Attempts are being made to wrest the pow-
ers from the state governments. We as the 
opposition are fighting against this. Your 
Shri Rajiv Gandhi says that if we speak in an 
anti-national tone we will be dismissed. 
Without gIvIng any thought for it by taking 
away technical education, which is part of 
the concurrent Itst, from us, you want to 
~uppress us. The government wants to bring 
~bout another Emergency in the form of this 
Bill. Please understand this and give it some 
thought. Ministers of the cabinet and mem-
ber of the Congress have opened private 
coneges in Maharashtra, Mysore and Ban-
galore. The government should, at first, 
close these colleges, withdraw their recogni-
t;on... (/nte"uptions) I want the technical 
I.T.I.'s Clstablished by state governments in 
rural areas to b8 up graded no to deg .... 
level. Besides this, the govemment should 
provide them funds along the fines of the 
University Grants Commission. The govem-
ment has guts to transfer the principals of 
I. T.I.'8 Kanpur, Warangal. Anandpur and 
Madras. Who have been ensconced in their 
positions continuously for the last 15 years 
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or 10 and are behaving Ike monopolists. 
Students coming from the south are being 
mtJrdered by administering them heavy 
doses of ~rug8. I have got proof In support of 
thi8. May I ask why no investtgations have 
been conducted in this matter and why the 
principals of Kanpur and other I.,T.I:s cannot 
be transferred? The government should in .. 
troduca a bill to keep them under control. It 
seems the govornment do os not h;).vp the 
courage to keep them undercontro! tnc-.1carl 
the government seems move interested In 
wresting the power from state qovernments 
and dominating over them. If Alnctions aro 
held thIS government's dominance witl end. 
Domination by this government cannot 
tam ain for long. 

I want this Bill to be referred to the Joint 
Committee. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRIMATI 
KRISHNA SAHI): Mr. Deputy Speaker Sir, 
discussions have been held on various 
occasions on the merits and demerit$ of the 
education system. The hpn. members: like 
on earlier occasions, hav-a again given seri-
ous thought to the expanding rola of techni-
cal education. 12 hon members in aU·have 
participated in'thls debate and I express my 
gratitude to all thosa han. members. Every-
body has expressed his views here. (Inter-
ruptions) some main issues have been put 
forward for which I am indebted to all hon. 
members. 

As a result of this debate, mainly 7 
issues have emerged constitution of the 
councils, centralisation of authority, consul-
tations with state governments. rights of 
states, concurrency, qualitative develop-
ment. relevance of utility, different sources 
for fund mobilisation and the possibility of 
elitism. 

These are the 7 pointe which emeroed_ 
4 hon. members have put forward amend-
ments. If 101M hon. members have doubts I 
will try to clear them through my explana-
tions. Then I hope theie han. members 
along with th .. ones who have expressed 
some doubts will also lend me their fun 
support. 

It was established in 1945 as in the form 
of a speciafNational expert body. Some han. 
members say this happened in 1947 and 
some say 1950 was the year. But in fact it 
was established in 1945. Its objective was to 
advice the centre and states on matters 
relating to technical education. In the three 
decades after ~s inception the work per-
formed by it was laudable. But later on a 
situation came about wherein the states and 
Institutions began violating the regulations 
and directives set-by the A.l.e.T. In such a 
situation, everywhere a large number of 
engineering colleges and poly"technics 
mushroomed rapid1y. These Institutions, set 
up in a haphazard manner, demanded huge 
amounts as capitation fee at t~e time of 
admission. At the time of framing thCHylla-
bus also they began demanding larga 
amounts of money. A sound infra-structure 
is Lacking in the various colleges which 
impart technical education. This has led to a 
serious problem. In view of this situation, this 
bill has been introduced to face all legal 
obstacles, procedural complications and 
operational difficulties. It had become nec-
essary to bring out this bill. 

Many hone members have spoken just 
now. I thank those h~n. Member who have 
read this bill carefully, I also thank those who 
have not read this bill carefully. You might 
have Sgen in the Constnution of India thatthe 
Central government is given the responsibH-
ity of co-ordination and maintenance of stan-
dard. This bill has been brought out against 
this background. While formulating the Na-
tional Education Policy. extensive consulta-
tions were held with the education Ministers 
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of the stat •. 

Your apprehension that before tWinging 
this blU It was not discussed with anyone is 
quite baseless. Severa' conferences of the 
Education Ministers of State Govtrnments 
were held in the process of making Aatianet 
education policy and we got th.irfuft tuPPOrt 
and approval in giving it statutory sanotion. I 
want to say that this matter was dilCUlled 
with the State Secretaries and Education 
Minister In August, 85 and again in Februacy. 
88. Meeting of C.A. V. was also held in Au .. 
gust, 86. The matter was af~ discussed in 
the National Development Council which is 
rapr888nted by all Chief Ministers. All Of 
them approved it whole h.artedlv and de-
manded that it should be given statutory 
force. 

( Intsnvptions) 

[English] 

SHRI P. KOLANDAIVELU (Gobichetti-
palayam): Sir, for bringing forward this Bill, 
no conference was convened (Interrup-
tions). At no point of time, there was any 
consultation with regard to this Bill. 

SHRIMATI KRISHNA SAHI: We had 
already given you the date. This was dis-
cussed in the Conference. (Interruptions) 

[ Translation] 

After that, at the time of the preparation 
of National Education POlicy. both the 
Houses of Parliament have also discussed 
about its programme made in'this regard. 
This was also discussed and approved 
unanimously in the meeting of the Central 
Education Advisory Board. This Board is an 
apex body and also determin"s the National 
Educational Policy. thiS has been In exis .. 
tenee since 1981. Even In the conference of 
Education Ministers he'd In 1981, it wa~ 
unanimously approved and there was una .. 
nimlty about giving it statutory sanqtion. It 

ft .. allO got fun auppotl 

I wafd to eay to the hon. MemberlthIt 
there Ii no basil whataoevar in their atgu-
me. that the right of States have bMn 
~ UpOn as a reeutt of brlnofng 
.... rdthis BUt In 80 far as Concurrent lilt 
i8 conrwnect as eome hon'bl. Members 
have rafarted it, I want to make It clear that 
thl$ sal has been brought forward with refer· 
ence to entry at 81. No. 86 of the Union Ust.. 
It is clearty mentioned there that though 
teducatlon' is in Concur.nt list, but technical 
education is in the Unton List At prasent the. 
Hous. is discussing- about the Technical 
Education. This was also supported by 
whatewr I or the han. Member had said at 
the time of intrOducing 1he propoal of Na-
tionat .. EduoatJon Policy. That is why this BIll 
h., been braUght forward by the Central 
Government. This Bill has been brought 
forward1o 88sistthe Counoil in performing ft8 
duties _ectively. Some of the hone Mem-
bers have termed it as undermocratic. I uk 
them as to how it is undemocratic? When it 
was' discussed with Education -MInisters, In 
C.A.B. ,m.lings, in both the Hous .. cI 
Parliament and also with educatiomsts. then 
how you can it be termed as undemocratic. 

[Eng/Ish] 

SHRI V. SOBHANADREESWARA 
RAO: (Vijayawada): Have you sentthe Bill to 
all the States for comments1 

[ Translation] 

SHRIMATI KRISHNA SAHI: It was dis-
cussed with' Education Ministers, Chief 
Minist .... and Education Secretaries. Do 
they not represent the States? 

SO, I was saying that this is a democratic 
Bill and fNery constituents have got repre-
sentation in it. Everyone has got raprasan-
taion in it, 8ither be it Indu.ry. the Stat •• or 
the PrOfessional Bodies regarding the T ech-
nleal EducatIOn. Asaurance Committee and 
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[Shrimati Krishna Sahi] 
the Estimates CommitteA of the. Sixth Lok 
Sabha was also recommended. Even then 
you say that this is undemocratic, t~en what 
the democratic means. When the Assurance 
Committee and the Estimates Committee of 
the Lok Sabha give their .recommendations 
to it. then how It can be termed 8S unctemo-
cratic. 

Some members have talked about the 
composition of the council. I want to tell you 
in this regard that out of the 51 members of 
this Council. only eight members represent 
the Central Government and names Of the 
rest of them will be recommended by the 
State Governments and the Autonomous 
Institutions~ The number of the representa-
tives of the Central Government is very less 
and the rest of them will represent all States. 
The representatives will be recommended 
by States. Only the State Governments will 
send their recommendations in the Regional 
Councils also. 

One more thing has been Stated that 
more and more Technical experts be in-
cluded in the Council. In fact. it has been 
done so and it has been kept in mind to 
include them to the maximum possible 
number. Barring few eXeOfficial members, 
the rest of them will be selected by virtue of 
their technical background. There will be 
some nominated members in the Council, 
who will be specialist in their fields e.g. the 
Chairman of the University Grant Commis-
sion, Educational Advisors, Director Gen-
eral, l.e.A.R. and the others technical per-
sons likA fhess. 

( Interruptions) 

You ploas(3 Ii~ten to me first Rnd then 
say wbatf:w~r you think as pr("l['pr 

[English] 

SHRI SYEO SHAHABUDDIN: The~' ar€ 

your subordinates. 

[ Translation] 

SHAIMATI KRISHNA SAHI: How the 
members nominated by the State Govern .. 
ments, the voluntary organisations will be 
our su~rdinates? I am very much surprised 
to hear this from you. You ar~ opposing just 
for the sake of opposition. 

So far as the Regional Committees ara 
concerned. there is provision for setting up 
four Regional Committees in this Council. All 
States of Central India have their represen-
tatives in one or the other Regional Commit-
tee and they will continue to have their rap-
resentation in future also. Besides this, there 
is also an provision that if the need be, the 
council will make arrangement through 
passing a resolution for those regions also 
for which these Regional Com mittees have 
been created. Therefore, nothing has been 
done against 'whatever you have thought or 
proposed I all are being represented in it. 

Shri Namgyal has raised the issue of 
jurisdiction about Jammu and Kashmir. I 
would like to tell him that in the matters 
regarding the Technical Education. the 
State of Jammu and Kashmir is affiliated to 
the A.I.C. I.E.'s Council. Jammu and Ka-
shmir is a member of Northern Regional 
Council and the new Council will equally 
advise and gi~e guidelines to all states for 
the development of Technical Education. No 
state will be left. Mr Sinha and certain other 
hon. Members have desired a provision to 
be made for sufficient funds for edycation. In 
the second para of eleventh chapter of the 
l=rlucrlt;nnal policy I there is a provision that 
besides that Centre and the States, funds 
will be mobilised by various other sources. 
Keeping thiS in view a provision has been 
made jn the bill to empower the Council to 
mobiUze funds from various sources. The 
Centre had prOVIded Rs. 106 crores for tech-
mcaleducation in the fifth year of sixth plan 
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bearing in view the necessity of technical 
education felt during last few years. B~, fO.r 
the first three years of seventh five year plan 
we have allocated Rs. 68 croras, 73 creres 
and 173 crores respectively. The amount 
may be further increased i'n future, W needed. 
Certain han. Mel11bers have said that it 
would be an elitist policy. In our National 
Education Policy, we h~v. strongly sup-
ported and provided for equity, qualjty and 
excellence. This point has been strongly 
emphasised, hence, there is no questfon of 
being it an elitist policy. 

You might liave seen article 10.E, 
wherein Council has been directed to take 
steps to ensure that the handicapped and 
the children of the weaker sections of the 
society are admitted. How it can be elitist 
when we have made a provision for the 
handicapped and the weaker sections of the 
society. Mr. Das has asked that. instead of 
alphabetical order, representation in Coun-
cil should be given on the basis of industrial 
advancement of the state. I am to submit in 
this regard that some of the states are indus-
trial advanced whereas some States are 
industrially backward, therefore, equal rep-
resentation will not be possible. So in order 
to ensure equal representation will not be 
possible. So in order to ensure equal repre-
sentation, this basis cannot be ad()f)ted. 
AlphabetlC"..a1 order would be just and correct 
basis to ensure equal opportunity of repre-
sentation to all the f tates It is, therefore we 
have made thiS pro' sion. Onp hone M~mhf;r 
has said that it is bpinQ cf=.mtralized. But 
actually it IS ~omrreh~nC;IVq ann would he 
apex body It Will prOVide conrdination (lnd 
guidal"GA faCilities Somp MRrnber& have 
exprA5SP,t1 doubt that it WIll pxorcise restric 
tions on States. Our directil1(ls wiU be com-
prehenSIve. The Apex body shaff coordinate 
similar matters and will formulate its policy 
within the framework of National Policy shall 
also remove dissimilarities in their function-
ing. One hone Member has said that .mpha-

I sis has not been given to research. It is not 
so, research work has been given emphasis. , 

I do not want to go into details but I would Itk8 
to mention that Articles 10- D. and ArtiC1e 10-
F of the policy claarly apell out the re.arch 
work to be undertaken by the CouQGil. In 
nutshell the Bill provides for new courses in 
new technical institutions. The Council will 
decide the curriculu'm for technical institu-
tions. The provision for reoognition is also 
there. Council wilt accord recognition to 
these institutions. Council may also dar.-
cognize them if their qualitative performance 
and general working is not up to the m~ Or. 
Phulrenu Guha had advised that the Minister 
of Human Resources Developmant should 
be the first 'Chairman and then comes the 
technical person. We have kaptthis thing in 
view. We nave proposed that the Minister 
will be its first Chairman. Thera is every 
possibility in it and the suggestion of the hon. 
Member is likely to be implemented. After a 
few years per~on other than Minister may 
also be there. Rajya Sabha have already 
adopted the anI. So, I don't thing thaf the em 
should be referred to Joint Select Commit-
tee. I hope that I have covered all the main 
points raised by hon. Members. I hope your 
doubts would have been removed. With 
these words, I conclude. 

[English] 

SHAI V. SOBHANADREESWARA 
RAO: I move that this House do remit this 
Bill, the All India Council for Technical Edu-
cation Bill, to the Rajya Sabha with a r9COm-
mendation that it may be referred to the Joint 
select committee. 

MR. DEPUTY-SPEAKER: How can It 
be? HavA you given this motion or amend-
ment when the Madam Minister moved that? 

SHRI V. SOBHANAOREESWARA 
RAO: This creates a very bad atmosphere. 

SHRI SHANTARAM NAIK (PanaJi): 
There 181m oppqsitkm to the introduction of 
the Bill. 
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%at the BUI to provkte for the estab-
lishment of an All Ind~ 00uncII for 
Technical education with • view to the 
proper planning and coordinated de-
velopment of the technical education 
system throughout the country, the 
promotion of qualitative Improvement 
of such education in retation to 
planned quantitative growth and the 
regulation and proper maintenance 01 
norms' and standards In the technical 
8chJc.ion system and for matters 
contacted therewith, as passed by 
Rajya Sabha. be taken into considera-
tion.' 

The Lok S~hB divided. 

(Division No. 12J 

18.30 hr •• 
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Chidambaram, Shri P. 

Dablr Singh. Shri 

Oat, Shri Madl Charan 

Dhariwal, Shrl Shantl 

Engti; Shrt 8Irtrt Singh 

Ganga Ram, Shrl 

Ghosh, Shri Simal Kanti 

Gomango, Shri Gir~har 

GUha, Dr. Phulranu 

Jain. Shri Virdhi Chandar 

Khan. Shri Mohd. Ayub 

Kurian, Prof. P .J. 

Malviya, Shrl Bapulat 

Maira Kumar Shrimati 

Mishra. Dr. Prabhat Kumar 

Mishra, Shri Umakant 

Naik, Shri G. Devaraya 

NRik, Shri Shantaram 

Namgyal. Shri P. 

Oraan, Shnmati Sumati 

Pandey, Shri Manoj 

Panigrahi, Shri Sriballav 

Pathak! Shri Chandra Kishora 

Patll, Shri Shivraj V. 

aureshi. Shri Azjz 

RII, Snri Ramd80 

Raj Karan Singh. Shrt 
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Rae, Shrt K.S. 

Rao, Shri P. V. Narasimha 

Rathod. Shri Uttam 

Rawat, Shri Kamla Prasad 

Rawat, Shrl Prabju Lal 

Sahi. Shrimati Krishna 

Sankata Prasad, Dr. 

Singh. Shri Kamla Prasad 

Sultanpuri. Shri KD. 

Suman, Shri R.P. 

Suryawanshl, Shri Narsing 

Tomar, Shrimati Usha Rani 

Vadav, Shri Ram Singh 

Yazdani, Dr. Golam 

Yogesh, Shri Yogeshwar Prasad 

NOES 

Baau, Shri Anil 

Dandavate, Prof. Madhu 

Datta, Shri Amal 

Mukhe~e9t Shrimati Genta 

Ram Bahadur Singh, Shri 

Rao~ Shri A.J. V.B. MaheIWara 

RIO, Dr. G. Vijaya Ram. 

Reo. Shri V. ~reeswana 

Redelit Shri C Madhav 

Reddy. Shri C. Jang. 

Shahabuddin, Shri Syad 

Som~. Shri N.V.N. 

Tiraky. Shri Piyus 

MR. DEPUTY-SPEAKER: Subject to 
correction, the r.sulr of the driislon Is: 

Ayes : 51 

Noes : 13 

MR. DEPUTV--5PEAKER: The Hou18 
wi" now take up Clause-by-Clause consider· 
ing of the Bill. 

MR. DEPUTY-SPEAKER: There is no 
amendment in Clause 2. The question is: 

"That Clause 2 stand part of the BUr 

ThfJ motion was adopted. 

Clause 2 was added to the Bill. 

CLAI JSE 3 (Eetabllahment of the 
Council) 

MR. DEPUTY-SPEAKER: Shri Sam .. 
nath Rath--He is n'ot present. 

'* The "'flowing members also racDrded their votes:-
AVES: Ch. lachhi Ram and 
NOES: S. Turlochan stngh Tur. Dr. Chinta Mohan and shrl ~ Rao. 

I 
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sttn Anadi Charan Das-He is moving. 

Shan I put to the vota of the HoUle. 

SHRI ANADI CHARAN DAS (JaJpur): 
Sir, I beg to move: 

Page 3,-

for lines 23 and 24, substitute-

"O) four members of Parliament of 
whom three shall be elected by 
the House of the People out of 
whom one shall be from the 
Scheduled Castes and Sched-
uled Tribes; and one by the 
Council of States." (3) 

[ Translation] 

• SHRI A.C. DAS (Jaipur): Mr: Deputy 
Speaker, Sir, as provided in the Bill the Govt. 
of India is going to set up the All India 
Technical Education Council. The total 
membership of the Council would be 40. 
Some of them would be nominated, some of 
them would be appointed and some would 
be elected. In my amen9ment in page 3 I 
have suggested that out of those 40 mem-
bers, 4 should be the members of Parfia-
ment. Among the 4 members of Parliament 
3, should be from Lok Sabha and one should 
1M from Rajya Sabha. Then I would like to 
suggest that from among the 3 mamt>,rs of 
the Lok Sabha-one should be from sched-
uled castas and another should be from 
scheduled tribe. The purpose of giving this 
amendment is to give due representation to 
SO & ST members. They can protect the 
interest of the SC & STwherever it will be felt 
necessary. Besides. we have got a reserva- ) 
tion policy and we must strictly observe the 
, .. rvation policy hare also. So pleased 
accept my amendment. 

~ , 
AsJ haveltat8d the BiB has provided 40 

members Inth.proposed All India Technlcad 
Education Council According to our ,. .. r· 
vation policy due representation should be 
given to the SC and ST in the satactlon of •. 
members to the Council As you know Sir, 
there is mushroom growth of private technl-· 
cal schools and institutions. These institu-
tions are charging exorbitant amounts _ 
capitation fees. Therefore I have suggested 
that on page 7, line 20, at the end, it should 
be added "including banning of private tech-
nical schools and institutions" such a provi-
sion has not been made in the Bill. I woutd 
spec~jcally like to know from the han. Minis-
ter. whether my amendment will be ac-
cepted or not and whether my suggestion 
will be taken into consideration. 

SHRIMATI KRISHNA SAHI: Mr. Oep-. 
u1y Speaker, Sir, I have already covered all 
the points raised by the hone Member in my 
reply, so now there is nothing to speak on 
these points. 

[English] 

MR. DEPUTY-SPEAKER: I shall now 
put Amendment No.3 moved by Shri Anadi 
Charan Oas to the vote of the House. 

Amendment No. 3 was pUt and nsgstived. 

is: 
MR. DEPUTY SPEAKER: The question 

-That Clauses 3 to 9 stand part of the 
BIII.-

The motion was adopted. 

Clauses 3 to 9 were added to the SIH. 

MR. DEPUlY-SPEAKER: Shri Shan-
faram Nalk - not moving. 
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not moving. 

Shri A.C. 088 not moving. 

MR. DEPU1Y-SPEAKER: I shall now 
put Clauses 10 .. 25 to the vota of the House. 
The question is: 

"That Clauses 10 to 25 stanrl part of 
the Bill.· 

The motion was adopted. 

Clauses 10 to 25 were added to th6 Bill. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That Clauses 1, the Enacting Formula 
and the Title stand part of the Bill." 

The motion was adopted. 

Clauses 1, ths Enacting Formula and the 
Title were added to the Bill. 

[ Trans/ation] 

SHRIMATI KRISHANA SAHI: Mr. Dep-
uty Speaker, Sir, , beg to move that tbe All 
India Council for Technical Bill be passed. 

[English] 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That the Bill be passed,-

Mr. Madhav Reddi. 

SHRI C. MADHAV REDOI (Adilabad): 
Mr. Deputy-Speaker, Sir, I stand to oppose 
this Bill for the reason that whatever the 
Minister has said is not corred. Even though 
we have accepted the new Education Policy, 
the Draft Bill was not sent to the States. They 
have not given their-eonsent to the Draft 

because there are several other thing. in the 
Draft. The new Education poncy is a brOader 
policy which ~as been accepted bV the na-
tion, by every State. (Interruptions) No State 
Government can start any college without 
the permission of the Central Government 
under this Sill. She was saying, "It is Qnty a 
Council, an All India Council In which the 
State Government has got the repra$anta .. 
tion." Two or three members are there. But 
which is the ultimate authority? The Council 
is not the ultimate authority. Ultimately the 
proposal goes to the Central Government. 
The Central Government gives the permis-
sion, which means that the right which we 
were enjoying all these years to start col-
leges is now being taken away from the _ 
States. Therefore. on that ground·' oppose 
this Bill. 

SHRIMATI KRISHNA SAHI: Sir ...... . 

PROF. MADHU OANDAVATE' (Ra-
japur): Madam. kindly take your seat. We 
cannot be on four legs at the same time. 

Mr. Deputy-Speaker, Sir, a very bas1c 
feature and principle is involved in the pas-
sage of this Bill. We have all accepted and 
always insisted than there should be devolu· 
tion and decentralisation of power. If you go 
through the education that Mahatma Gandhi 
had proposed, even if you go through Nai 
Talim and its basic feature. the entire basic 
feature of the educational system which 
Mahatma Gahdhi proposed was more and 
more devolution of powers and less concen-
tration. It is true that Education is in the 
Concur~9nt List. It is neither only in the State 
List nor only in the Union List, but it is in tha 
Concurrent List. Remember, kl the case of 8 
subject in the Concurrent List the State has 
to be an equal partner. The State cannot be 
treated as a bonded labour of the Centre. In 
this particular case, merely saying that in the 
Conference the ~ducatjon Ministers were 
present is as far as the broad policy f~m •• 
work is concerned. But as far 88 this con .. 
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crete Bin is concerned, it has bean the ac-
ceptecf practice and principle that aJways 
conaultation is made' with the ChIef Minis-
ters. They may delegate their powers to 
others. The matter will be thrashed out, 
consensus -will be evolved; the matter 
comes back here and then the Bill is moved. 
These proc;esses have not been gone 
through at all. Therefore, I would only say 
that this particular Bill is keeping Mahatma 
Gandhi upside down, and we will not give our 
consent for that. 

THE MINISTER OF HUMAN RE~ 
SOURCE DEVELOPMENT AND MINIS-
TER OF HEALTH AND FAMILY WELFARE 
(SHRI P.V. NARASIMHA RAO): May I 
biiefly remind the hon. Members that when I 
made a statement in 1986 that as a result of 
the delberationa everywhere 8ncJ as a result 
of our experience with all mushrooming Insti-
tutions in engineering coming up in States 
about which there was a lot of aideia,,; 
voiced in this House and because the AICTE 
which was a very powerful body once upon 
a time had lost Its effed, we would give it 
teeth, I do hot reme,!,ber any louder thump-
ing of benches than what was done at that 
time. So, the House had welcomed it, unani-
mously welcomed it, all sections of the. 
House welcomed it. This is precisely what 
we are going to do by.this measure. I do not 
think there is going to be any difficulty with 
any State. Consultations have been made, 
and it is not just dropping from the Heavens. 
Consult_ions have been made. I have no 
doubt that this will be the measure which will 
be again welcomed by the House and all 
sections of tfte people and the educationists 
as it was welcomed when I first made the 
announcement. 

MR. DEPUTY-SPEAKER': The ques .. 
tion Is: 

"That the Bill be p8S$sd.· 

Th. motion ... adopted. 

18.38 hra. 

MESSAGE FROM RAJYA SABHA-
Contd. 

[English] 

SECRETARY-GENERAL: Sir, I have to 
raport the following message received from 
the Secretary-General of Rajya Sabha:-

Hln accordance with the provisions of 
sub-rule (8) of rule 186 of the Rules of 
Procedure and Condua of Business In 
the Rajya Sabha, I am directed to 
return herewith the Rnance (Amend .. 
ment) BID, 1987. which was passed by 
the Lok Saltha at its sitting held on the 
8th December, 1987; and transmitted 
to the Rajya Sabha for its r8CX)mmen-
dations and to state that this House 
has no recommendations to make to 
the Lok Sabha in regard to the said 
Bill. " 

~R. DEPUTY-SPEAKER: Now wa take 
up Item number 21. 

18.40 hr •• 

ADMINISTRATIVE TRIBUNALS 
(AMENDMENT) BILL 

[English] 

THE MINISTER OF STATE IN ·THE 
MINISTRV OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN .. 
ISTEROF STATE IN THE MINISTRY OF 
HoME AFFAIRS (SHRI P. CHIDAMBA .. 
RAM): Sir, I bag 10 move thai the am further 
to amend '" Admln~rbln'" Act, 
1985, as pal'" bV A.p sal)'ft .. be tIken 
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Sir, the House Is aware that the Admin-
istrative TribunaisAot, 130f 1985, passed in 
January 1985 received the assent of the 
President on 27th February. 1985. In pursu-
,_nee of the Act, the tribunal was set up with 
the principat' Bench and several Benches. 
The validity of the Act was challenged to the 
Supreme Court. The Supreme Court passed 
orders in what i8 know~ a~ Sampat Kumar's 
case. There were tht.. judgments, one 
delivered by the Chief Justice, another by 
Judge Ranganath Mishra and three other 
judges concurred with the judgment. There 
ware one or two points on which Govern-
ment sought a review. The Tuprame Court 
was kind enough to admit the review peti-
tions and heard the review petition. The 
Attorney General appeared on behalf of the 
Government and made certain submissions 
to the court. Finally, the court has been 
pleased to dired the Government to make 
certain amendments in the light of the sub-
missions made by the Attomey General. The 
present amending Bill seeks to implement 
orders of the Supreme Court, in the light of 
the submissions made by the Attorney 
General on behalf of the Govemment. So, 
the most important amendment is that under 
the Act, as it stands today, only the judicial 
member is required to be appointed in con-
sultation with the Chief Justice. The amend-
ment that we propose requires us to consult 
the Chief Justice in respect of all the Mem-
bers of the Tribunal. This, I believe, is an 
improvement, and a atepforward, (nd I hope 
that the House will accept the amendment. 

Sir, one of the learnqd jlJdn~~ of th~ 
Supreme Court has ob!';~rved tha1 ~ome 
Members of the Tribunal are appointod at a 
young age and, therefore, their skills and 
their knowledge should not be lost. We ars, 
therefore, providing that a Member can be 
appointed for a seoond term of five years, 
subject to the overall aga limit of 62 years for 
a Member and 65 years are for Vice Chalr-

man and the Chairman. '1'beae age limttt 
have be9n upheld by the S&p'8me Court. 
Sir, the judges observed that employ ... of 
suOOrdtnate courts shoukJ continue to be 
~nd8r the disdiplinary jurisdiction of the high 
cou,rt and ahoukt not be brought under the 
Tribunal. Havlng regard to their views, we 
now taRe to exclud. employ ... of subordi-
nate courts from 'the purview of the Tribunal 

18.43. hr .. 

[MR. SPEAKER In the aha/I! 

Sir. there is a very minor amendment to 
enabla us to refix the salary and allowances 
of Mambers retrospectively from 1.1.86. 'the 
date on which the Fourth Pay Commission's 
recommendations have been given effect10. 
Sir, these broadly are the amendments. I do 
not think any amendment is controversial. 
On the contrary J my submission is that all 
these amendments flow from the orders 
passed by the Supreme Court, in the light of 
submissions made by the Attorney General. 
I request unanimous approval of the House 
to this amending Bill. 

( Interruptions) 

MR. SPEAKER: The question is: 

"That the Bill further to amend the 
Administrative Tribunals Act, 1985, as 
passed by Rajya Sabha, be taken into 
consideration. " 

Ths motion was adopttJd. 

MR. SPEAKER: The House wift now 
take up Clause by Clause. There ara no 
amendments to ctauses 2 to 6. 

The question is: 

"That clauses 2 to 8 stand part of the 
Bftt" 
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The motion was adopted. 

Clauses 2 to 6 were added to the BiR. 

MR. SPEAKER: The question is: 

"That Clause 1, the Enacting Formula 
and the Title stand part of the Bill.· 

The motion was adopted. 

Clausss 1, thil Enacting Formula and rns 
Title were added to the Bill. 

SHRI P. CHIDAMBARAM: I beg to 
move: 

"That the BUI be passed." 

MR. SPEAKER: The question is: 

"That the Bill be passed." 

The motion was adopted. 

18.45 hr •. 

MOTION RE: JOINT COMMITTEE ON 
INDIAN MEDICAL COUNCIL (AMEND-

MENT) BILL 

THE MINISTER OF STATE IN THE 

natad to serve on the said Joint 
Committe~, namely:-

(1) Shri P.A. Antony 

(2) Smt. Vyjayanthlmala Ban 

(3) Shri Anil Basu 

(4) Dr. Krupasindhu Bhoi 

(5) Dr. (Smt.) Phulrenu Guha 

(6) Shri Daulatsinhji Jadeja 

(7) Shri P. Kannan 

(8) Shri P.R. Kumaramangalam 

(9) Spri Kunwar Ram 

, (10) Shri Suresh Kurup 

(11) Shri Dharam Pal Singh Malik 

(12) smt. Manorma Singh 

(13) Shri G.S. Mishra 

(14) Dr. Prabhat Kumar Mishra 

(15) Shri Ram Nagina Mishra 

MINISTRY OF HEALTH AND FAMIL V (16) Dr. Manoj Pandey 
WELFARE (KUMARI SARO,I KHAPARDE): 
Mr. Speaker Sir, I heg to move' (17) Dr. V. Rajeshwaran 

l'Th8t this Honse d('l concur in thp. rec- (18) Shn K.H. Ranganath 
ommendation of Rajya Sabha that thE' 
Housedo join intheJoint Committee of (19) Shrt P.V Narasimha Ra~ 
the Housesonthe Bill further to amend 
the Indian Medical Council Act, 1956 (20) Shri C. Madhav Reddy 
made in the motion adopted by Rajya 
Sabha at its ,sitting held on° the 15th (21) Shri O. N. Reddy 
December, 1987 and communicated 
to this .House on the 15th DecembelJ (22) Sttri Muhlram Saikia 
1987 and do resolve that the following 
thirty Members-of Lok Sabha be noml- (23) Shrl Nawsl Kiahora Sharma 
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(2.4) Shrl N. Tombi Singh 

(25) Dr. C.P. Thakur 

(28)' or. Chandra Shekhar Tripathi 

(27) Dr. V. Venkatash 

(28) Shri Vijoy Kumar Yadav 

(29) Dr. Golam Yazdani 

(30) Shri Zainul Basher 

MR. SPEAKER: The question is: 

(1 ) 

(2) 

(3) 

(4) 

(5) 

"That this House do concur in the rec-
ommendation of the Rajya Sabha that 
the House do join in tne Joint Commit-
t99 of the House on the Bill further to 
amend the Indian Medical,Councii Act, 
1956 made in the motion adopted by 
Rajya Sabha at its sitting held on the 
15th December, 1987 and communi-
cated to this House on the 15th ..De-
cember, 1987 and to resolve that the 
following thirty Members of Lok Sabha 
be nom inated to serve on the said Joint 
Committee, namely:-

Shri P.A. Antony 

Smt. Vyjayanthimala Bali 

Shri Ani! Basu 

Dr. Krupasindhu Bhol 

Dr. (Smt.) Phulrenu Guha 

(El) Shrl Daulatsinhji Jadela 

(7) Shri P. Kannan 

(8) Shri P.R. Kumaramangalam 

(9) Shri Kunwar Ram 

(10) Shrl Suresh Kurup 

(11) Shrl Oharain Pal Singh Malik 

(12) Smt. Manorma Singh 

(13) Shri G.S. Mis~ra 

(14) Dr. Prabhat Kumar Miehra 

(15) Shri Ram Nagina Mishra 

(16) Dr. Manoj Pandey 

(17) Dr. V. Rajeshwaran 

(18) Shri K.H. Ranganath 
, 

(19) Shri P. V. Narasimha Rao 

(20) Shri C. Madhav Reddy 

(21) Shri D. N.Reddy 

(?2) Shri Muhiram Saikia 

(23) Shri Nawal Kishore Sharma 

(24) Shri N. Tomb; Singh 

(2S) Dr. C.P, Thakur 

(26) Dr. Chandra Shekhar Tripathi 

(27) Dr. V. Venkatesh 

(28) Shri Vijoy Kumar Yadav 

(29) Dr. Golam Yazdani 

(30) Shri Zainu( Basher 

The motion was adopted. 

[ Translation] 

SHAI BALKAVI BAIRAGI (Mandsaur): 
Hon. Speaker, Sir, I would lik. to say some-
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thing before you prooaed toth, next item. I 
hope you would bless us all before adjourn-
Ing the House. With your permission, Sir, I 
would like to recite 6 lines in this August 
House; 

"Nava varsn main phir sa milenge 
harsha hoga sath mein, 
Sangharsha Ka sahachar satat 
utkarsha hoga 8ath main, 
Sharad meln nyota mila baithe yahan 
hemant me;n. 
Phir milenge aapse madhumas yaa ki 
vasant main, 
Ganatantra ke gandeva ka archan 
nitantar keejia, 
Hai samaya shubha kamana ka deejie 
aur leejie. 

[English] 

PROF. MADHU DANDAVATE (Ra-
japur): Sir. Mr. Bhagat wants to recite a 
couplet' 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.L. 
BHAGAT): Mr. Speaker, Sir, I want to take 
this opportunity to thank all the Hon. Mem-
bers of this House, whether they are on this 
side or that side ..... 

PROF. MADHU DANDAVATE: Or 
whether they are at the centre. 

SHRI H.K.L. BHAGAT: Whichever side 
they are, I want to thank them very warmly for 
making their contribution in this session. 

We had a very interesting session in-
deed. We have discussed important. sub-
jects, important topics and we have a good 
number of good legislations. I want to thank 
all the Hon. Members, whether this side or 
that sida, for having taken that interest in this 
session. I want to thank particularJv the 

Opposition Members and the Leade,. of 
Opposition for having cooperated In ~etting 
the business through. Today also, bUt for 
their cooperation probably-we had five 
Bilts to get through--ft would not have been 
possible to gat them through. They have 
been very oooperating in this House. We 
have different views, different ideas; some-
times we disagree, sometimes we agree. 
sometimes we clash also, sometimes we 
become angry also and then cool down. I 
want to appreciate all the Hon. Members for 
this. 

I want to thank you, Sir, for the wisdom, 
understanding and affection with which you 
have carried on this session in the Chair. 
That is a source of inspiration to all of us. 
Sometimes we in this House, whether this 
side or that side, create problems for you. 
Then you, in your wisdom, sort those prob-
I~ms out. 

PROF. MADHU DANDAVATE: We 
enJoy it. 

SHRI H.K.L. BHAGAT: h is your attitude 
to all of us where your job is onerous and you 
have discharged it with dignity. 

I must thank the Han. Deputy Speaker 
for his taking a lot of burden on him assisting 
you, in occupying the Chair and conducting 
the House very well with dignity, with confi-
dence and with clarity. 

I would be failing in my duty if I don't 
thank the Lok Sabha Secretariat, the Secre-
tary General, all his colleagues, all the staff 
who had to work very hard during this Partia-
ment session. 

Sir, I should thank all those apart from 
the Lok Sabha staff who work hard and do 
their duty when the Session is on. Then I 
would like to thank the Secretary for Parlia-
mentary Affairs and his colleagues for they 
are put to a lot of burden during the Session. 
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I want 10 thank the members of the Preae 
who8Ornetlmea hadte sit lat •. 1 want to thank 
them for their cooperation and for having 
given that attention to the proceedings of this 
HOU88. 

Last but not the least I must thank my 
colleague, Shrimati Sheila Di~shit, the Min-
ister of State, who takes my burden cOm .. 
pletely in the House and does it with grace, 
chann and dignity. 

Once again. 1 thank all concemed for 
having contributed. I thank the Ministers and 
werybody. If I thank the Ministers it amounts 
to thanking myself. With these words I would 
end with thanks to all of you and best wishes 
for the New Year. 

MR. SPEAKER: Hen. Members, as the 
Ninth Session of thp Eighth lok Sabha 
comes to a close today, I consider it my duty 
to thank all sections of the House on my 
behalf, on behalf of the Deputy Speaker and 
Members of the Panel of Chairman, for the 
cooperation extended to. us in conducting 
the proceedings of the House. 

In1hls session, the House held 28 sitting 
lasting over 176 hours. 

.The session began with a debate on the 
statutory resolution to extend the 
Pr~sldent's Rule in Punjab for. another 6 
months. Besides, discussions on several 
matte(8 of urgent public importance were 
held. The discussion on the tragic incident of 
'Sati' at D80rala village in Rajasthan and the 
staps proposed by the Union Government to 
prevent such deplorabre incidents in future 
lasted for over 7 112 hours. In deference to 
the wishes expressed in the House as we" 
as outside, the Government was quick to 
bring forward a Bill to put an end to this 
barbaric pradltce. The Bill has been passed 
by the Hou~ today. 

The situation in Sri Lanka was dls-

cuaaed for ever S hours. 

The situation arising out of the unprece-
dented drought and other natural calamities 
like floods and cyclones formed the subject 
fllatter of another discussion which lasted tOr . 
about 6 hours, 

Discussions were also held under rule 
193 on FERA .violations and on the repOrt of 
the Thakkar .. Natarajan Commission of 
Enquiry regarding the utilisation of FAIRFAX 
GROUP. The discussions on various sub-
jeds lasted for about 45 hours which is about 
25 per cent of the total time of the sittings of 
the House. Even so, two discussions regard-
ing rise in prices of essential commodities 
and closure of a number of industrial units 
remained partly discussed. 

As for legislative business, the House 
passed as many as 20 Bills; some of the 
important legislative matters being the .Na-
tional Housing Bank Bill, 1987; the Regional 
Rural Banks (Amendment) Bill, 1987; the 
Constitution (Fifty-sixth Amendment) Bill. 
1987; lhe Railway Claims Tribunal Bill. 
1987; the Equal Remuneration (Amend-
~9nt) Bill, 1987; the All India Council for 
Technical Education Bill, 1987; the Direct 
Tax laws (Amendment) Bill, 1987; and the 
Commission of Sati (Prevention) Bill, 1987. 

In the life of this Lok Sabha, the first No 
Confidence Motion in the Council of Minis-
ters was discussed for 2 days and lasted 
about 13 hours. 

The House also discussed and passed 
the Supplementary Demands for Grants 
(General) for 1987-88. 

The amount of interest evinced by the 
House in the welfar. of Adivasis and other 
weaker sections of the society can be 
gauged. from the fact that a Private Mam-
bers' Resolution on the subject, discussion 
on which had started during the Budget 
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[Mr. Speaker] 
S88sion-on 16th April, 1987,- continued 
on all the Private Members Resolution days 
during the current session. The debate on 
the Resolution is still incomplete and will spill 
over to the next session. 

Let me thank once again all the mem-
bers. party and group leaders for their unst-
inted cooperatkln with the Chair. My special 
thanks are due to the Parliamentary Affairs 
Ministers-Shri H.K.L. Bhagat and Shrimatl 
Sheila Dikshit-and especially my staff and 
members of the lok Sabha and the Watch 
and Ward staff. They had to put in long hours 
and sometimes they had to miss their lunch 
and dinner but stilt they did their job well. The 
security as well as other things w~nt so well 
on both sides of the House. I am realty 
thankful to you, especially my Chairman and 
Deputy Speaker. I must speak highty ofthe'11 
that they took all the burden. And with good 

WIshes for the New Year when we meet 
again, come with health, waahh aad evary-
thing. My gOod wishes to the Press who have 
contributed a 'lot. 

PROF. MADHU DANDAVATE: WIth a 
soft budget. 

MR. SPEAKER: Oh, yes, as you like. 
Because practically if there was on discus-
sion or no debate or no difference of political 
opinion, then there 'Would be no democracy. 
It is bound to be there. And this House will 
five up to the expectations and do its best for 
the good of the country. I am very very proud 
of what you are doing here. Thank you very 
much for all of you. Now the House stands 
adjourned sine die. 

18.58 hr •• 

The Lok Sabha then adjoumed sif1!J dill. 
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